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PORM NO.4 	I 	 _ 

(See Rule 42) 

In The Central Administrative Tribunal 
QtJWAE-IATL BENCH GUWAHATI 

ORDER SHEET 
APPLkATION NO. OF 199 A 	J- ~M 

Applicant(s) 	6t 	cJ( 

Respondent(s) 

Advocate for App1icant() 	,4 

Advocate for Respondent(s) 	C 

Notes of the Registry 	Date [ 	Order of the Tribunal 

5.7.00 	Present: Hon'ble Mr S. Bisj 
Member 

Learned counsel Mr A. Ame fo 	11 • 	. 	 C. 	
1f 

applicant and Mr B.C. Pathak, leaned I 
\ Kit 	 C.G.S.C. for the respondents. 

Heard the learned counsel ttv.iai.ies 

on the admisibility of the O.A. regarding whethec 

Field Service Concession Allowance (iSCA for 

short) as a specific item is, admissible to 

civilian employees in Defence Ser',ices. The 
' \  

O . A. is admitted. The joint application is al o 
allowed. 

Mr B.C. Pathak, learned AdcL C.G.S,C. 

mentions that he has already filed a caveat 

so that such type of applications are .ot 
admitted. His contention is that the Hon'ble 

Supreme Court's decision dated 17.2.1997 cited - 
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5.7.00 

both tè counsel does not covr FSCA. 

The dispute needs to be sorted - out 

by legal interpretation. The case is, therefore, 

committed td the Division Bench whenever 

available. 

However, the learned counsel for the 

applicant wants that consistency should be 

maintained in respect of his clients (applicants), 

who are posted in Guwahati. If the respondents 

are not stopped from recovery they would be 

financially loser and the application would he 

infructuous. Considering the submission of the 

learned counsel ifor the applicants, as in other 

cases, the respondents shall not enforce the 

recovery till the next date of hearing bythe 

Division Bench. The learned counsel for the 

respondents is at liberty to argue on the vacation . 

of the interim order before the Division Bench. 

Post on 7.8.00 before the Division Bench. 

Member(A) 
nkm 

,c•_ 
7/._._,... 	L; 	•.L-,) 

£ 	d 	 k 

C. 

'.5 

13.11.0( Written 	statement 	has 	been 

filed. Similar matters are already 

posted for hearing before the 

Division Bench on 6.12.2000. List the 

matter on 6.12.2000 before Division 

Bench for hearing. 

Vice-Chairman 

trd 



Notes if the Regitry 	Date 	 Order of the Tribnna 

16.9.04 On the request Of Mr.B.C.P*thak, 

1earni Addl.C.G.S.C9 stand over to 

29,904 for he3ring. 

Vice Chairman 
t4*.nber 

it 
22.11.2 

On the request of learn& coun'sel 

for the applicant stand over to 

22nd Nov a  2004 for hearing0 

- 

t4ernber 	 Vice—Chairman 

4 	List on 174.2005 for hearing. 

im 

29. 9 04 I 

im 

hmber (A) 

p 

I 

mb 

7.2.05.! Present: The Hon'ble Mr.M.K. Gupta, 
Judicial Member. 

The Hon'ble Mt K.V. Pmhla1an, 
Administrative Member. 

Request received from Mr. A. 

Ahnied, learned counsel for the applicant 

indicating that because of peffional ground 

he would not be able to attend the Court 

today. Similarly, Mr. S. S ann a, learned 

colthselforthe applicant appearing in O.A. 

No. 15/00 and 201/00 states that he hns1 

receiveCl 	certain instnictions from the 
er.J- 

applicant. Normally, we are-not grant such 

request, more so, when the matters were S.. 
remanded back from the Hon'ble Gauhati 

C 
Fllgli Court. As a matter oX a4tjffg on the 

player, all the casesbe listed on 03.03 Dc. 

4mnibMeuiber(A) 	 (J) 
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•12.00 	List on 11.12.00 for hearingi 

• 	 . 	. 	 - 
ViceChairmafl 

im 

i 	
11.12.20 0 present: Hon'ble Mr Justice D.N. 

ChowdhurY, Vice-Chairman 

24. 	
Hon'ble Mr M.P. Singh, 

/ 

17 	
— 	 PdminiStrative Member 

Heard the learned counsel for 

the 	parties. 	Hearing 	
concluded. 

-u 	
. 	

judgment delivered in open court, 

, 	
,piWJ'1 	

kept 	in 	separate 	sheets. 	
The 

C 	
application is allowed. No order as 

to costs. 

Mernber(1) 	
viceChairmar1 

a I 	rtikmj 

L10.3.00'1 List before the 3V3i1361e DvisiOr 

bench in the month of Wy for heartng. 

mb 
21.8 .20 

	

mbr (A) 	- 

pr- nt: TtL l{on'ble hri D. C. Veflfta 

vict'_Cha1rTkfl (J). 

The j-jon'ble Shri x.'i.Prala 
j4ernher (A) 	 - 

.ince Mr A.kimud s  1earnd couni; 

for t.e apliCat and Mr.B.C.Pathak. 

ied idu1.C.G.a.C. for the responfl 

L.jOt ve su.buiitted leave notes, th 

is dJOULflCd arVi 115 tEd before the 

ü1V.biUL1 itriCh. I' 

,47  
MeIt2r (A) 
	 vice-Chair 

bb 

' b 



~,q 	(-,.) 

0'.A.NO.224/2000 

Sof 	eStrI Da e 	i 	
fte Tribufl 	- 	 - - 

- - - - - - - - -  T - - - 

3.3.2005 	Present Hon'ble Justice 1Shri G.tSivarajan, 

• 	
Vice-Chairman 

Hon'bl.e Shri K.V. Prahiadan, 
Administrative Member. 

At the request of the learned 

1 Standing counsel appearing for the 

respondents, the case is adjourned to 

7.3.2005. 

L 
Member 	 Vice-Chairman 

nkm 

73.05, 	Present: Hon'ble Ilr,Justice G.Siarajafl, 

Vice-Chairman. 
Honble 1Ir.K.V.Prahla&fl, Adrninistra 

I tive Member, 

the request of learned counsel for 

partieCae is adjourned to 22,3.0. 

Meriber. 	 Vice-Chairman 

- 	
3m 

22.0.2005 '?ekent.: The Hori'ble Mr. JustiCe 0. 
sivarajan. ViceChair%an. 

The Hon 'ble Mr. K .V. prahiadan 
UnistratiVe Me')er. 

• 	
Heard 	A • Ahme • learned a eunee 

for  the an1ican'ta and also Mr. A.K. 

I Chaudhuri. learned'Al. c.o.sc* for  tho 

respondents.  
4.aring conc luded . 	reserved. 

Me1eZ' (A) 

nkm 

/ 



T. 
	 ,L. 

O.A. 224/2000 

he 

203p5 	Pre 	's 	:b , 1.Ju6tice g0 . 
SivàrLjn. 

• 	 S 	

.; . 	 hmin8trative NWer.. 
• 	

:, 	 : 	

. Hear4 .14j.A. med, learned counsel 
for the spUcats And l  4.3680 tir, A.K. 

S 

 
~M- audhuri, lered AddI. CaG.S•.C. &88ist 
ed by 148. U. Da. letned ddl. C.G,3,C. 

t 
 for the responents. 

5 	
0 	

hearing cQnc.uded4 orders reserved. 
.1 	 . 	. 	

. 
0 •  

5 . 	0••.• 	
S • 	 S 	 •.': 	)n%ber. (A) 	 -Chairman  

31.5.05. 	 Judgmet delivered in open court.1  
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• 	
IN THE GAUHATI HIGH COURT 

HIG1 COURT OF hSSA;AL?ND$MEX3HAL?XA$ 

' MANIPUR*MIZORAMTRIPUA & ARUNACHAL PPADESH) 

I) • 	CIVIL RULE NO. 5614 OF 1998 

Union of India, 
rpresented by the 

I 	 Secretary to the 
Govt. of India, 
Ministry of Defence, 
New Delhi. 

The Commanding Officer, 
50 COY, AsC(Supply) Type-C, 

• 	 c/099AP0 

Petitionere ''''S 

• -Versus- 

1. Ulla Goud 

2, Hem Raj 

3. Audhu 	 V  

 Padxnalbha 	 V 

 Penchachanidhi  V 

 }iarimuli 	V 

• 	

.  GundichaNaik 

 Kirten Gouda 	.• 	 . 	

V 

9.Dev.Raj V 

• 
10.. NangalU Behara 	

V 

11. Dandapafli Naik 	 V 

12.BhirgU Nath 

13.Khadal 
V 

Gouda 

14. Fadda Naik 
15.Raxnchander V 

16. suresh La]. Laretha 

11, Sukuru Naik 	 V 	

V 

V 	 I 18, Soma Naik 

19. RasdeV Chouhan 

20, Sirpat Ranl 

V 	 21. Rain .Prasad 	 V 	 V 

Vt 
V 	

22, PannU Behara 

Ekat 	Rain 	 V 	

V 

Bipra Sahu 
I'. 25, Bipra Rawat 	

V 

• 	 •: 26.Linga Naik 

Vt 

V 

V 	 .. 

V 

Vt 

c' 

V 	

V 

'V ' ;, 	 • 	 :•.:.: 	

•V• 

VV:( 

• 	 ., 

	

'•; 	1 ; "  

V 

V 	 •W 

Contd.. .. 



H 	- 	2 	-, 

\ 

- 	
/ 27. Raghu Rath 

28, Cyprian 

DayanidJ)i 

Bal Karan 

Rain Kishan 

32. Barunda Sahu 

AChChe Lal Rai 

Santosh Kwnar 

Sorn Hariya 

Barunda Naik 

Bhimu Naik 

smt. Kalawati 

39.DinabandhU Naik 

Raxn.Briksh 

Ram $emujh 

	

• 	 42, subhash singh 

43. Kali Sahu 

44, Surinder Sahu 

45. V.K.Pillai 

	

• 	 460 Harkhit 

Rodha Rain 

Rainchandar Couda 

49. Badyadhar 

• 

	

	 50. MangalU Pradhan 

51, Uday Rath 

52. Laidhar 

53, Murari Prasad 

4. Pitambar 

• 

: 	 50 Bahari Ram 

• 	
56. Sati Rain 

• 	 57. Girdhari Mandal 

• 	 58. HardeV Ram 

:59. Ramanna 

60. Ram Narayan 

61, Jay Prakash Ram 

62. Ram Badan 

63, Tribhuban 

64,, Roop Ran 
65., Ganga Saran 

66. Pannu pradhan 

pa 

III 

:1 
Contd ..... /3' 
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, 	)7•  Shankar Thakur 

 Ram Prasad 
 Rain Shankar 
 R.K.Chetrj. 
 Imti Tamsu Jamir 

 S.K.paul 
 Motj].aJ. 

74, moujdar  
 Rarneswar 
 Subhas Tell 
 P.P.Yadav 
 Dibakar Gouda 

79, R.P.Sarmah 

 Hamid Mohd. 
 Trijok Nath 
 R.N.Gouda 
 Ow Prakash Gupta 
 Kedar 

 Rajender 

All serving In the Office of the 
Commanding Officer, 50 COY ASC 
(Supply) Type-C, C/O 99 APO. 

J. 

r 	, 

1 	:1 

S ij 

S. ... Respondent8 

II), WRIT PETITION(C) NO.1685 OF2001 

:1 

Union of India*  
represented by the Secretary, 
Ministry of Defence,New Delhi., 

TheControllerof Defence 
ACcounts, UDHYAN VIHAR, 
NARENGI, Guwahatj.. 781171, 
The Garrison Engineer, 
869 Engineering Workshop, 
.C/o 99 APO. 

00000. Petitioners 
Versus 

10 243646 Sri Gadadhar Bania 
2.243801 Sri W.Me'gha Singh 

 237716 Sri P.K.Houn Roy 
 243681 Sri S.Mangj Singh 
 243744 Sri Andrewi]. 
 238104 Sri C.M.Malljc)ç 
 423671 Sri K.K.Sharina 
 243889 Sri M.L.Kaipibay 

.P/4. 



• 

• 243672 Sri Kb. Sunil Singh 

238326 Sri Vi8hnu Prabhat 
220356 Sri I8har Bhagat 

12. 238291 Sri N.Shrjdharan 

ib. 238339 Sri M.Ekka 

1. 243679 Sri C.Lotha 

15. 243545 Sri L.l1ey 
16, 243911 Sri L.D.Singh 
17. 220211 Sri Sunil De.b 

 238497 Sri N.Raxnachandran 

 238937 Sri IC Nair 
 228252 Sri Shiv singh 

21. 238516 Sri Padma Bahadur 

22, 238028 Sri Motilal. 

23. -220338 Sri H.Hannifa 

2. 229336 Sri B.B.Thotai 

2. 220304 Sri Singh Bahadur 

2. 220244 Sri Bhubaneswar Rain 

 243698 Sri Kailash Patra 

 238358 Sri Ram Prasad Horizan 

 243641 Sri G.Munu Swainy 

30 243622 Sri S.K.Rana 

243617 Sri Bhakta Bahadu 

32, 243922 Sri H.Kan Singh 

3, 243643 Sri Till Bahadur 

34, 243603 Sri Dadhi.Razn Dahal 

 243882 Sri K.K.Das 

 243921 Sri Mayangken 

 243683 Sri Adhik Lal Manda]. 

38, 238042 Sri A,P.Kumar 

 243693 Sri J.S.Winner 

 243846 Sri A.S.Wungnaoyo 

 243434 Sri Gobind Singh 

4. 237988 Sri J.N.Thakur 

 243936 Sri Ch. Kaingainang 

!-  243588 Sri La]. Mohan Des 

 220270 Sri Shriram Sharma 

Vili  243775 Sri Raul Nawa.l 

-  220227 Sri Rain Prit 

 220266 Sri Vidyanand Thakur 

 243798 Sri Atovi Serna 

 243644 Sri Lenpao Vaiphei 

51. 238011 Sri M.S.Hcue 



01. 70 Deba Des Bhattacharjee 
02, 2 BudhiaiPatra:. 
03. 7 Hari Har..Ram 
04. 10 Sarvadeb:. 
05. 15 N.Kakotj 
06. 16 D.Upadhyay 
07. 14 K.K.Ta]ukdar 
08. 54 Sakunti Devi w/O Late Suku]. Roy 
09. 55 S.C.Rain 	. 

10. 60 S.B.Sherpa 
119 68 Del Bahadur 
12. 69 K.K.Paul 

 51 T.Ali 
 48 Sarada 
 14007205 P.R,Borah 
 14691330 Mrs.Rina Roy 
 NIP 470 	D.Gogo 	........ - 

 NIP 37 TUii Das 
 NIP 36 Venkatiya 
 NIP 42 Prayag .. ... 
 NIP 68 Ra3éndrá'Raj&c 
 NIP 52 Nàthuni Thakur 

23, NIP 35 Mesg R.Børo 

069 Petitioners in 
OA No.170/99 

ç 

1 	);) 52. 238378 Sri Shyarnbiharj 
/. 	53. 220222 Sri Chondragord' 

---' / 54. 220342 Sri P.C.Pradhan 
243522 Sri Aga Rengma 
243611 Sri Prem La]. 
220251 Sri Usit Mohoto 
238033 Sri Son Bahadur 
243624 Sri Anevaifaj 
243914 Sri Thanggen Vaiphei 
243821 Sri Manglenjao Singh 
243435 Sri Thangkhoon 
243823 Sri Hechon Changloi 

64, 3891 	Sri Mohamrnad Rahim 
220311 Sri M.D.Rasuj. 
243751 Sri Nanda Bahadur 
243591 Sri Shavire Hussein 
243680 Sri Harirajn Chauhan 
237840 Sri S.Neog 
243433 Sri Sier&ththang 
243610 Sri Sankar Das 
238511 Sri R.D.Das 

73, 243842 Sri L.Lhouvum 
243783 Sri V.Ru.jvh 
243911 Sri A.Konyak 
243943 Sri Solneila]. 
24.3923 Sri Dulal Shome 
243601 Sri Khuplam 
220162 SrI J.B.Thapa 
242925 SrI Huriang Zeling 
243555 Sri A.S.Markoni 

,,• Petitioner in 
OA No0202/99 

,. 
243506 Shri Knishna..Sinha 
237851 Shri S,K.Nair 
243530 Shri S.c.Das, 

Contd.,P/6, 

t24 
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j 	J  243739 Shri B.K.Goswami 
 243767 Shri Samir Dey 

06 243512 Shri P.K.Dey 
,' 07. 238008 Shri Motichand Koiri 

08, 238142 Shri Sepahi Prasad 

• 
 228628 Shri z,R.Choudhury 
 243737 Shri Ayaj Ali Ahmed 

11 237837 Shri Dimbeswar Borah 
 237883 Shri Jairiath Koiri 
 220308 Shri B.Patra 

14, 243899 Shri B.B.Sonar 
 243738 Shri S.K.Baidya 
 243515 Shri Nand.tosjpr Mahato 

17, 243626 Shri Brijnandan Mahato 
 228740 Shri JitesW Ch. Das 
 220153 Shri Rainanaflda Koiri 
 237925 Shri S.Sháh 
 237890 Shri Rain Jatan YadaV 
 243741 Shri Ratan Roy 

23. 238016 Shri P.K.Pillai 
 238014 Shri A.G.Mathew 
 237928 Shri R.K.Nair 
 238491 Shri P.G.Patil 

•  237892 Shri K.K.Damodaran Nair 

• 

 238238 Shri Jakhu Ram 
 220274 Shri Rain Sank 

• 30. 243736 Shri K.Mandol 
 220213 Shri Baijit Rain 
 238382 Shni Tapan Sen Sharma 
 243412 Shri Chandreswar Rain 
 243498 Shri Kitindro Sangma 

35, 220064 Shri Shev Chand Koini 
•  237688 Shri D.N.Hazarika 

 243820 Shri Peter Ruiôhain 
 238363 Shri Sahid Hazain 
 220109 Shri Rain Girish 
 220113 Shri Ganga Bahadur 

41., 243787 Shri Suresh Rain 
42, 237886 Shri Garjan 

 237997 Shri Sivpujan singh 
 237891 Shri Motilal Prasad 
 24377 Shri T.Kr.Borah 
 237877 Shri Ramnath Rajbhar 

•  243730 Shri M.ParasUraiflan 
 220282 Shri Prr 	L3. Magar 

Krlafl ShrI WoKi.1 49, 237876 
50. 237906 Shri Kalal Kutum 

 243491 shri Hari Chand Koiri 
 243496 Shri M.M.Borah 
 243762 Shri Bimal Chandra Gogoi 

55, 237472 Shni Bhadra Kalita 
56. 243499 Shri Sukhdeo Shaw 

362396 Shri M.A.Sharma 
238434 Shri Bern Lal Sharma 
238015 Shri D.RObi 
238141 Shri Rarndeor Koiri 
237931 Shni Chaman Lal 

62, 243753 Shni Balbahathir 

 220157 Shri Pranay Kr.Chaflda 

• 	 :  243511 shri Subash Chand Koiri 

 238134 shri MakbuJ. Miya 
66, 237920 Shri Ramwswar Kurmi 
67. 220049 Shri Bansilal Koiri 

Contd.....P/l' 



At  7 	- 

I. 

VIA r 220122 Shri Ku1bahar 
/9. 

0. 
238519 
243790 

Shri Rarnrup Koiri 
3hz- i C.B,Chetrj 

INC 71, 243796 Shri Lolenrnar ho 
729 243423 Shri Gajen Tanti 

 243559 Shri Panboro Tanti 
 220050 Shri Chhangur Yadav 
 243521 Shri T.K.Rao 
 243497 Shri Rajendar Yadav 
 
 

238216 
243504 

Shri 1'ianajer Ansari 
Shri Lochan Tariti 

79, 237908 Shri P,Arithonj Raj 
80. 243803 Shri. Rajararri lrari.jan 
81 9  220195 Shri American Prasad 
82. 220154 Shri Ilouzi Rajbhar 
83 9  220334 Shri Karnal Baruah 
€34, 243793 Sh.rj. G.fl.Rao 

 243758 Shri Suresh Prasad 
 243742 Shri Swapan Kr.Nandal 
 220051 Shri Santraj 

88. 220067 Shrj R.C.Tjwarj 
89, 468512 Shri P.K.Bose 
90. 2378.70 Shri Shivji Bhartj 
91 0  243732 Shrj S.Karrnakar 

 243867 Shri. R,C.Chanda 
 238006 Shri. B.D.Sahnj 
 237220 Shri Rarnprasad I4ahato 
 238356 Shri Judda Bahadur 

96 0  220111 Shri J.Sangrna 
97' 225806 Shri G.Rarnajah 
98. '243489shrj. Jagdhary Yadav 
99,220337 Shri. B,N.Dowrah 

100 0  220189 Shri IKheni Bhadur' 
101 9  243492 5hz-i Bhim Bahadur Chetrj. 
102. 243600 Shri Assa.rtR.1 Tanti 

 243514 Shrj Dhan Bahadur 
 243901 5hz-i Fi1e 	Lépcha 
 237972 Shri Kesh Bahadur Thapa 
 243734 Shri Rajindra Prasad 

107. 237992 Shri. JoQindar Prasad 
108, 243760 Shri Rojeswar 'Gogoi 
109. 243578 Shri Khemial Sharma 

 237855 ShrJ. Sorn Bahadu 	Pradhan 
 243458 Shr.i P.P.Choudry 
 220333 Shri I-lohari Saikia 

113.' 237540 Shr.j Hira Nath Baruah. 
114, 237947 Shr.j Noksa Liiubu 
115.311640 5hz-i. Gariesh Ch.,flondal 
116... 243486 Shri Anyai. Phorn 
117.243485 Shri K.P.Kewat 
118. 243725 ShriKanuDebth 

H 
119.220150 Shri S.Jabbar 
120. 243797 Shri Suvakar Chidhury 
121.'228925 Shrj I.P.Joshj 
122. 	243724 ShrI. Sanat Kr.Mandal 
123.243503 Shri Murarj ZIahato 
124.237962 Shri Panchu Naik 
125.Y238215 Shrj Bireridar Singh 

'ip 126.238380 Shri C.Gogoi 
127, 243507 Shri P.K.Sanyal 

Contd..,. .P/8. 



ii,- 
13 
135 
136 
137 
138 
139 
140 
141 
142 
143 
144 
145 
146, 
147 

 
 
 
 
 
 
 
 
 
 
 

160, 
161. 

 
 
 
 
 
 
 

1690 
1700 

 
 
 
 

1750 
176. 
177, 

 
 

180, 
 
 
 
 
 
 
 

io 2200 
9. 2426 
D. 2247 
1. 2437 

2438 
. 2381 
. 2435 
. 2378 
. 2379; 
. 237; 
. 2437 
o 2378 
o 2435] 
o 22015 
o 24394 
o 23786 
• 24352 
• 23787 
• 22031 
• 24389 

22005 
23787 
23822, 
23814 
22027 
243814 
23730   : 
22015; 
24258( 
23 74 9S 
23740] 
23785 
243752 
243733 
243 784 
223827 
238365 
220335 
243729 
238292 
238520 
220272 
243819 
243527 
238220 
'243894 
243442 
243490 
243141 
237917 
228494 
243510 
208219 
243765 
243759 
237916 
243784 
238133 
243036 
243731 

At 

1 
13: 
13, 

I.. 

11  I. 'T. 

8 	- 

/5 Shr.j Raiflpravesh Yadav 
09 Sh±-j Nagj.na Prasad 
43 Shrj Tulu Rain Boro 
81 Shrj. D.GaJnandam 
44 Shri. Deepen Kr, !3orah 
6 Shrj. Gopj Ch. Slill 
0 Shrj uikhjj. Chakraiorty 
8 Shri. B.C.Doley 
9 Shrj. Brinch.jlal Yadav 
4 Shri Nageri Saikj.a 
9 Shrj Blrbahadur Maurya 
8 Shrj Chandesr Sirigh 
.9 Shrj Abhjram Das 
8 Shri Balj.it Rajbhar 
5 Shri AtuJ. Ch. Nath 
9 Shr.j Gorokfl Prasad 
5 Shz- j. LoUt Borah 
8 Shri. Rarnprasad Show 
5 Shrj Ramsa)c1 llahato 
8 Shri Rajesh Kr.Khatj 
5 Shrj Raseed Hazam 
2 Shrj Jog.jndar Mistri 
2 Shx-j M.P.Biswa)ç 
o Shri L.Baruah 
5 Shri Shadal Ram 
I Shr.j Rajeridar Sharrna 
3 Shrj N.K.Goswamj 

Shri Satya Deo Rajbhar 
) Shrj. I-Jan Bahadur 

Shr.j M.C.Neog 
• Shri P.N.?lishra 

Shrj Kajiash Prasad 
Shrj Bilash Ch.. Dey 
Shri Nilirnaya Char-ida 
Shrj Ashutoh Char-ida 
Shrj Horer-i Ch. Boro 
Shri Karan Bahadur 
Shri K.V.Gopthan 
Shri G.Varghese 
Shrivdesh Rain 
Shrj Kasiram 
Shri Harindar Kurnar 
Shri Vi.rrtsen Kurrnj 
Shri E.R.I.Jarak 
Shrj Ar-ill ch. Kokoti 
Shri. Chandra Kanta Sharma 
Shri Horen Cn. Das 
Shri Surja Bahadur 
Shrj Jawad Khan 
Shri K.Gogo.i 
Shri. Jitendra Kr. Das 
Shri ?1.Toshj Ao 
Shrj Suresh Gowaja 
Shrj Jongpong Ao 
Shri. charnpak Ianwar 
Shrj. Laichand 
Shri Baljram Sharrr 
Shrj M.D.Harnjd No.2 
Shri Khagen Kalita 
Shrj Ratan Krishna Pal 

,:' 

"n, 

Coritd. ... 
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229. 
23.0. 

 
 
 
 
 
 
 
 
 
 
 

24,2. 
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2460 

248. 
24,9. 

238370 
237493 
243757 
220177 
243766 
243596 
238145 
243765 
243367 
238212 
243761 
243432 
237806 
243750 
238360 
238368 
237850 
238010 
220115 
238359 
243782 
208188 
220255 
243903 
243896 
243902 
243488 
310013 
243897 
243798 
243518 
24394'9 
224462 
237484 
243529 
243957 
238441 
243686 
238268 
220112 
237867 
243818 
237895 
243524 
220114 
237993 
243513 
220104 
243747 
243516 
220076 
238352 
242851 
243642 
242616 
238367 
243494 
238007 
237888 
220350 
243746 
243502 

3 	1 
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Shri G.K,Borah 
Shri. Rampravesh Sirigh 
Shri Ram Bachan 
Shri. Ra'rneswar Shaw 
Shri. S.'Pandiyan 
Shri Suhll Baruah 
Shri Hukuu I-iarijan 
Shri. Narayan Mazumdar 
Shri Dimbeswar Boro 
Shri Basant Tanti 
Sh.ri Samar Kumar Pal 
Shri Sivuiunj 
Shri Tarapada Biswas 
Shri Sheo Kr.Prasad 
Shri Nageswar Ban.iah 
Shri Rudra Kanta Gogoi 
Shrj J.N.Baruah 
Shri J.C.B.Gohajn 
Shri Mahabir Dass 
Shri. DII. Bahadur Thapa 
Shri Rabirison tiIvah 
Shri Motij.aJ. Mahato 
Shri Kesav Rae 
Shri B.K.Dutta 
Shri. M.C.Kar 
Shri. S.D.Nath 
Shri J.A.Clary 
Shri Satya,,Narayan Das 
Shri. Karnal abadur Dorjee 
Shri N.X,Gaichu n 
Shri Ja.iprakash 
Shri Padarn Bahadur 
Shri. Bahar.yádav 
Shr.i M.D,Hamjd No.1 
Shri Inderdeo M.is,tri. 
Shri Bhanubha]cta 
Shri Rain Swrup 1andal 
Shri S.Karirn, 
Shri S.Karirri 
Shri Rajendra Prasad 
Shri Ajit Ch. Deb 
Shri Himangshu Paul 
Shri Prem Chand Sharrna 
Shri J.Ftazumdar 
Shri CB.Snarma 
Shri. Jharkhande Koirl. 
Shri K.Lkshmana 
Shri G.jrjdharj Yadav 
Shrj'Dasaj Raj 
Shri Rarnanand.singh 
Shri Nana k,Yaciav 
Shri R.N.Pandjt 
Shri IM. D.Sharnia 
Shri G.J.Thornas 
Shri Ksoram Kadel 
Shri Ka.1ipadaRoy; 
Shri Ramesh Doom 
Shrj A.N.Tri.pathj 
Shri T.I.Fiabukutty 
Shri R.Shannug'am 
Shri Bishnu Bahadur 
Shrj K.Vovindaz-i 

F 

Contd.. . . .P/10. 
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 243868 Shri D.C.Deb 
 220322 Shri M.N.Kotoky 
 220102 Shri Bhesh Bahadur 
 237935 Shri. Shiv Kumar Thakur 
 243745 Shri. Paiso Jochoi. 
 243656 3hri Sarnar Sarkar 
 243799 Shri. K.Shaji 
 243684 Shri. S,Subhash 
 243590 Shri. K.Subrarnarii 

259, 237912 Shri Kishori Das 
 234550 Shri Y.S.Aso 
 243495 Shri Kulak B.1 

 238409 Shri. K.Ghose 
 248468 Shri. Tikaram Sonar 
 243755 Shri Pranab Chakraborty 
 280323 Shriupen Kalita 
 220239 Shri R.A,Sharrna 
 243689 Shri N.Lotha 
 237903 Shri. P.Sarkar 
 243756 Shri N.C.Roy 
 243505 Shri Tuishi Tanti 
 238366 Shri T.K.Baruah 
 243794 Shri Shiben Paul 
 243768 Shri. Dulal Das 
 237809 Shri A.C.Bora 
 243735 Shri Jugarnaya Das 

Petitioners in 
Ok No.319/9e 

 MES/243673 Shri Kulamani Si.ngh 
 S/486721 Shri U mesh Kumar 
 MES/4867744 Shri.Devesh Pandey 

04, FIES/263634 Stir! Scxlmen Bhattacharya 

05. FS/203543 •Shri. A.K.Mndal 
06, MES/A191580 Shri Gudas Singh 
07. s/239005 Shr 	Ratul Mahanta i. 
08, 14ES/204078 Shri. A.K,Haldar 
09. MES/A-125013 Shri Ram.i.Chafld 
3.0. s/242229 Shri B.N,Saikia 

11. 224267 Shri P.C,Das 

12, MES/264649 Shri Noris Ran! 

 rS/237945 Stir! Antony Cherian 

 iEs/243461 Shri. K.y.Singh 
 1 ,ts/264068 Shri Narayan Sharrna 
 MES/243554 Shri D.B.Chetri 

3.7. tJs/242232 Shri K.C.Saikia 

 s/220191 Shri Manju Passi 
 .s/243916 Shri Srruel Killing 

€s/243893 Shri K.Sikhra 
€s/220l45 Shri Rarna 

s/243924 Stir! Satrughan Thakur.  

i.s/225161 Shri Arnar Singh 

Petitioners in.. 
Ok NO. 179/2000 : 

 itES/223615 Stir! Satya Brata Mazumdar 
 1s/225367 Shri Rajen Chandra Boro 
 Es/238173 Shri R.C.Baishya 
 s/467160 s: ri. M.ii.Beg 
 5/237905 Sni P.C.Anriariialaj 

06, ES/208503 Shr. Shambhu chosh 

.0 .pIii. 
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S420132 
9. 

LO. I1ES/229149 

&', 	11. MES/243602 
12. tS/243604 
13, 1ES/238098 
14. ris/242428 

HES/242396 
!S/231523 

030 is/229177 
04, 1, ES/24390 7  
Os. 1IES/229812 

MES/229610 
iS/243920. 
rs/242028  

11 	- 

shri P.Sl 
shri S.BiSwaS 
Shri F.Anthorliswamy 
shri Jogi pradhan 
Srnt. Shila Devi 
Srnt. Miii Paul 
Shri A,HaZarika 
Shri A.c.Gopa & 6 otherS. 

petl.tionersbifl 
Ok N0.276/2O00.'. • 

shri. Indreswar Rajkowar 
shri phanidhar chutia 
Shri Bikash ChakrabOrtY 
Shri M.K.L)inpi Ziliang 
Shri Gobiflda NarZary. 
shri Karnal Narayafl Goswami 
Shri M.H.LaSkar 
shri G.C.BOra 

... petitioners in j:.. 
Oh NO.224/2000.... 

All the respondents are working 
under the petitioners at different 
stations under the comrnandant.310 " 
EPE Station uc,rkshop.869 Engineer-
ing Area, 1ES, 868 EWS dO 99 APO. 

aespondeflt ..: 

III). 	WRIT pTITION(C) N0.4226 OF 2001 

i. Union of India, 
represented by the 
Secretary to the 
Governrrflt of India. 
Defence DC partrnent. 
New Delhi. 

Shrirnati vandana srivaStaVa. 
Controller of 13efence AccOuntS, 
udhyan Vihar, arangi,GUWahati26. 

The Chief tngineer. Air Force, 
shi].long Zone, P.O. Nonglyer, 
shillong - 9. 

4, The Garrison Engineer, 
868 E.W.S., 
dO 99 APO. 

Versus 

Sr.. SitaflCJshu Flazumdar. 
• 	 rS No.23392 8  S.A.I., 

office of the Chief Engineer. 
(Air Force). shiliong Zone, 
shillorig. P.O. Nongiyer, 
ShiiioflQ9 

...' ptitionerS •. 

•, 	•,. 	•• ':•O ••  •• 

... Respondent:' 

• 	 • 

contd.....  
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IV), 	WRIT ITITION(C) NO,4227 OF 2001 

1. Union of India, 
represented by the Secretary, 
Ministry of Defence, South Block, 
New Delhi, 

The Axmy Headquarters, 
Engineer in Chief, DHE, 
P.O. New Delhi-il. 

Controller General of Defence 
Account, R.K.Purarn, West Block-V, 
Ne'z Delhi 	22. 

Controller General of Defence 
Account, Udayan Bihar, Narengi, 
Gu waha t i. 

S q  Chief Engineer, 
Shillong Zone, Shillong, 

Area ACcO.1fltS Officer, 
Shillong. 

Chief Works Engineer(cE), 
137, Works Engineer, do 
99 APO. 

8, Garrison Engineer, 
869 EWS, dO 99 APO. 

9. Area Accounts Off icer, 
Garrison Engineer, 
869, EWS, C/O 99 APO. 

..0.0 

Versus 

1. 243601 Sri Sukanta Chakraborty 
20 243827 Sri Ram Sanjiwan Sharma 
3, 24585 Sri Tilakeswar Gin 
40 220306 Sri P.C.Borah 
5 248508 Sri R.C,PaUl 
6, 243670 Sri V.K.Ravindra Nair 
70 243557 Sri SahidHussain 
8. 243678 Sri Rarnjoy Sutradhar 

 238398 Sri Nihaluddiri 
 243055 Sri MRG U nnithan 
 238499 Sri Shoib 
 220181 Sri Pundeo Mahato 

13, 237352 Sri Panchu Pradhan 
14. 238517 Sri Lakhan Mandal 

 238301 Sri Laxrnan Rai 
 243800 Sri M.D.Muslim 
 220130 Sri Hasmat All 
 243610 Sri Gulab Singh Pal 
 243636 Sri S.R,Kassi 
 238502 Sri J.N,Kunwar 
 238374 Sri Tika Ram Sharma 
 243616 Sri. Bhoj Raj Sharma 
 238121 Sri J,K,Prashad 
 237999 Sri Ram Jãtan 

25. 220141 Sri Lakhi Chand Mahato 

Contd. . 0 . 0 /I3. I31c 
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 220200 sri CallactOr Dorn 
 243908 Sri Raju Bahadur 

 216846 Sri. BhUfli Deo 
 243878 SriRam Dulara singh 

 220293 Sri Lallan Prashad 

 238143 sri Ram pràshad Koiri 

 243606 Sri GaneSh Thakur 

 238394 sri BaleSwar !1ahatO 

 238127 Sri. Gauri Sankar Prashad 

 220165 Sri Ram Nath Mahato 

36. 243594 sri L.Maflikkaitl 

37, 243374 Sri Dukhafl Gaud 

38. 238295 sri Jagarl 

 238410 Sri BaleSWar Ram 
 243802 Sri Prem singh Paul 

 243638 Sri Bahadur Cheetri 

220268 	Bhagi Rathi Sharrna 
243612 shriA.Subrarfli 
238049 Sri s.N,Rajkh0' 
237962 Sri c.Murgafl 
265312 Sri Bhajafl Manjhi 
220399 HardeO Bhagat 
237801 Nasib Lal Rai 

49, 243645 Sri Reghubir Ral 
50. 242717 Sri Gopal Dutta 
51, 	220208 Sri Narayan Naik 

210885 Shri Mundrika prashad 
220265 shri. Uga.m sharma 
220271 Sri Shiv Nath Mallah 
238050 Sri 	B.'rirWa 
237296 Sri Sita Rain 1-Larijan 
220329 K.SOmafl pillai 
237909 Sri Ghura prashad 
238027 sri Parsafl.Rai 
237728 Sri Lok'.Bahad%.lr Gurung 
237571 -Sri Ram Narayan prasad 

220320 Sri Lal Bachan Bhagat 

243635 Sri V.SanflaKris - a 

64, 2887 Desal Thakur 
238300 Sri ps.iinghawaY 

243637 sri prau11a Chandra Das 

67, 	220293 Sri K.0,George 

68. 	243912 sri M.K.JOhnS0fl 
69, 243386 sri Gopi Chand 

238466 Sri shre prahad 
238377 Sri Gang'.' tajbhar 
243619 sri Krishna Ram 
243964 Sri Deepak Rai 
243624 Sri Mahindra Sahani 

750 238397 Sri Krishna Tiwari 

76. 	243405 SriR.?-iOha!n 
77, 238032 Sri..J.:Rama1a1 

220218 Sri Harka Bahadur 

243621 Sri Ram AwadhHari)afl 

80, 	220182 Sri Kedar Rai 
243982 SriCH WillinQ 
224275 	Sri RC.Chaab0rtY 

237287 • Sri NandU !-lahatO 

237932, 	Sri Lalu YadaV 
238306 	srikui Bahadur 

1; ;•  

E1C 

I. 
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238038 Sri Chandra Deo Thakur 
220145 Sri Raxna 

88, 220249 Sri Sudan Mahto 
89. 238002 Sri Rain Paras Manjhi 
90, 238406. Sri Sona Rain Borah 

220184 Sri Chandar 
220260 Sri D..idh Nath Rain 
237738 Sri Arnbika Mahato 

94, 238340 Sri Guna Ranha1iha 
243674 Sri Harickson Periera 
243658 SriC.Madhappan 

97, 220053 Sri Sushil Kurnar 
238245 Sri Tribeni. Prashad 
243403 Sri K.P.S.Nair 
220204 Sri K.D.Sahayam 
243688 Sri Sashidharan Nair P 
228828 Sri Jagdish Singh 
243669 Sri M Mohana Krishnan 
238030 Shri Asharfi Rim 
220129 Sri Kunju Ra.man 
243888 Sri Dipen Kunwar 
228334 Shri C.D.Yadav 
238247 Sri Soban Singh 
2959 	Sri Balam Mandal 
243914 Sri R.Nagan.ighing 
238353 Sri A.R.S.Rana 
220185 Sri Rain Chand 
220134 Sri A.M.Milik 
243608 Manik Chand Borah 
243615 Sri Ba]. Chand Yadav 
243675 Sri Pararn Jit 

117, 237118 Sri K.P.Gopinathan Nair 
118. 238289 Sri Man Bahadur 

238018 J.Y.Tho1dhappan 
243639 Sri C.Rajendran 
364382 Sri P.K.Dixit 
220190 Sri Bhakta Bahadur 
243633 Sri L.Regon 
220194 SriUsab Sirh 
220147 Sri Joginder Tiwari 
238045 Sri P.C.Kannan 
238396 Sri Rim Lochan Sharma 
243640 Sri Bhola Mahato 
238471 Sri Jaigu Rim Baruah 
237729 Sri J.D.Burrnan 
6626517 Sri Dii Bahadur 
243381 Sri P.Shreedharan 
243609 D.Deena Dayilan 
243668 Sri S.P.Ravi Chandran 
220234 Sri Chandra Goud 
237286 M.Haribandi1 Rio 

137, 238038 Sri Puran Singh Aale 
138. 343461 C.N.Rajjippan 

V. 

Respondents in 
01i.NO.155/2000 

1. 242664 Sri Bhakta Bhadur Chetri 
2, 220203 Sri Jagat Bahadur Chetri 

 237899 Sri Tita Rain DaB 
 238223 M.D.Ayub 
 243613 . AU 

$ 
contd.....P/15, 

- - 
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THE HON'BLE CHIEF JUSTICE ).P.P.NA0LEXAR 

THE HON 'BLE J • JU STICE AMITAVA ROY 

1: 
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For the petitioners 

For the resporident5 

Date of hearing/ 
Delivery of Judgment 
and Order. 

Mr. D. sur, 
Addl.C.G,S.C., 
Mrs • N. Sharma, 
Addl.C.G.s.c, 

Mr.A.Ahmed 
Advocate. 

: 	18.09.2002 

JUDGMENT &. ORDER (:ORAL) 

C.J. 
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6, 238313 RaJ Dali Shah 
238108 K.B.Shreahtha 

1 0  220296 F.F.Perjara 
/J 9. 243627 O.Apparathnam 

10. 238344 Jit Bahadur 
11, 243404 Jairiul Hoque 
12 • 220165 Mu ndraka Sharrna 

238297 Bhola Hahto 
237073 Rati Kanta DaB 
238495 Kh. Manglarn Singh 
263664 Jagahandl-iu Dhar 

11. 197239 Gurdip Sigh 
405331 Vijoy Augira 
243310 ManutraShah 
238296 Ganesh Neog 
P/3893 S.N.Mandaj. 
243477 Joseph Mathew 
238107 B.G.Patra 

24, 238749 N.P.Borh 
25. 238495 K.H.Mangalam 
26, 243483 V.D.Murthy 
27. 238701 ?ikeswar Kalandj 

..... Petitioners/Respondents 
in OA NO. 201/2000. 

All the respondents are working 
under the petitioners at differ-
efltstatjons under 869 Engineering 
works Section. c/o 99 APO. 

RESPONDENTS 

1. 

Heard Mr.D.Sur, learned Addi. C.G.S.C* assisted 

by Mrs.N.Shar, learned Addl.C.G.s.c, appearing for the • 
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41 

7 1  

1 1  

/ petitioners as well as Mr.A.Ahmed, learned cc*lfla!1 

for the respondents. 

As comon questions of facts are involved . 

in the aforementioned four cases, these are heard 

analogously and, accordingly, we propose to dispose 

of the same with the following coninon judgment and 

order. 

After going through the records, we feel 

that the Tribunal has not taken into consideration 	S  

the corrigendum dated 11.4.1995(AflfleXUre) as well 

as office memorandum dated 16.3.1998 (AnnexUrS'iIII ) 

H 	 issued by the Under Secretary to the Government of 

India. Ministry of Defence. New Delhi and also the 

letter dated 10.4.1999 issued by the controller of 

Defence Accalnts, UdayanBihar, Narengi, Guwahati 	 H 
(Annexure-X) before reaching to the conclusion whether 

the Field service Concessions Allowance can be retained 

and are entitled to . by t petitioners after 17.4.95 

and whether such allowance i.e. Field Service çoncs-  

snions allowance includes Compensatory Field Area 

Allowance(CFAA) or Compensatory Modified Field Area 

Allowance(CMFAA). The Tribunal shall be required to 

consider whether these allowances form part and parCL. 

of the Field service Concessions or not. It is only 

in regard 

to these two allowances, an order can be passed by the 

Tribunal in regard to the retention of the Field Service 
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Concessions Allowance by the petitioner., raspon- 

. 
dents herein or in regard to the payment of 	the 

said ajncalnt after 17.291997. The office nmor.ndam 

• d4t•d 16.3.1998 ( Annoxur.-vlxj 
) and the letter 

dated 10.4.1999 ( Annexur.-x ) require ooneidDr- 

tion. by the Trflinal on acccnt of the fact that 

these documents were not before the Apex. Court 

when the judgment was delivered by the Apex Court 

on 17.2.1997 in the matter of Union of India and 

other vs. B.Priaad, B.S.00 and others, reported 

in (1997) 4 scc 189. 

For the aforesaid reasons, we set aside the' 

order passed by the Tri.inal and remand the matter 

for reconsideration afresh of the petitions filed 

by the petitioners. Itis made clear that the Union 

of - India shall not recover the aznc*irit from the 

petitioners, reepondents herein till the disposal 

of the O.Ae and in accordance with the direction 

given therein. The petitions stand disposed of. 

RM 
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Applicants 

Respondents 

Applicants 

Respondents 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Aplication No.170 of 1999 

Original Application No.202 of 1999 

Original Application No.319 of 1999 

Original Application No.179 of 2000 

Original Application No.276 of 2000 

And 

Original Application No.224 of 2000 

Date of decision: This the 11th day of December 2000 

Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Hon'ble Mr M.P. Singh, Administrative Member 

H 

O.A.No. 170/99 

Shri Gadahar Bania and 80 others 

By Advocate Mr A. Ahmed 

- versus - 

The Union of India and others 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

O.A.No.202/99 

Shri Deba Das Bhattacharjee and 22 others 

By Advocate Mr A. Ahmed. 

- versu - 

The Union of India and others 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

O.A.No.319/99 

Shri Krishna Sinha and 274 others 

By Advocate Mr A. Ahmed 

- versus - 

The Union of India and others 

By Advocate Mr B.C. Pathak, AddI. C.G.S.C. 

O.A.No.179/2000 

Shri Kulamani Singh and 23 others 

By Advocate Mr A. 'Abmed., 

- versus - 

The Union of India and others 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

Applicants 

Respondents 

I 

Applicants 	

I 
Respondents 
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O.A.No.276/2000 

Shri Satya Brata Mazumder and 20 others 	 Applicants 

By Advocate Mr A. Ahmed. 

- versus - 

The Union of India and others 	 Respondents 

By Advocate Mr B.C. Pathak, AddI. C.G.S.C. 

O.A.No.224/200 

Shri Indreswar Rajkowar and 7 others 	 Applicants 
By Advocate Mr A. Ahmed. 

- versus - 

The Union of India and others 	 Respondents 
By Advocate Mr B.C. Pathak, AddI. C.G.S.C. 

ORD ER (ORAL) 

CHOWDHURY.J. (V.C.) 

• 	All these cases pertain to Field Service Concession (FSC 

for shrot) admissible to Defence Civilian employees pertaining to Group 

'C' and 'D' employees. Since the cases involve common question of 

facts and common questions of law, all these cases were taken up 

together,  for hearing. 

2. 	The applicants are serving in the State of Nagaland and 

Manipur as Defence Civilian employees. The subject matter that has 

come up for adjudication were earlier adjudicated upon by this Tribunal 

in a number of cases, more particularly in O.A.Nos.124, 125, 217 and 

218 of 1995. The Tribunal by Judgment and Order dated 24.8.1995 passed 

• 

	

	in O.A.Nos. 124 and 125 of 1995 held that FSC was admissible to the 

applicants with effect from 1.4.1993 and the respondents were directed 

to extend the FSC to the applicants in the prescribed manner with eff ect 

from 1.4.1993. 

3. 	
The Tribunal in the aforesaid cases basically dealt with, 

amongst Others, the communication No. 16729/GG4(cjv)(d) dated 25.4.1994 

issued by Sena Mukhyalaya. The respondent authority thereafter went 
	 '1 

to the Supreme Court by filing SLP and the Supreme Court granted 
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the leave. The Civil Appeals were finally disposed of by the 

Supreme Court. The .responder1t.S.; specifically raised the 

point that the Tribunal committed a grave error by holding 

that the applicants were entitled for FSC as per Army 

Headquarters letter dated 25.4.1994 without understanding 

the contents of the letter. It was raised that the Army 

Headquarter letter dated 25.4.1994 was addressed to the 

various Army Commands pertaining to certain proposals for 

concessions/allowances to Defence Civilians posted in 

certain areas. The operative portion of the judgment of the 

Supreme Court is reproduced below: 

"Having 	regard 	to 	the 	respective 
contentions, we are of the view that the 
Government having been extending the benefit 
of payment of Special Duty Allowance to all 
the defence employees working in the North-
eastern region as -per the orders issued by the 
Government from time to time as on April 17, 
1995, they are entitled to both the Special 
Duty AllowanceaS.Well as Field Area Special .  
Compensatory (Remote Locality) Allowance. The 
same came to be modified w.e.f. that date. 
Therefore, irrespective of the fact whether or 
not they have been deployed earlier to that 
date, all are entitled to both the allowance 
only upto that date. Thereafter, all the 
personnel whether transferred earlier to that 
or transferred from on or after that date, 
shall be entitled to payment of only one set 
of Special Duty Allowance in terms of the 
above modified order. 

As regards the payment of Special Duty 
Allowance to the defence civilian personnel 
deployed at the border area for support of 
operational reqirementi they face the 
imminent hostilities supporting the army 
personnel deployed there. Necessarily, they 
alone require the double payment as ordered by 
the Government but they cannot be deprived of 
the same since they are facing imminent 
hostilities in the hilly areas risking their 
lives as envisaged in 'the proceedings of the 
Army dated January 13, 1994. But the Modified 
Field Area, in other words, in the defence 
terminology, "barracks" in that area is a 
lesser risking area; hence they shall not be 
entitled to double payment. Under these 
circumstances. Mr P.P. Malhotra is right in 
saying that the wordings of the order requires 
modification. The Government is directed to 
modify the order and issue the corrigendum 
accordingly." 

tv 

- 

1 
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4. 	The judgment rendered by this Tribunal was finally 

merged with the judgment of the Supreme Court. VThe 

ugned commuricatiOfl dated iO4.l999 respondents by the imp  

sought to make a distinction between payment of mdnetarY 

and non-monetary a1lowane in the FSC and by the directiOn 

dated 10 4 1999 they instructed the concerned afthorities 

to recover the payments already granted earlier on the 

basIs of court judgments. The issue in these applications 

have already, b'en adjudicated upon in 0.A.Nos.124 and 125 

• 	of 1995, which went upto the Supreme Court I 

and. the 

V 	determination on these matters has already attathed its 

finality According to the respondentsi which appears from 

- 	
V 

 

the written statement, the earlier judgment of the Tdbua1 	.. V 

/was based on a misconception of facts, which was relatable 

V 	 to the Army personnel an not to the civilians. It was also 

V 	 averred that there was a lapse on the part fo th 

apondets in placihg the matters on record. 	
V 

V 	
V 

V 	 V 5• 	The contro1erSy relating to FSC has 
already.  been 

/• 	
.. 

• 	 V 	
v" adjudicated V 

upon in the aforementioned 0..A.s by this 

V 

V 	

Tribunal and the Supreme Court finally disposed of the 

a pplications as mntiond above 	The judgment of this 

• 	 . 	 Tribunal deliveed earlier V has been merged V with the 

V 	
V 	 judment o 	the Supreme Court and it is binding on th V 	 V 

V 

	

	 jparties. If there was any lapse on the part of the 

respondents •in placing the matters in its entirity it was 

V  open for the respodets to take appropriate VmaasuresI but 

V it was not permissible on the part of the respondents to 

V 	

. 	

in defiance of the order o the Tribunal,, which was act

VVfii nall y •dealt with by the Supreme Court. The finding.pf the 

Tricunal in the 0 A s as 'egirda -the admissibilitY of the 

FS and the SCA(RL) were not disturoed by the judgment of 

the Supreme Court, in this regard The FSC as alluded 

V 

	

	
er li er  was granted by thi s  Tribunal and nt interered- by 

the Supreme Court and it was not proper on the part of the 

(L espondents to modify tna same and tak 	
a different 
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conclusion. 	The 	plea 	of 	
admissibilitY ,'of FSC 	was 

specifically taken in the SLP and the Supreme Court did not 

accept the ple' 	
deemed to s. The rel.ief would therefore be  

have been refused. 

6. 	
Mr B.C. Pathak, learned Addl. C.G.S.C., referred to 

the two decisions of the Supreme Court, reported in AIR 1966 

Sc 1547, State of OrisSaVS. Durga Charan Das, and (1997) 3 

SCC 321, State of Haryana and others vs. Ram Kumar Mann. 

Both the cases are decisions on facts pertaining to 

interpretation of the rules. In State of Orissa vs. Durga 

Charan Das (Supra) the Supreme Court observed that the State 

might have misconstrued the scope and effect of R.6 of the 

Protect Ofl 
Rules, but that would not preclude the authority 

to interpret the rule justly and reasonabli. In State of 

Haryana vs. Ram Kumar Mann (Supra) the court was concerned 

as to whether a wrong decision rendered by the Government 

does not preclude them to take a right decision. But, here 

is a case in which the fact in issue was already adjudicated 

j upon, maybe on a wrong premise. If the document was wrongly 

relied upon which was adjudicated upon, it was not open for 

the respondents ,  to interpret the same on the face of the 

ju4gment of the Tribunal, which was not disturbed by the 

Supreme Court. 

7. 	
In the circumstances the applications are allowed and 

the impugned orders and/or directions for stoppage and 

recovery of Field Service Concession are set 'aside. There 

shall, however, be no order as to costs. 

tV 

I 

nkm 

(M. P. SINGS 
ADMINISTRATIVE MEMBER 

D. N. CHOWHDURY 
V ICE-CHAIRMAN 
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* 	 (AN APPLICATION UNDER. SECTION 19 OF THE CENTRAL 
• 

ADM1MSTRATIVE TRIBUNAL ACT, 1985.) 

OGINAL APPLICATION NO. cxaC 4 	OF 2000. 

• BETWEEN 

11 MES No. 	242396 	Sri Jndreswar Rajkowar 
• AE.,E/M 

Presently working under .  
The Garrison Engineer, Guwahati. 
Formerly served under the Garrison 
Engineer, 869 EWS, C/o 99 APO. 

21 MES 	No. 	237523 	Sri Phanidhar Chutia, 
• •• 	Supervisor, B/S-il 

Presently working under 
The Garrison Engineer, Guwahati. 

• Formerly served under the Garrison 
- 	

Engineer,868EWS,c/O99AP0. 

• 	 31 iViES 	No. 	229177 	Sri Bikash Chakrabarty, 
J.E, QS/C 

- 	 Presently working under 
The C.W.E., A/F, Guwahati 

• 

- 	 Formerly 	served 	under 	the 	Garrison 
Engineer, 869 EWS, £Io 99 APO. 

• 	

• 	 41 IViES 	Na. 	243907 	Sri M. K Dinpi2eliang 
• 	

- Mazdoor, 
Presently woticing 	under the 	Garrison 

• 
• 	 Engineer, 869 EWS, C/a 99 MO. 



f) 

• 	51 	MES No. 229812 	Sri Gobinda Narzary 	V  
- 	 J.E.(Civil) 	 V 

• 	 Presently working under 
• 	 The C.W.E., AjF, Guwahati 

Formerly served under the Grison 
V 	 Engineer, 868 EWS, C/o 99 APO. 	 V  

V 	 V 

 

61 	MES No. V 229610 	Sri Kamal Narayan Goswarni 
V 	

V 	
IE.(Civil) 
Presently working under 

	

V 	
The Garrison Engineer, Narengi. 

	

V 	
Formerly served under the Garrison 

	

V V V 	

V 	
Engineer, 868 EWS, C/o 99 APO. 

	

V 	 71 . AJES No. 
V 	

243920 	M.H. Laskar, J.E., FIM 	
V 

	

V 	 V 	 Presently working under 
• 	 V 	 .. 	The Garrison Engineer, Guwhati. 	 V  

	

V 	 V 	 Formerly served under the Garrison. 	V 

	

V 	 • 	 • 	 : 	 . 	 . .• 
	 Engineer, 868 EWS. £7o 99 APO. 

	

• V 	 81 	MES. No. 	242028 	Sri G. C. Bóra 

	

V 	 . 	 . 

V 	 . 	

V 	 Presently working under 
The Garrison Engineer, Narengi. 	- 

	

- 	
V 	Formerly served under the Garrison 	 V 

	

V 	 •. 	 .. V 	
V 	Engineer, 868 EWS, C/o 99 APO. 

V 	 . 	 . 	 . 	Applicants. 	V  
V 	

V 	-AN)- 	 V 

4 	 V 

	

1] 	UnionOf. Indian 

	

• . 	 V 	 V 	 repr..esented by the Secretary 

to the Government of India 

V 

 Defence Department, Nev Delhi 	
V 

	

V 	 . 	
23 	Shrimatj Vandana Srivastava, 	 V  

V 	Co n t ro ll er: of Defence Accounts, 

V 	 . 	
V  UDHYANVIHAR, Narangi, 	 V  

Guwahati--781171. 

V 	 •1 
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3] 	The Commandant 

137 CWE, Head Quarter. 

C/o 99 AFO. 

41 	The Garrison Engineer- , 
• 	

868 E.W.E3., 

C/o 99 A.P.O. 

51 	The Garrison Engineer, 

• 	 369 EW.S., 

C/o 99 A.P.O. 

61 	The Accounts Officer,  

Of -fi.ce 	of 	the 	Area 	Accounts, 

Of'Fice Ministry of Defence, 

( - 	 Bivar Road, Shiliong-i 

Respondents. 

DETAILS OF THE APPLICATION: 

i. PARTICULARS OF THE ORDER AGAINST WHICH THE • 	 APPLICATION IS MADE: 

• 	This instant application is made against 

the impugned order of recovery of 	Field 

* 	Service 	Concession 	A i 1 owance 	as 	vel 1 	as 

stoppage of 	the Field Service Concession 

Alioance vidB D.O. No. Pay/Tech/025 dated 

h April 1999 issued by the Respondent No, 

2 at Annexure-.4 and also p/eying for direction 

upon the Respondents for Continuation of the 
• • 	Field Service Concession Al lowance as per this 

• 	Hon'ble Tribunals Judqement and order in O.A. 

1Ij, ••'• 	 ' 	 S 
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No, 124 	125 217 218 of 1995 and 135 of 1997 

and, which was affirmed by the Hon'ble Apex 

Court- of India in Civil Appeal No. 172/97. 

JURISDICTION OF THE TRIBUNAL: 

The 	applicants 	delare 	that 	the 

subject matter of the instant applic-ation is 

within the jurisdiction of the Hon'bie 

Tribunal. 

LThTATION 

The açpl icants further dec iare tat 

t h e application is w i t h i n t h e limitation 

p e r i o d prescribed under Section 21 0-f the 

Administative Trllunal Actq 1985. 

FACTS OF THECASE: 	 - 
/ 

Facts of the case- in brief are given. 

below: 

4,1 	T h a t 	your- 	humble 	applicants 	are 

citizens of India and as such 	they arc 

entit-led to . all, 	t h e r i g h t s and privilges 

guaranteed under t h e Constitution of India.. 

The à.ppi icants are all Defence Civil ian Emplo 

yecs belonging to group B. C and D'. They are 

serving under the various estabi ishments' of 

Ministry of Defence C/s 99 APO since a long 

time.  

mom 	F 
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"4.., 

42 	 That your applicants beq to state 

that t h e applicant No I to 3 and 5 o S 

earlier served in the Field Area of Nagaland & 

Man ipur under the Garrison Engineer! 868 EWS 

• 	 and 869 EWS, C/a 99 APO as A.E, Supervisor 

8/S-Il, JE 	The applicant No 	4 is still 

serving as Mazdoor in the Field' Area of 

Man ipur under the Garrison Engineer, 869 EWS 

C/a 99 APO 

43. 	That your applicants beg to state 

that they have got common grievances Common 

cause of action and t h e natt.re of relief 

prayed for is a iso same and similar and hence 

having regard 'to the facts and circumstances 

they intend prefer this application jointly 

and accordingly they pray f o r grant of 

permission u'nder Rule 4() (a) of the Central 

Administrative Tribunal (procedure) Rules 1987 

to move this application jointly.  

44 	T h a t your applicants beg to state 

that under, the' Government of I n d i a various 

orders, Memos, Circuiars these Defnce 

Civilian' Employees who are serving in Field 

Areas including Nagaland, Manipur, are 

eligible for crtain benefits due to involving 

ris':: of life along with Armed Force personnel-

These Defence Civilian Employees are facing 

imminent hostil ities in these hilly Areas 

I 
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risking their lives in supporting the ar'my 

• 	
personnel development there 

45, 	That your applicants beg to state 

• that these Defence Civilian Employees are 

entitled to get the henefit of Field Service 

Conessi1on and al.so Allowance as per various 

Government Circulars and orders 	These. orders 

are as per Le-tter No. 	16729/Org 4(Civ)(d) 

* 	 . 	dated 25 	.h 'April. 1994 and .vide letter No.. 

B!37269/AG/S3(a)/165/0. (pay/Service) i s s u e d 

by the Govt. of India fl  Ministry of •Defence 

dated 31 s t, 3anuary, 1995 These letters were 

forwarded vide letter No0 16037/R/A2 HG 3 

Crops (A) C/o 99 APO dated 6-3-95. In the 

above mentioned letters and circulars it has 
I 

been clearly stated that the Defente Civilian 

(Both locally recruited and outsiders) poted 

at field area like Naqaland & Manipur are 

entitled to get certain - monetary allowance s  

i.e. Field Service Concession w i t h effect. 

from 01-04-1993. • it is pertinent to mention 

here that in these letters it has been clearly 

mentioned in paragraph I that the Defence 

Civilian 	Employees 	serving 	in 	the 	newly 

defined 	field -areas 	will 	c o n t i n u e 	to 	he 

• e x t e n d e d 	the 	concession - and 	facilities 

- ehumera ted 	t Ann exure-C o-F the Government 

letter No. A/02584 /A6/FS--3 (a)/97-. S/D (Pay! 

• 	. 	 Service) dated 25-01-64. T h e Field Service - 

allowance as mentioned in the above mentioned 

• . • 	 letters 	a r e 	addition 	to 	Field 	Service 

Concession which was granted by the Government - 

of India vide letter dated 25-01-64. The Add-i- 

• 	tional 	Field Service Allowance has become 

effective from 1st April 1993. 



- 

Annexure-1 is the Photocopy of the 

letter No. 167/0rg 4(Civ) (d) 	dated 

25 	h  Apr- il 1994. 

Annexure-1(A) 	is the photocopy of 

letter No. B/37269/AG/PS3 (a)/165!0 

(Pay/Service) dated 31 January' 

1995. 

Anne>ure-1(B) 	is 	the photocopy 	of 

letter No. 16037/R/A2 H03 Crops (A) 

C/o 99 APO dtd 6-3-95. 

Annexure--1(C) is the Photocopy of the 

- befencel Office Memo No. A! 02584/ AG! 

P5-3 (a)!97-S!D (Pay! Service) dated 

25-01-64 

4.6 	That your applicants beg to st-ate 

that they enjoying Field Service Concession 

since 1964 as per Annexure 1(C). But when the 

Defence Department issued another circular for 

Filed Service Allowance i1n addition to Field 

Concession s enumerated in letter dated 25-1-

64 the applicants approached the authority to 

get the additional allowaiice. The authority 

reft.ised to give this allowance in spite of 

their Office Memos at Annexure-i 	Annexure- 

1(A) & Arinexu - e-1(B). 	The applicants being 

aggrieved by non-payment of Field Service 

Concession 	Allowance 	they 	approached 	the 

Hon'ble Tribunal by filing the Original 

Application No. 124 125, 217, 218 of 1995 and 

O.A. No. 135 of 1997. The Hon'bie Tribunal 

after hearing both sides allowed the Field 

pa 
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• 	 . • 

Service Conc'essiofl Allowance as per Government 

• 	letter No. 37269/ AG! PS 3(a) /D! Pay! Service 

dated 13-01--94. 

/ 

Annexure - 2 is the photocopy of Judge 

ment & Order dated 24-08-95 passed in 

• 	 4 	Original Application No. 124 & 125 Of 

	

1995. 	 - 

4.7 	-- That it is pertinent to mention that 

in the Original Application No. 124, 125 & 217 

& 218 of 1995 the applicants prayed for grant 

of -four allowances, i.e., Spec:iai Duty Al].o-

wance House Rent Allowance Special Compensa- 

- tory (Remote Locality) Allowance & Field 

Service Concession. All these allowances are 

allowed by thia Hon'ble. Tribuna'i in the above 

mentioned Origihal Applications. The Hon' h].e 

Tribunal in it's judgments allowed the Special 

Duty Al lowance from 1-12-88, House Rent 

Al lowance from 1-10-86, Special Compensatory 

(Remote Locality) Allowance from 1-10-86 & 

Field Service Concession with effect -from 1-4-

93. Accordingly, the Respondents have paid the 

above allowances to the applicants as per 

Hon'bie Tribunal's irder. & Judgement. It may 

be stated that in O.A. 135/97 the Defence 

Civilian prayed before the Hon'ble Central 

.Administrativ& Tribunal, Guwahati Bench for 

payment of Field Serv.ic Concession Allowance 

- • and accordingly the Hon' ble Tribunal granted 

the prayer nd the Respondents paid the Fieid 

Service Concession Allowance to the Appli-

cants. • - 



- 

4.8 	That your applicants beq to state 

• that the Respondents that .is the Union of 

India challenqed the above-mentioned Judgment 

& Order and o t h e r sim,i larly situated c a s e s 

before the Hon'ble Supreme Court of India The 

appeal was numbered as Civil Appeal No 

1572/87 The groctnds taken by the Union of 

indi before the Hon 'ble Apex Court regarding 

payment of Field Service Concession are given 

below: 

mBecause 	the 	Hon'ble 	Central 	Admini -- 

strative Tribunal committed a grave error 

by direcirg that the petitioner are enti-

tIed for Field Service Concession ,as per 

•  Army Head Quarter letter dtd 25-04-94 with 

effect from 01-04-93. A reading of Army 

Head Quarter letter -dtd 26-04-\ià94 clealy 

show that the Han' ble Tribunal has pass 

the order without understanding the - 

contents oF the lett€r. Actually, the Army 

Head Quarter letter d t d 25-04-94 W as 

• 	 addressed to the various Army Cornmanciants 

ihcticatincj ertain proposal for Conce-

ssion/ Allowance to the Defence Civilian 

Emplyees in certain areas and which, had 

been forwarded to the Ministry of Defence 

for consideration and the Commandants 

Head Quarter, were requested to examine 

the • stated proposal a n d give their 

cornments/view's 	
The Hon'hie Tribunal has 

• 	 to the extent of directing the Government 

to 	pay 	such 	allowance 	even 	without 

• Government sanction The Army Head Quar-

ter fl  on the proposal submitted that the 

Hon'hle Tribunal committed an error when 
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•.t 	directed 	the 	Government 	to. make 

payments as per this letter of Army Head 

Quarter. No such allowances could be qiven 

in the absence of the Government 

S-anctioni 

But the Hon'bl e Apex court only dealt 

with t h e Special Duty Allowance and the 

Speciai Compensatory (Remote Locality) Allo-

wance The Apex court held that the Special 

Compensatory (Remote Locality) Allowance will 

he payable to the Defence Civilian Employees 

till .17th pril 195 as per Government letter 

regarding payment of SpeciaJ Duty Allowanced 

The Apex court held that the Defence Civilian 

Employees serving in the Field Areas are 

entitled to . get b o t h t h e a I lowances the 

Special Dut' Allowance and the Field Service 

Concession Allowance. In this Judgment it was 

no where mentioned by the Apex court that the 

Defence Civilian Employees. are not entitled to 

get Field Service Allowance as the Army Letter 

dated 13-01-94 .in addition to Field Service 

Concession as p e r the Ministry of Defence 
• 	letter dated 23-01-64 and as such 	these 

•Defence Civilian employees posted in the Field 

.Areas of Nagaland 	Manipur q 'etc. are eligible 

• for payment of Field Service Ailo-wance in 

dd±tion to Fièld Service Concession as the - 

Honble Lribunal and Hon'ble Apex Courts 

decision in Civil Appeal No. 172/97. 	- 	 t. 

Annexure-3 is the Photo copy of 

Judgmnt and Ordei -  passed in O.A. 124 

and 1.25 of 1995 passed by the Honble 
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Central 	Administrative 
0 
 Tribunal, 

GuvjahatiBench Guvahat.i. - 

Annexure-3(A) is the Photo copy of 

S.L.P. No. 1572 of 1997. 

Annexur'e-.3 (B) is the Photo copy of 

Judgment in Clvi]. Appeal No., 1572/97., 

4.9 	That your applicants beg to state 

that most surpri.slngJy the Respondent No2 

- Smti. Vandana Srivastava, the Controller of 

Defence Accounts, Guahati 	Narenqi issued a 

letter direct-ipg the Garrison Engineer, 

869 	EWS, 	C.W.E. 	137 	and 	oth€r 	Defence 

Establishments under C/o 99 APO to recover the 

Field Servjce:Concesjon Allosance from the 

appli-cants. anJ also 	direct them to stop 

further payment of Field Service Concession. 

Al ioance, 

It may be .orth to mention here that0 the 

applicants are enjoying the Field Service 

Concession Ailoance as per Judgment & Order 

passed on O.A. No. 124, 125.; 217, 218 of 1995 

and O.A. No. 13/97 by the Hon'ble Central 

Administrative I.ribunai, Guwahati Bench, Guita- - 

hati. They are enjoying this benefit. since 

1993 and this, benefit has also -been affirmed 

by the •Honbi'e Supreme Court of India. 

Accordingly, the Respondents have sanctioned 

the above-mentioned allowance from the Defence 

Min.istry, New Delhi, and also 'from the Ministry 

of Firince. Eut surprisingly the Respondents 

particularly Respondent No. 2 has issued the 

/ 

- - 	 V •OV 	 - 	 - 	 ... V0 	 - 'V_V 	 •00 -f- - 0V_ 



impugned order at Annexure-4 dated 	j() t h 

Apri.lq 1999 after four years of passinq of 

this Honh1e Tribuna.l Judqment regarding 

payment of. Field Service Concession Aliowan.e. 

The Fespadens have already contested t h e - 

similar matter before the Hon'bie Tribunal and 

also in t h e Honble S u p r e m e C o u r t of lndia 

The Hon'ble Supreme Court of I n d i a, affirmed 

the Judgment of this Tribunal regarding 

payment of Field Service Concession Alio.wance 

an 17--02-97 As such the Respondent No 2 has 

acted Whimsically and arbitrarily and she also 

has disobeyed the orde -  of the Highest Court 

of Justice. Hence the Respondent No. 2 

deerve severe pun ishment from t h i s Hon b 1 e 

Tribural The Respondent No. 2 in her impugned 

Order dated •1() t h Apri.l 1999 stated that 

withholding payment of Field Service Conce-

ssion .aqainst ,Hon'hie Central Administrative 

Tribunal Judgement. The Order issued •by the 

Respondent No. 2 has shoWn will ful disobe-

dience to the entir- e J udiciary. I The Respondent 

Na. 2 is not above the Judiciary. She cannot 

pass an order by over riding the highest 

Judiciary system of ]:ndia, 

Annexure-4 is the recovery & Stoppage 

of Field Service Concession Allowance 

vide letter No. DO No. Pay/Tech/025 

dated 10 t h Ar.il, 1999 

4.10 	That y o u r-  applicants beg to state 

that the Respondent No. 2 h a s violated the 

Han'bie Tribunal's order & Judgment in O.A. 

No, 124 125, 23:7 94218 of 1995 and also the 
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Honbie Apex courts Judqment in Civil Appeal 

No 1572 in similar cases rcgardinq payment 

Field Service Concession Allowance to the 

Defence Civ.il ian employees who are serving in 

the Field Area. As such, the Respondent No. 2 

is Liable for contempt -of court for disobeying 

and suppressing the facts regarding payment o 

Field Service Concession Allowance to the 

• 	
Defence Civil ian Employees who are serving in 

the Fici ci Aras 	Accordingly, the H o n ' b 1 e 

Tribunal 	may 	issi.te 	notice 	f o r 	personal 

• a p p e a r a n c e o-f Respondent No. 2 as she h a s,  

violated the Hon bie Tri.hunal order as well as 

the Hon'ble SLqDreme Court of india's order. 

4.11 	That your applicants beL •  to s t a t e 

that 	
si ml I a r I y 	situated - Defence 	Clvi i i a n 

personnel who are serving under the various 

establishments o Ministry Dfence, C/o 99 AFO 

• 	 have already- approached this Hon' bie Tribunal 

by filing various Or- iginal Applications before 

this-Hori'le Central Administrative Tribunal, 

Guwahati Bench, Guwahati against illegal reco- 

• 	
very and stoppage of Field Service Concession 	• 

Allowance paid to them. The Ron'ble Tribunal 

after hearing both sides stayed the dperation 

of impugned recovery order and stoppage of 

Field Service Concession Allowance 	Annexure- 

4)dted 10-04-99 until further order. 

Annexu.re-5, 6, 7 & S are the photo-

.•. 	 . 	. 	 copies of such interiT orders passed 

in various Original applications. 

-. ., 	 -•- 	 • 	 . 	 . 	 -.-• 	 - 



412 	T h a t your applicant begs to state 

that the Réspondents have a 1 ready issued 

recovery order of Field S e r v i c e Concession 

Allowance from the applicants. As such, 

finding no other alternative the appiicahts 

approached this Hon'bie Tribunal for seeking 

Justice. 

4.13 	That your applicants b e g to state 

that th.e recovery and stay of Field Service 

•  Concession Allowance and discontjnution of 

Field S e r v i c e Concession ALlowance by t h e_ 

Respondent Na. 2 is highly illegal, arbitrary, 
/1 

unfair and violative of the principle of 

natural justice. s well as fundamental rights 

of the applicants. 

4.14 	That your applicants beg to state 
• 	 that the applicants a r e enjoying the Field 

• 	 Seryice Concession 	Allowanceas 	per 	thIs 
• 	 Honbie 	Tribunal's 	various 	Judgments 	and 

• orders as wel I a the Apex Court's Judgment in 

this matter fr-oma very lonq time. They are 

not enJ oying this benefit with a back door 

• 	policy or illegally. As such, the Respondents 

• 	 cannot deprive them by issuing a D C). Letter 

for recovery as well as stoppage o Field 

Service Concession Ailowance'which has been 

paid by the Respondents as per Judgment of 

this Tribunal and also Apex Court's Judgment, 
-. 	- 	The respondents without reviewing the Hon hl e 

• 	- 	 •Supreme Court's Judgment in Civil Appeal No, • 	 • 	
1572/97 can not pass an illegal order 	y 

Overriding the highest Judiciary institute of 

( 



/ 

• 	 -t 

India. The Respondents cannot supercede or by 

pass t h e Judgment passed by the Han bie 

Supreme Court of India. 

4.15 	T h a t your applicants beg to state 

that in the above circumstances 'findinq no 

other 	alternative 	t h e 	applicants 	are 

approaching 	the 	Honble 	Tribunal 	for 

protection 	Of 	their 	rights 	and 	interest 

through this Original pplication and the 

Hon'ble Tribunal may he pleased to stay t h e 

impugned order No. Fay/Tech/025/ dated 10 t h 

pril 1999 issued by the Respondent No. 2 and 

also direct the Respondents to continue the 

Field Service Concession Allowance to the. 

resent applicants as interim measure and 

further be pleased to set a s i d e a n d quashed 

;t.he impugned letter, dated 10t h April 1999. 

4.16 	That this application is filed bona 

f i d e and for the ends of Justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 	For that 	the action of the Respon- 

dents are highly illegal, arbitrary and viola- 
r 

tive of the principle o-F natural Justice as 

well as t h e fundamental rights of the 

applicants. 

52 	- For that, the applicants are enjoying 

the Field Service C'oncession Allowance as per 

Hon'hiec1rjbunal' order as well, as the Apex 

Cour- t's order and the Respondents can not 

4' 	 .- - 	 - 	 • 	 - 
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5, 

4. 

deprive them these facilities of Field Seryice 

Concession Al lowance and as such, ' the order or' 

recovery and the order of soppaqe of the 

above said allowance are 'illegal, and are 

liable to be set aside and quashed. 

5.3 	For that, the applicants are Defence 

Civilian Employees serving in Naqaland a n d 

beina attached with the armed force personal 

w h o are deployed in the Field Areas 	for 

operational 	requirement, 	Fac.inq 	t h e 	immense 

hostilities and also +aciriq risk of life along 

- w i t h the armEd frces, as such, t h e y are 

entitIe to get tHe Field Service Concession 

and as ,such, the. sane cannot he dscontjnued. 
01 

5.4 	For that, the Field Service Conces- 

sion was not obtained by the applicants by any 

fraudulent means. but the respondents after 

accepting. t h e judgment of the Hon ble Central 

Administrative Tribunal , :Guwahatj Bench. 

Guwahati rd also acceptirg the Honbl.e' 

Supreme Courts judgment they were paying the 

Field Service Concessicjj, and as such the order 

issued by the Respondent No. 2-Is liable to be 

set aside and quashed. 

5.5 	For that, it has been 	iready conclu- 

sively held that .the Hon'ble Supreme Cur5t of 

India in other s -imilar cases that the Defence 

Civil ian who are serv.ing in this area are 

entitled to get . the said benefIt of Field 

Serv.jce cocession Allowance w.ih effect form 

01-04--93 and the Field Service concession with 

effect form '25-01-64 as per Govt. letters as 



.1 

• 0' •  

Ib 

-*- 
such, the respondents cannot discontinue these 

facilities to the present applicants. 

5.6 	For that, the Respondents have acted 

in a whimsical manner and particularly t h e 

Respondent Nct02 without going through the 

Hon'ble Tribunal's Judoement& Hon'hle Apex 

Court s iud.gement has issued the letter dated 

*  t h April 1999 by suppressing all relevant 

facts and documents The Respondent No 2 has 

deiiberate].y and intentionally violate the 

Hon'hle Trihunals order & Hon'hie Apex 

Court s Judgment and as such the order issued 

by the Respondent No2 is iiabie to set aside 

and quash. 

5.7 	For that 	the order of stoppage and 

recovery issued - in terms of impugned order No 

pay/tech/ o23 dated 	10--04-99 is in 	total 

• 	 violation and disohdience of the Apex Court s 

Judgment 	and the Hon'ble Tribunal's Judgment 

a n d 	as 	s-uch. 	t he 	o r d e r- 	i•sued 	by 	the 

• 	 Respondent No, 2 is- -liable to be set aside and 

quashed. 	 / 

• 	 For the, in any view of the matter 

• t h e 	action 	of 	te 	respondents; 	a r e 	n o t.  

s6stainah1e in the eye o-f law 

The applicant; crave leave 0-F this - 

Hon 'ble 	Tribunal. to advance further grounds 

at the time of hCaring 	of 	this 	instant 
application 	• 	• 



4 .  

a. 

• 6. 	DETAILS OF REMEDIES EXHAUSTED: 

That there is no ot.her alternative 

and efficacious remedy available to the 

applicants except invoking the jurisdiction o.f 

this Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 19€5. 

7. 	MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicants further -  declare 

that they have not fiJ.d any appiication writ 

petition or suit in respect of the subject 

matter of the instant app1:ication before any 

o t h e r Court authori ty, nor,  a n y such 

application, writ petition or Euit is pending 

before any of them 

8. • RELIEF SOUGHT FOR: 

I 
Under the facts a n d circumstances 

stated above the applicants most respectfully 

prayed that 'your Lordship may be pleased to -' 

admit this petition arid may' be direct the 

respondents to give' the following reliefs. 

	

Sf1 	That the Hon'ble Tribunal 	may be 

	

pleased to declare that the applicants are • 	• 

entitled to get the Field Service Concession 

as 	per 	Government: 	Letter 	No. 	16729/Oro 

4(Civ)(d) clated25'L ' (pril 1994 and also as 

1tter dated 31 5  t,  January. 1995 and letter 

dated 6 - 3'-'95 as mentioned in this Oriqirial ' 

	

- 	 - 	 ' 
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Application as Annexure- 	AnnexLre-1(A) 	& 

Anne<ure--1(B). 

8.2 	That the stoppage and recovery of 

Field Service Concession vide letter No.D0 No. 

.Fay/Tech/025 	dated 10 April 1999 issued by 

the respondent No, 2 be st aside and quashed. 

8.3 	That the Respondents may be directed 

to continue the Field Service Concession 

Allowance as per Judgment & Order passed in 

O.A. No 124 125, 217 218 of 1995 and O.A. 

No. 13/97 by this Honhle Tribunal. 

8.4 	That the respondenLs may be directed 

to continue the Field Service Concession in 

terms of Appendi>; 'C 	to' the Government of 

India, Ministry of Defence letter No. A/02584/ 

AG/PS 3( a ) / 97- S/D(pay_9'prvjce) dated 25-01-64 

along 	w i t h 	the 	Field 	Service 	Concession 	 U 

(Monetary) Allowance with effect f o r m is t 

April, 1993. 

8.,5 	To pass any other order or orders as 

deem fit and prper by the Honble Tribunal. 

Cost of the case, 

9. 	 INTERIM ORDER PRAYED FOR: 

Pending 	final, 	decision 	of 	this 

applIcation the' applicants seel:: issue of the 

interim order, 



S 

9..1 	That 	the 	Honble 	Tribunal 	may 	be 

pleased 	to 	stay 	the 	recovery 	and 	stoppage 	of 

Field 	Service 	Concession 	Allowance 	as 	per 	D.O. V  

letter 	No. 	Pay 	/Tech/025 	dated 	10 	April 

- 	 1999 	issued 	by 	t h e 	respondent 	No. 	2 	at 

Annexure-4 	and 	also 	to, 	continue 	t he, 	Field 

Service 	Concession 	Allowance 	, qiven 	to 	the 
V 	 applicants 	as 	per 	kon'ble 	Tribunal's 	Judqement 

V 	 passed 	in 	0. 	A.124 q 	125, 	217 	218 	of 	1995 	and 

O.A. 	No. 	135/97 	which 	was 	affirmed 	by 	the 

V 	 Hon'ble 	Apex 	Court 	of 	India. 

V 	o. 	Application Is Filed Through 	Advocate. 

'V. ..  

V 	

11 	 Particulars ofl.P.O.: 

I.P.Q. 	NO. 	0-723 V 	
• 

Dat.e Of 	Issue 

V 	 Issued 	from 

V 	 •• 	 Pa y a b 1 e 	a t 	
J..G\) 	 - V  

12. 	LIST OFdLOSURES: V  

As 	stated 	above. 	. V 

S 	 V 	 V  

'. 	Verification. 

V 	 ' 	 V 
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\EJFIC AT ION 

I. ME.1 	No 	237523 	En 	Phanidhar 

Chutia. Supervsor 	B/S - ll Presently workinc 

t.nder The G a r r i s o n Enqineer Gahat.i F o r m e r I y 

erved under the Garrison Enq:ineer 	E8 EWE; 

C. 99 çpO apf:Lic:ant No. $ of t h e instant 

appl.ic:ation and as author.ised by the other 

appiic:ants do hereby solemnly verify that the 

statements mac:Ie in paraqr'aphs 

Isals Cv14 	are true to mv knovIedceq thosS 

made in aracr"aphs4,i,, are bençj 

matters of records are true to information 

denivE:d therefrom w h i c h I believe to be true 

and those made in paraqraph are true to my 

.Leqal 	aovice 	a n d 	rest 	are 	my 	humble 

submissions before t h i s Hone ble Tribunal 	I 

h a v e n o t sUDrEsse?C1 a n y material ±ac t.s 

n'c1 I siqn this ver.ificat.io  n today on 

this - ajjQ day of 3M it 2000 at Guwahati. 

1) e c: 1 a r an t - 

I 

' I  
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pr UnIt! 
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i.t juStJflt 	Ljrt.i 

sena Mukhy3l , 3Y-1  

1.J(31, DtC.GCfl.0 

11justincrt GenerPi 13OI 

111lY 

NUW 
uthl - 11.0 (1 

16729/org 4(CiV) (d) 	
25 pr.94 

autherfl Qcnmnd 

terfl Coarnand  

CCal COmmand 

rrtherfl CommiDnd 

ICE C0 S 0 

INC CIILI?. 	
pL0Y' IN IEU OF C0M31T1 

irrl' 

on the b33- of tho fourth contr13 
pity 

ssiofl rcomffi 	
tiofl, e eistipY 	

)L 
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e. 	 —I – .  - 
1 

,, 	2 	t* 

areiSfor grant Of fi(, )L 5ervic conCu.1. 	:; 

rvi-3ed recently, 
vidC MitL Of ) LflCu lLLI:t. 

37260/;J?/V53 (a) 90/D (py/crViC) d tod 13 Jrfl. ¶i'i 

rne o th 	
jony llowi 

have also been revised in rePCCt ofi uC?ic 	rfle1-- 

zs per the ibidVt. ordr held arejaS :3O 	
will 

be classified adfiold areas nnd m oditicd fluid 

areas only. 	The 	
of newly defined field 

areaS aand modified field are as cnt; i fl' ir j1 

and '' respectiVelY to thiS letter. 

to 

2. It is proposed to extend the c.me cortCe 
j')U  

DCfCflCC civilians emploYed, in the tiuld 

serve side by side with serviCeS 
trL;onr1tL und:r 

simi1r conditionsin te gifl areas. 	they arC 

ziluQ required to mOVC 
in to the border aru;A 3 

alsO serve in der 	jurJlo r.$)ci 	thi livJ 

£ or prfOrmiflg duties 3s ignCa to the m . 

\ 

3. The f0iowiflg proposa1s for 	cOflCCi0fl 

fence civilians p5tc iii- thesO 
alloVanceS tode  

areas have been proposed to Mm. Of 
DefCflCC for. 

consider0tio 

ervi) 

	

(a) 	.- 	efOnCe civilibflS s 	in 5jm:J 

rnUied field ara3 to be 	
t içji-'  

	

• 	 -- 

-. 	 I- 
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- • 

cjrint 	of 	fiu 113 	aru 	I lowtri :1.: I 	i 

c1p3nsatory modified 	Ltul&I 	rii 

allowances respectivelY at 

ing rates:- 

pay 	 ' 	)te of comp.'Pl:.0 of Crflp. 
modified 	area 'qtod.ified f.:lled 

• a1LowiinrC 

For pay 

-r. - 	 --- 

upto 900/_per month R.s.375/-PM 	R:3.100/-PM 

For pay exceeding R5.900/- 	gs450/-PM 	175/-V1'l 

but not  xcoudiflg RW.1500/ 

exe&iflg RS.1500/ 	RS.65O/M 
For pay 

but not xceoding 	s.2300/- 

exced ing Rs .23 01/- 	RS 7 50/-PI'1 	R. 300/J'N1 
For pay 

but not exceddinQ Rs.300 0/- 	- 

jor pay. cxçedding RC.3000/- its  

- 	
--i_-j-- 

tb) 	The spcciai- cornpCflSatorY 	1lOW)nCU 

such as i-till Compe.SOtorY 	
Clfld 

wiror a llow .unceS 	D -A CtiTThtJ 

allowances etc. not t 	be 	yicli 

tiofl 	to this 	•.11owafl. 

. 	 . 	

. 	 • .:..... 4  

I 	 I 	 I 
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cc) 	. The other conc(!ssionti 	in 	k1r3 	0t 1.t:;Vl 

dmi8ibl0  in fQ11 fie'd 	i•; 

details given in AnflOXUt 	C' 	to 

Mirl. of DeOflCO OM NQ. A 

y/ervie'i0 	1A'1 

. 	25 Jafle6$ 	ns atnendd 	from tin 	tc 

time to coriti.nue to be 	
.he 

newly defirec1 fe.d 	re 	iited. 	t 

to this letter. 

(d) 	The above mentioned alljnCi 	.jjil 

bot be radmissible to:s- 

ttic 	0ttjon/tse9. 

nitY iOrThe. MF.S, rwcruit .-  

ing office, 	rE1iflth 	cntre 

and ,estab11se1 

- I; 	 . 

iii) 
. 	• 

UX Directorates and Units. 

.tr 
. 	'•. 

................ 

) TA unitS unless embOdi, 

71 4 	tf fP2. 
VtY' 

4 
P Recor1 office 	rx3 sjniilr 

Ziv) 
estabti5hfl e 

.• 	 . •. 

••. 	
4 

- 

• ,.. 

:.: 

.• .• 

I ,  

•.•, 
.......................... 

'p 



	

• 	 H. 	
I 

4 0 	High altitud 	nconge 1  c1LUat 	
llwanc 

CiviLiZlfl5C9 in fie)J areaS which irea 31tu.ltQd 

as a height of 9000 ft. and Ebove incl.1difl(J Un-. 

concni 	
climate areas below the height Jof 9000 ft. 

-  

tobe entitled.; The details of these area5 re 

given in APPX. 'c' to, this letter. The. r a tes of 

High Alt;itude/Uncongenial climate allcAqinces nt_C 

given aa u er i 

	

.:;• Cit-I (i-eight from: 	Cnt-T.I 
pay 	9000 ft to 1500°f 	(ueicfit 

ft mci, uncongefliC11 above i5O 0  

climate areas of 	ft exqL. 

• 	 9000 ft. 	 Sjach'ii) 

- r 	-- 	
-. 	a - 	' 	aft •;-' 

For pay not exceedi'rg as.950/ 	RS.100/-14 	,$OJ.t4 

For pay 0ccing 0950/PM 	RS.140/-P14 	s2l0/-.IM 

t not eceedflg gs 02300(-PM • 

For pay exceeding Rs11500/-PM 	, RS6180/' 

but not 0ceddiflgR3t.3000/-PM . 

or pay eXCe&i 	53000/PM 	RS.300/PM 

The High 	
climotC 

• 	 aliance to be admissible j )d(utior-1 

	

I 
' 	to the fj.elcj compensat3rY n1lo4anCC tnd 

• 	 .,• 	

.•. 

 

in a nd .other0eSi 0  .. . 
I 	 •' - 	 ,•. .._ 

• 	 , 
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$ 

tr e reCtU 

5. 	
tl t: 

exnmifl the above prOPSa1 submitt' 
	tc MiflitY 

of DfeflCC and given tr COfl / ' 
e. 

tirnci 
jppUCa t ruon the 

bOVQ prOOiC*3 fflny 

t eoa 
p aSe be worked 	

Y in ru:oect 0 

ie 	lo3flCe d1° 	1e 	rU 8Ll 	rd 

	

jgh titude°9 	
clatC 311O ncC 

furfliSh to this HetC latet by 
1 

20 M3y. 1094* 

	

- 	(promod Ji 
cjcs ,0 
.j 1.ctOr (Me) 
org  
for j jutdflL (XflT'1- 

. 	

. 

S 

4/' 	 S  

4; 
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I i; 'I 	1CTI .rj 

Govt 	of 1i4 

t'LiI1itLy ot Ijf:u,c ,  

W L)uLtii, U, 

'1 IL
o 	tha Arirly S tff 

	

jc L * Fi. IhI ;rvjcu Coricu 	.ioti 

Civ i l.tn; 	urvi nq in tho cw ly 	1:iti 

• 	 FieLd 

J•j•z l  

1 .irn directed to r eEoc to para 13 of 

ovL. )uctur No, 37 9J1c/'s3 

ii 13, 1. 1cJ94 a nd to CQflVO y t I i s a nct1ori otf tJ 

dcrt to the folling FiO 	f:ervic Cc: i o r  

to DeCenc Civilians in t ho newly defjd i'11d 

•nd MWif'iuj Field 	 dcJ.jpt in thti. 

eJ ')V(i frt(JFiLjO(<1 lettor 

• 	 1 )Ouloncu Cvi)4un (rn71.Oyuu Jrvinj i t  

ryd,Ljn 	iubi 	 wj 	LILItlU 



• 	
. 	 . 

I 	 - 	 - 	 - 

:* 	2  
lr H? 

• 	 to •L 	xtc.nd cd the cons ion.•; 	 - 0 	 • 	 - 

in AnftXu're 1 C' to Govt. lo Itor 

/;/Ps3 th)/9i4j 	/crvicei) d-Lt.• - J 

25.1,1.964, 	Defnc Cv,i l.ii 	'lOu 

• 	 uvrvliig.in Iluw ly dot lflLd 11(4 ii. k1 •i u hi 

* I .rVeS will. coritjnuo to Liu t.XtciducJ thu 
I. 

conccj- 	onumrtc,d in AL1ti1x 13' 
4 

tq Go,t, letter No t  

140-/2,' (Py/r,rvici) .d 	Ild Mcb 

1960, 

cli) 	 in oddition to above, thu r)ettn(c 

Civi ln uinpl iyo 	uvi rij in U, new 1 

diud Fie 	 rd M:1jfjj 'iuld 

I6.rc ao will. bo  •entitiud to piyrn'nt oT 

special cornponatory (fturnotu 	C8ity) 

......-- 	i,Uowncotj Ou admiusible to Dofuncc 

Civiliana s prthe citifl9 irtruct10 

issuud by this MiniJtry from time to tjnu, 

2, 	These orders wi1l.como into force w,O.f, 

0 I.jt ipril, 1993. 

:i . 	 TIii 	isjuej with the 	oflL. rr:ncu Of FiItincu 

Uiv1; ion ot this ttni try iid thuir uo  
(1'1-r•ij d.e(yJ 9,.1.199s, 

.ithLu 1. ly, 

UrYJ*.:i 	u 'u;L 	to 1_h2  

kh
•0 
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$ 

'A to CO\teOt Irxii'i APpQndix 

MinitrY of Dufence lettor No . 

) 

dated 13. jane •4 

(1coru to pr .23) 

1, 1 1 ,  01' 	iIN.E1 

L'EHN COti111ID 	 I 

(a) 	Arunachi prüdezh 

(i) 	Tirap 8r  

All 	 North o lino joining 

po.nt 4446 in •iJ/ 4 7 9u)irw r)ui'j 

ms 3272-Sepia MT 2 969 -1~yilirl MO 

923 oop*iJo t 58 41 JOfl(J 

NT._1273.-UUtti NM 0370 TiMkOfl 

MT 836..ChcmPai 3ufl NM 9814 

all .nc1.wiivQ. 

uiniur nd.Na L 	Stus 

hi 1 dr!J North Bri i 

	

	ol: ii.n'i 

I joining Ph; Lut V 47.5Q-G&lflg V 7k-M 

•, ••• •t 

1 •  

.1 	- 
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2 h 

LV 6160-1,fl1') i 	LW 0666 tt - nq1i 

LW 1443-I 1 jnLW 2453. on Indo-

- 	 BhUtfl boLUr 	
311 incliV. 

n ,'1q H C'.C11t'J\f) 

pridciht 
----- 

eaSt ot Une joining Uma3ila  

J51 Uda1PU NY 666 	
ni Karen SB 20O 

- I'IC parbati pa6 	1459 - Tr3n° TA2) 

y 1LtUd 1'dU TA Q01  all 
IflCLUJiVU. 

3 . 

Utt3r pr1c;h; 	-. 

 North nd' 	
ofi Une join.ilig B raS 

TG 362 - GoviChut 'cc o97 
, 

	 - 

TP(J 	
'rH-1822 - Muniri TN O96 It 0-  

TO 2466 all jnu8ive. 

N COt' 1 

---- 
üU N O th 	ait Of 

3O3t 	
6t1: 

• • • , 	• .1 

• 	 4 
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1 

t1tc. 	Wrc.1iPJti I.t(J 	i ii. 

lnClujvj, 

Val.l-CJctor ;  

All rei Wc't of i-mo jL)iflifly pOint 

1556 In UR £1470 Gliniir:cj  

3 1,05 :Rngpati ir 2 133 t'1irJi ir 	r-rL 2 t 3 

Loingyl MT 2339 po1n U'105 in N(j -iH6 

North of linu jol ninc i)oirt t 403 

t'rr 5453  

All areias w03t of lino joinirikj Tip 

of chiakon Ntck U) '1073 (ii 

in 'J(4Wwo Uruhm 	1•i? 04 1111t. 

1556 in N1 5470 till 1ric1.iiiv, 

-I 0 • S I I 

U 
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16O37,4/A2 

— I S 
imnexure 

HQ 3 ciroa (ia) 

c/o99JPO 

06 Mtr.'95 

List 1. 13, C. r. & F. 

nm sEltv IcE 	 113  

S1V1t'J6 IN rHE JEWLY DEFIi'ED FIElD NU/S 

i. copy of 	vt, of india, min.of tef, lettet 

No. /37269/t%G/ 3 ()/165/0 (pay/Services) dte 

31 jan. 95 is forwarcl& herewith for your iñforma". 

tion 	rccssary act$on plesse. 

tt. 	. 
Major 
rw.G 
for COS 

(-,OPY of nbove quoted letter. 

s4r, 

1, 	am directei to refer to para 33 of GOvt. 

S letter 	3y269/JG,/?33 	 Cr.V1C0S) dato3 

. S • S S • 
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... 

13.1.1994 cnd to cxnvoy thesction of the 

presidcnt to the folliwing Fie1 Sorvicos 

Concessicns to Defer)ce Civilians in the newly 

defined Fi ld Areas ardModifjed Fje1d1rea as 

defined in the above mentioned letter . 
... ......, 

	 . 	 . 	4• 

I" 

employees 

aerving in tie newly defined piold 

JreaS will continue to e exterx3e-

the conces si ons oriumereted in 

znnexure SCS to Govt. letter 

, j02584/1q/ps .3 (a) /97.3/ 

: Ipy/services) dated 25,1.1964 0  

zefence civilian emplthyees: serving. 

in newly defined mod ified pield 

eas will continue to be extended 

the concessions enumbereted in 

ippendix ' 	to Govt. letter 

NO. /25761/iG/Ps3 Cb)/46..s/2/D 

(pay/services) dated 2nd Mnrch 1968, 
i.lf2 4  

4 	 ) 

in oddjtian tothove, thoI3efonco 

I 	cjvjlian employees serving in the 

newly defined Field 2  J,reas and 

	

_,$'21•. 	
. 	. 	............ 

' r 4  

• 	.;.1i;' 	... 	•. 	
•;•• 	

,... 	. 	\•:•. 
I 	

1II 

..
.. 

.4 	 . 	. 

I 	 / 	
2 

' 	 . 	 ,.., 	 .• .., 	 ........,,. 
	 ,. 	 . 

	

•.• ' 	

•. 	 . 



. 1_ 	.• 	' 	-- 	... 	. 	... 	 - 

l  

	

•-Y 	 , ; 	 '.' 	?? 

 
zi 

' 	 ) ( 	
Modified pield Area8 will be 	 f - 	 . ..... . 	 . 	 . 

•0 '•  • 	 • • 	 I' 	 . 	 , 	 • 	 • 	 .'' 	 . 	
': . ' 	 : 	 • 	

r. 
( 	 I 

 

o n ti t lod 	Pip 	ol! Spocini , 

I 	 Compenstory 1  (Pemote Loci1ity) , 

I : 	&. 1cnco Fnothr11oWince8 08 
 

(I 

t 	dmissib1e to tefencc civiLiri .,.... 	. 	
I 	 •, 	

: 	 : . - 	 : 	 -:', 	 •;; 	
. 	 • 	 : 	

• 

II 
I 	 I

per the ecisting in2tructior1s 
I 	

1i! 

i8SUOd by. ii8 Ministry from time , 	. 	. 	. 	
H 	• 	 • to time. 

, 	 . 	. 	: 	• 	 , 	
.'. ;:j:'v 	: 	L' 	..j:':' 	

•I 	
1•• 

". 

241 1 , These orders wi11rne int 	oroo w,e, 
' 	

I 

1st jorj1 1993. 
• 	 • 	

.: 	• 	• 	• 	. 
.1 

3 • 	This isucs with th ' concu rrnce of F±nonce 

	

tiivisjon o this Mn. vide theix u,c, no.5 ()/ 	
I 

Ile 

85G(14.4) de3ted 9.1.1995. 	 H 	• • 
. 	-, 	 . 	- 	.. 	i• 

yours f)ithfuUy, 
I 	

I 

	

. ................................... 	.. 	:.- 	- 	I 	 -•'. 	• 	_•,-••__ I 	
I 	 q,r erLt1 i  ngz ) 	11 	

I : jI I1 
I 	

' 	
I 	Under,  

I 	I 	
\ 	I 

I 	

I

I 
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I 	 1 	I 

I 	I,,. 	. 	* 	- 	................... 	f 
I 	 I 	1 	1) I 	 I 	 I 
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1 	
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: 	
Appendix '/ to GOvt.of Indiq 

Ministry of Defence letter N0. 

87269/AG/ 	 (pay  

dated 13 Jan. '94 

(Refers to para .23) 

L]S,T OF FIElD JREJS 

1.E TERN co 

Arunach1prh 

(i) 	Tirap ad 	 tistrjts, 

All areas North of line joining 

poInt 4448 in 12 4179Nu}e Dong 

• 	 MS 3 2 72.-sep].a MT 2969-palin MO 

9213 leparijo NZ 5841 Along 

Nl1273julj NM 0170 Fjkc 

MT 8136champaj Bun NM 884 

all inclusive. 

• 	 .. : 	
. 

	

L.a) 	
açpur and 	calandctete,3, 

	

... . 	

-- 	 . 	 . .

. 

	

(c) 	1klkirnj All erees North and N of line 

- H 	•. .. •. . :• 	 Joining Phalut W 4750- 	rg 

• 	 • 	 • 	 - 	

• 

po~ 



• 	 • 	 4 - 	 . 	 , 	 .. 	 !. , 	
•.'': 	 • 	 ' - r 	. 	. 	l. 	 . 

' 	 . 	 . 	
0• 	 • 	 : 	 • 	 . • 	 - 	 ' 	

c 	. 

: 

ij 

	

\ 	
c 	f 	 t 	 ,•i 	 I 

• 	 ., 	. 	.... 	 .., 	•t i ' ••.••• 	• 	.. 

; . 	: 	, 	. 	: 	. 	. 	• ,. ,;: :.:... 	i i 	2 • 	t 	• 	. 	;,; t • 	 .. . 

'I- 	 ! LV 660-Penlaflg La TJiJ 0666 Ranyti  

. : 	. 	. . . ... 	.: LW., 1448-.13P 1 . ifl LW 2453.: on Xndo-.. 

k 4Bhutafl Border.1t jcLusive. 	' 	 S 

	

S 	 S 	
.c 	4S 	 I 

t 	)l toll,
;• S  

, 	 S 	 • • 	 • . ;' 
	 - 	 .. 	 . 	 - 	

.:.: 	
.. 	

? 	 . .
l. I .

S'• 	
'.:- 	 ) 	 :; 

f ? 10 ?r 

2. 	ISI'N COMMAI'D 
• 	 -•• 	•-- 

	

4 	 tI 

	

Himachal pradeshs 	 14 

• 	 •• 'AtLareas east of 	
• 

	

I 	 S 

NV 3951 Udaipur Ny 86G3 Manj 4 Karan sa 2300 

pirarbati )8SS TA'1459.Tar3nda TA 23,35 

I3arasua Pass TA 8801, all inclusive."' 

0 •  

3.  

Uttor pradeh* 

AII area worth and N. of Linejoining Bara8]8 

	

- 	 A 

1SS t,Gangnani I TG 1362 . Govirx Chat TG 
¶ 	I 	 I 	

rI 	 I  

Tc'pCVafl TH-1822 - Munsiari t'rN 8989 Retacjad 
4 

TO 246 all inclusive. , 

, 

	

4 1 	4 

	

• 	•• 	, 	• 	.• 	• 	 '' 	• 	: 1'',. ' 	•' 	• 	' 	I 

	

'S 	
4544 

	

4. 	Nm'mRN CO'F1AN) 	
/ 	 I 

	

I 	 S 

I' 45  

	

(a 	x,ad akh sac to  

cj xees North 	Ea8t o1 tiri i 1Oinin 

,zojila lit, 3036')3ra 	<bail.!* 

	

I 	S 	 •' 	., 	'I 	.1,.' 

	

•''••' 	 " 	; 	, ..: , • , .•r 

5 	41 	 4 

.1 

I 



zz a 	2Z 

the great Hinalayan Rençe U, 
inclusive, 

.

,Il i q'I  b)V a Ileyctoi 2  

MU arees west of line ioirdg Point 
1556 in UR 5470 GultylargMT 3105 Nusra MY 

3105 Ringapati
i  

!vrr 2133 Mndwara 1T 2043 

Leincjya],. MT 2339 Point 8405 in NG 4865 

North of 	
8403Bunakut 

• 	
5453 Rza NW 2239 zojila aU ncljv. 

(c):,... 

All ars west of lic Joining Tip 

•f Chicken Weck Rfl ?073 C&el JUttctjor 

Rr.z 6364 Mawa Brahmana MY 3854 r6int 

1556 in IR 5470 all inclusj,e. 

. 
•.,.. •• 	 H 

1 f- 
¼ 	4. 

......................................... 
e 

II 	
It 

' 
!I 

14 

-. 	 :. 	 .. .... 	. 

I 	 I 

1 
.1 

.I 

..• 	
. 	 ;. 	 - --.;it 	................ 

- 	.- 
I c I 	 t 



: 	 • 	
.- 	 • 	 . 	

.: 	

•.: 	 •• • 	

'—' 	:-: 

I 	 ' t1r)1)l'fl(ix 	'C 	, t;VI i)tiC 	 JI)el I i 	
S 

Mj.njs try ofPi:nc  

	

, I)) 3 	 ) 

C o1JcL 5:;, tOflS ADMISSIFJLI '1 0 CIV 1LtANS PAID ROIl 1)1 .1 1 ULJ 
.LUV1CCS ESIMA1L3 INCLUDING C1VILIN'JS F11PL0 1 I 1 ,' Jfl 41/ 1 1 Y 
COMBAIAIUS ANDtCs (C) (Dali! PO1LL) ND LX)\LLY 	I 

	

1CflUIrLD) 	'I 	
S 	 , 

.: 	;• 	. 	,: : 	
. 	••.. 	. 	. 	L.":r 	

: 	 . 	
:' 	 ;•: :;; 	 :•::,, 	 : 	 • 	

: 	 .. : 	 : 	 •.. 	 • 

	

S

I 	 ! 	
S 

•: 	
• 	 (a) . 	1ree • rations, as ' 	 . 

of. the Army of Air Force, a a thwtue may  
•-: 	•s.,.•jn4 	Fue1' 	. 	. • 	: 	

:.:S::;i:. 	
. 	

. 	 . 	 .. 	 : 

I 

	

._1.1 (b) 	Free cented/bashe r.c'cornrttocitt.ion ucl COI)1)rc tU(1 
' 	service to the extcn'tfesibJe'.Y' r 

) 	 S 	
, 	 I 	 j 	 S 	SJ 	

I 

	

(c ) 	FLO( c1otling on iui niinutn eenti1 "cnlr or ' 
Armyc personel if the crps coiiminnc1er/A(X th 
C Air Force Cornininc COIlS ideri ItAie '.i5J3ue • OL. • 

	

. . . . 	;uc)i clothincj essentir .1 1 fol,  pprrti.oiici).  
. 	. 

 
17(.l5jI30t)3 • 	 .5 . . 	 S 	 i 

. 	 . 	 . 	 ..'!. 	 . 	
•1 

	

. . (LI ) . 	F.uee remittance of 	 Y  
4 	 . 	 . 	 . 	

t. 	.,. 	 . 	 c• 

(0) 	Free iIlecuical tretIner) t:, and hO9pt1 Lront:meli L• 

Jound/inJ ury or 	fZ1IILi ].y pension or qr; tu I i" • 
. . . under Chapter XXXVIII CSR or:hI/57/5'l/l\LI 20/5U 

	

.. .. 	tl.e:..c ) se • may be , ..or: coIIIp!&itiofl U!I(1Ir .  . LJ. . 
worker's coinpensaLion Act W])qre app1icQJ1f; 

	

5 	4 	4 
f  

	

((1 	12 po tiqo free forcel leLt.e?9 per in1ivtc1i4l I 

	

L 	
II 

Rernitt.ance within . India limi t;s Of IflOflC'y OECLPrS 
nd IndiElr Orders free of owiiiin ion upto the 

fflaXi(flUIfl value of Its. 30/-. perrnon Lb I° 
individual • 	 . 	. 

, Retentjru o 1 farIItly adcmodtion' tlloLt.ed 

	

, 	by Gcvernrnenl at the oddu.y sLati9n On pyiiic.nt 
normal rent. 	If 'the aCcoIIItflOdQttofl re( ainedis 
required to be'allotted to another ent.LtjEd 
personel for exi9(fl.CC 5  .•of :3orice .. the .1Mfflhii. 
may be shifted to alLernatte accommothLion 
whether appropriatefQr in ferior to the staLus 
of Lhe inc1vicJ,ua14concerfle 

I 14 

S

' . 	. 	...... 	 . ...... 	 ' 	.. 	S•  

II 	

1 

ii.' 	I 	I 

	

s 	 :,. 
. 	l'. 	..i' .............. 

	,. 	•.t•tI....' 	! 	•'"I' 	.,.' 	. 	 .. 	5. 4 

	

5 , 	,' 	I.. 	...... 
'.5 	' 	,. 	. 	'• 

I 	
I 

I 	 I 

- 	
II 

.Jl 



- 	 - 

- 2 - 

j
flote:- 	1 ., 	Dearness allowance will coritirwo to 

/ ..• 	.. 	.,4.athnissib1e in full. 

2 	The coricesion in (1) tthovo is applic;thle 

j 	 . 	
.. 	only in respect of accounodat.i.oti hel( by 

.the Ministry of [)efeuce. Separate odrn 

will follow in respect to accoirnno1atLon 

ç belonging to the Mint'3try .  of VIII ,  &R. 

. 
The concessions in this annex. are 	o 

applicable to DJP vtdn  
66-An-C/22 . Ordcrs are ai;o rppl i;Thi.e 

to Industrial euiployees (fun () if L) Cqnr 

letter 14o.1\/11452/OrdJ.4 (ci.v) (3)1F  

(Civ.II)/07 0-12-65) - 1: 1 104.A 

n 

I 	 -. 	 - 
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)N 1I IE CENTRAL AI)MINIS fl ATIVE TIUISUNAL 	 - 
;uVAI 1A1IBENC 	 a  

OrIiInat Application No.124 of 1995 

- It 

Original Application No.125 of 1995 

Date of decision: This the 24th day of August 1995 

( 
AT KOUIM ) 

The Hon 4 ble justice Shri M.G. Chaudharl, VIce.Chatrrnan 

The lion'bo Shri G.L. SnwSyIne, Member (Administrative) 

/ 
0. A.No. 124/95 

Shri Krishna Sinha and 116 others 

All are &erving In the 011cc of the Garrison Engineer, 

	

668 EVS CIo 99 APO. 	 S 

- versus - 

I. Union of India repreMfltCd by 
The Secretary, Dctcnce, 
Government 'of India, New DelhI. 

The Garrison Engineer, 
868 EWS C/a 99 APO. 	 S  

The Gor rison Engineer, 
809 EWS, C.o 99 APO. 	. 	

•.,..,Resportdent 

125/95  

Shri N. Limbu and 14 others 
All are serving In the 0111cc of the Garrison Engineer, 

	

868 EW C/o 99 APO. 	
......Appllcunti 

-vorsus.- 

1. Union of India represenRd by 
The Specretury, Defence, 
Government of India, New Delhi. 

7. The Gnrrlsun EnlnNr. 
868 EWS, C/O 99 APO. 	

,.....Resp0tn1ts 

For the ppflC8flt3 in.both the cases 	: By Advocate Shr A. Ahrned 

For the respondents in both the cases : By Aoocatc Shri S. Alt. Sr. C.G.S.C. 

I 
- 	 . 	

a 	 • 

-" •5  

\ 
7 	

• 

4 ,  

' 

.2.t T1 



S 

S. 

OR 1) ER 

4.V 

Mr A. Ahined for the BPI)lICQfltS. 

• 	 Mr S. All, Sr. C.G.S.C, for the rae unduni 

floth these cases Involve caine question and therefore 

are being disposed of by this common order. 

• 	Facts of O,A,No.124 of 1995; 

• 	•: 	The applicants belong to Group 	serving In the Defence 

Department 85 CivIlian employees, The oppilcatiot, Is restricted to 

applicants at 6crlol No. I to Ill. Ttese opplIcan. are from Iiisidc 

North Eastern Region and arc serving In different capacities as Central 

	

• 	Government employees In Nogaland under OE 868 EWS 99 APO. 

	

• 	Their grievice Is that they are being denied the payment of: 

1) •. 

	

	Special (Duty) Allowance (SDA) payable tndç,r Memo 

No.20014/3/83_E.IV of  the Government of India, MinIstry 

of Defence dated 14.12.1983 read with O.M.No.4(i9)/83/13, 

Civil-I dated 11.1.1984 

II) 	house Rent Allowance (IIRA) ns per the circular No.11013/ 

2/86-E-fl(B) doted 23.9.1986 lisued by the Government 

of India, Ministry of Finance.. 

• 	
III) 	Special Compensatory (Remote Locality) Allowance SCA(RL) 

under.  the Ministry or Defence lcttcrs No.16037fE/A2 

1Q 3 Corps (A) C/o 99 APO and No.B/37269/AO/pS3(0)1165/ 
• . 	. .•. •• D/(Pay)/Seryice dated 31.1.1995 

Iv) 	Vield Service Concession (FSC) vide letter No.16729/GG4 

(civ)(d) dated 25.4.1994 of Army Headquarter, New Delhi, 

although they orceutitied to get theic Conc'esstons,' 

2. 	Although no written statement has been filed, Mr S. All 

tene. Sr. C.G.S..C., fairly states 'that 	e may decide the lliatter. 

	

- 	

)- 	 - 	

- - 

• 	 S 	
(.• 	 • - • 	 •• 	

- a = • 	 -•..- 	
•- 	 I 	 — - • 	 . 4 	 -# 	 • 	 -• - 



- 	 $ 	
P 

• 	-.:- 	': .... •. 	 ;:•; 	; 	.• 	 : 

	

S AI
t 	

S 	 $ Olt 4 
1 t 

• 	 I o.. - ! i;i 	 ')JI tht 	'ulut 	!tiicuii h 	hub t 111 I 1 It1o1n 
-, 	 .•-' 	 -: 	 - 	S 	. 	• 	., 

(flit 	t!flII 	of, 	the 	it 	flI.iiI 	tiiit 	tlç'y 	( $ ) $ ,( s(, 	t1t 	C1Itii, 

	

N . 

• 	 . 	- 	
;:. 	,. 	:.- 	 •'-'. 	

I 	 . 

	

S 	 1 

: 
Fuctsu1O.A,N.I25ofi)q5 • 	- 	 . 	. 	. 	- 	 . 

:s -The. npplicnnt Nos. I to 15 (other oppliconts already dekted) 

	

to.:Gi•ouprA, 	C" nn 	employed in the Defence 

	

.1 .'• 	 Dcpa;:trnent as civilian ; elflpio,yecs and posted in Nagaland make o 

rkvancc that the rcspondent are deiiyin them the benefit of SDA, 

• IhA, .SC,A(RL)nd , , FSC aIt,ough they are entitled to get these 

COtI( cssioiis, 

	

I 	
I 

4 	/ The respondents heve not filed any written statement. 

Iiowever. MrS. 1. All,' learned IS r. C.G.S.C., fairly states that we may 

(1(cIdC the inrttcr tthe 1Ih,t of earlier decisions on the point nthougI 

he has.; Inst ructions to say on behalf of the re8pondents that they 

opnce thc. nirn 

•a 	 to bh the cne: 	..•, 

50 .  .....,.'.;. The applicants place reliance upon the O.M. dated 14.12.1953 

which 	provides that . çentrel. Government civilian employees who 

have MI • ,lndoTrensfer itabUlty will be granted SDA at the rate 

prescribed thereunder per month on posting to sry station In the 

North Enstern Region.. Likewise, the letter of Ministry of Defence 

	

• .•.: 	d;itcd 31.1.1 995 provIdes thnt - thn L)efcncc Civlflan Employees servinC - 

in the newly defined Field Areas and Modified Field Areas will be 

entitled to poyrncnt $ of ICMRL) toguher 	Ith other allowlinces as 

may he admissible, The 0 M dated 23.9,1986 issued by the Ministry 

	

- 	of Finance (t)pn,rtment 5  of ,  Expenditure) providec that on the 	. 

- - - rcco:nrnendotlono! the 4th Pay Cornmnicion it has been decided 

that the Central Covernincnt employees shall be tntlticd to IIRA, 

	

on a sinh 1 hncla r'lntcd 7 	their pay r.ird  epnr ately prescribed for 

	

A", mR_r and 'l3-2", 	class 

 

and U;cussifkd 	-Itles vdth effect 
- 	I 	- 	 •45'Ii 	I 	 5/;.;.5 	I$ 	- 	. 	- 	I  - 	 I 

S 	 •.'SX' 	,4,,/ø \ 	 S 	4 	SI- 	$ 	
from 

$ 	 I 	 I 	
I 

	

-. 	 I 	••,••• 	 i , . ' 	' I '  
- -.------ .-..-.-'' v. 	- 	'. -;. -. 	 -. 	.. • -. 	• 	. 	".::,: . - 	•. 	- 	---• - --: 	- . 

	

',, 	 'Pi. _.. s,s 	e4"4i *. 	 . , • 	• 	• 	- 	1 	,. 	. 	., •.. . ... -, -, •. 
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__1 --- 	• 	 -- ----- 	 ______ 	 __________________ 	______________ 
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u 	
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•: 	 : 	
: 	

. -., 	 . 

% 

. 	 .--- 	

'I 	 •. 	

: 

f 	 , 	

$ 

	

.. . .. . 	 ., 	 •;: 	

further provided that 	RA at the rBtes ptesetb'd 

. 	: 	, • ' 	•' .. 	: 	_ 	. 	., 	
; . 	. 	.. 	 . 	 . •: . 

?shaU p& pu %d t9D%I  cmptOYCS (other. than %OSC pro'dec1 With Govern-

CCOIfl911(10) 
: wthQut requ%rtng them '. to pro(uce  • 

	

•k 7 	 VI 1 

, 	
1 	 ' 	 • 	• 	 . 	

•. 	 • ,. 	.. 	
. . 	. • 1, 	 . 	

I. 	 . 	 . 

I 	' 

I )rcnt recdpt5, but on L COIBPUUIICC With the presci fl.cd pros.edurc t1erc- 

41 

1• • , 	
tet • whcre 'HRA.I at, , 15% . 5 been uflowed 

	

4 	
t1j 	 I 

	

I 	• 	I 	 '. 	
; 	.., 	., 	.:,. 	 • 	• 	• • 	. 	 .. 	. 

I 	i 	 . 	
I l

U(jer /  5)c%flOTderS thC 5OIT 	shafl be gWen as ndmtsflC n 

! 	

r 	 I 	 I 	
I 	 I 	

I 	
I 

, 	

I 
 uL_nOEld D-2 ' cus tttes nnd tt sh3U be 

' 
atJinsstbe, at the rates 

	

I 	• 	.,. 	 . 	- 	. 	. 

I 	 tn 	 ttt%CS In Other tIfCfl 	The mernornfldUtfl issued by the 

'I A rnyeadquurtr • Org 4(clvtfl(d) dated 25.4,1994 bearIng 
No.6729I 

G04(CIv)(d) ;\ the subject of FS to Uviltans paid from DefenCe 

Service Cstiinates including civillons employed in lieu of combatants 

n1!'4C 	(both, posted and locally recruited) provideS t  that it Is 

,.;prope4 to extend, the same concessions to 
Defence civilians employed 

• 	in. the f1eid ara.,,aS they, serve scde by 
side with setcCs personnel 

I 	
under similar conditions in the given areas rti he same shalt be 

pId at the rates prescribed under the said memorandum. it hiss, 

	

• 	 howevor, been provided that SCA 8Vch as bad climate allowance 

etc, $hall not be in addition to thesOiU0War1c 

	

- 	 •'' 	•' 	- 	-: I 	 " 	
• 

- 	 6. I 	
The oppilcants hove based their respective claims 

'-.- 	•• 	'••. 	•. I) 	. 

, on t% e.se memorandums 	 I 

• 	 •:.'.'• 	•'. 	, 

, 	 "'.' 	p. •, 	 I 

	

- 	
It appears that the appflcants In both the cases had 

r

I 

,1fjled' a Clvii Suit in the court of DC(JudlCIa1), DimapUr, Nagothnd. 

I 	 being 7 Ctvfl Suit 	 the some claims. The civU court 

I 	
by: judgment 'and' decree doted 19.12,1994 has, allowed the claims 

and d%rcctcd the responden 	
to make the pa mCflt 9çcordlngly. 

• 	' 	•,' ,. The civil court relied upon the d'cIskrn of this Tribunul in O.A.NoS.48, 

;. 49 und 500! 1989 of the  Ccnttal Mrn1nIStTtlVe TribunSi, Guwahati 

Bench. The decree has not been compiled with, hut 
the applicants 

have now stated In the spp1iCattO1U that they 'outi ot ptocd 

•- 	
1 

With IthC execution of the.deree u they h1ve: now realised that 

' •. 
	

they hd obtined the decree Trom the court which lacked Inherent 

lIlt, 	 I 	 I 

I 	
I 	 I 	

I 	I 
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1." 	
(I 	. I 1 • ()I 	t C) v ut U V I si L I 	•fld 	I. v y 	I i( 	Bt) t 	11 	V I (.PW (1 	t )IU 

. 	',,.. 	.: 	 ... 	 •\•;-' 	. 	.;• 	 . 
•1 	.)• r 	 ,r't,ion. e . 'in,g 	nor. tilo 	tuvtiion o( 	the 	' 

. 	 I. 	 • 	 , 
. 	 , 	, 	. 	I 	• 	. 	: 	• 	 ; 	 . 	. 	. 	 . . 	. 

(1t 	is Iffi a dII I vo 	'Ii H11111ji : 	Au 	 )Ilt, 4 	flIO 	i' 	hii 	• 

wl r lwd .  t hi 	'I 	u ) I or t e) I f by the 	I i r In t I 

( 	
1 	 I 

	

SHIt' Iho applitnts 	ay1otinthe claim in resp - t 

( I fl3 

	

	RT in a 	forum 	Is jut 	ror' 	t. 

c7rI 1icm she benei'c,  f exçon of th npiri 
i 

ruency of tile civil ..iut for the purpose or ho1dingtw 

- id e1jny within tjn3tion In thsp app1ication. The 

& Iv. outjht. in ro&pt. 'of t h 	the ;  tw9 ca ima 	A a . 

,, thin ju 	diLt ion 

I 	 lhc qucst3o' 	of entement 	for all 	,e 

C1iIfl3 in rc ipct of t)e(enLe civil Ian ; employee9 	.ye 

ivi 1 	cxrninod 	y u 	in the dcisipn in thecEe 

f S.C. 	TsiisHtS Egecutivo.EngITer • - v -  Gertufl 

LJ Coiçjifleer ajidanQther(O.A.No.174o1993)0P0rt 0d,S 
i' 

195(l) C11 (Guwha1 	Bnch) 1  We have,ise1d 	that 

that bDA tnc) 	CM KL) 	r e piy1tb14t o ( I i lAiii 	i t L 	1 

i)Ia tr,incfcr 11abi. 	y poted n 9qa1and ever 

ot rld Scrv1cC' Cos "esion3. We hviot accepte(l Lh 

pIe 	that ddIn1s1LyLY oCrIC: 1 $erVe 	oncion 

d VC ' 	t hC m 	of 	( c 	he su 	• 	vi cw, of 	I 

0(1UQIi nnce 	iC n, er.) 

of& 	 e rted to the 	t 	dec iqptU in, p A No.4/B9 •snci 

	

I 	 1.1 	 4 

	

0 1 No 9/F9 ded ? 	I 	14 in8,u ore 	re 	iIied 

t.hat th 	relietcia vc.ei by the eppl icnts in the instant 

	

a1)pllCriliOflS re1atin 	to SDA 8fld SCA(RL) mu5t be alldwed. 

We, 	therefore. 	de..ae 	that 1 ,., the,app1iCant 	 he 

repeLtiv 	 fl applicatt)s are enit1 	tobe pñid bUA with 

ft 1 rm 1.12. 19 13 or from the •actul dat.eo ' post in 

.. ................ 
. 	-. 	 .:; 	.-• XT 



I 

---I- 

I 

88 t.bo 1cw may be.Wu Curther declare t.ht t1e 
4 	 t4 	 WriT 1 	I 

apIicantin the respective applicalions are ented 
' 	 S 

'to bepBh,CA(RL) also, wlt,h effect from 1.1O.19fl( 	Ict - 	 -- 
 ..i , 	.- . 	--•':i' -' 	• 	. 	• •• 	 . 	 .,. 	 . 	.. L 	

4Yrii 
r 	ISjHC f 	I)J t IICflO 	I 	i 	r npoct of t lno two rol I P f 

_I 

we 1  relytupQn 	O.tl,No,20014/16/86/E-XV/C-I1(D) 	dated 
) 	

1.32.1988.Thiei5 cntsietent With the dociaion in S C. 

On'ar 	case (Supa). It i8, however, made clear that 
% 	t 

thi8 applies only to such of the applicanto who are 

appointed ,outside N.E. Region, but are poeteci in N.E. 
0 

Region Qnvtenure basis, 

9. 	Consistently with the '  view we have taken in 
r 	 S 	 / 

Omar'8 rase on tienature of )SC and with tho view'taken 
• 

that Si)A and SCA(RL) are payable independently of. FSC we 

hold that on' the subject thee applicants in the 

espect1ye applications are entitled to draw the same as 

I  providedin the letter of ' the Government of 1w3a 

No.37269/AG/PS 3(a)/D(Pay & Services) dated 13.1.1994 

with effect from 1.4.1993 subject to fulfilment of other 

.:.çondton8 prescribed therein. I -. 

/ 10. 	, 	Lastly, in so far as the claim for HRA is 

concerned we follow our decision in 0.A.No.48/91 dated' 
'' 	- 	:- 	-. 	 •- 	 -.....-_..,...- .1.-..  - 

•
2 2.8.199.5a 	hold that uderthe O.M. dated 23.9.1986 

the applfcanta are entitled to draw the HRA prescribed 

' for..Bc1ass' - cjtjes with effect' from 1.10.1986 at the 

rates prescribed from I inc to time since 1.10.1986 

whether, on percentage barj or flat rate or slab basis 

- H 	.ti11(28.2.1993\and ;'thereafter, to: be regulated in 

- 	 ;accordance.with.the.' - o.M.No.22)93_E_2(B) dated 14.5.1993 ..................... .'/• 	- 	-' 

with effect from 1.3.1991 and contlnued to be paid. 
A 	

L 

11. 	For the purpose of the aforesaid order it is 

made clear that as now held by the Iton'ble Supreme Court 
I.. 

the benefit of SDA is admissible onlyto those employees 

• 	' 	- , who are appointed outside- the .Uorth Fautern fleglon and I .  

I, 

are posted In the orth Eastern RAjion. It will be open 
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— 
• .$' f..YkJ4 • . 	• ¼',,. '...a ' ., 	C4. • 	• 	 •0 	 0 	 ' -, 	 '' 	 . 	 . 	 . 	 . 

'•'.••4' 	/ 	 , 	 . 	 — 

- 	.• 	 . 	. 	. 	. 
• 	: 	', 	 f,;'' 	

. 

'. 	L I 	 t.% rtta J 	h 	 ) 
151 	c t;t 	fir 	t hi, I. 	.' 	plro 	it 	nic' 	. 	rur t lac'r 	.1 t 	1 

. 	. 	 t.)it 	 rtcr )i.i 	b'nn 	 ott  

0, 	 th .e'ti) ji.flt5 	fl the •:t,o CaC8 are pct d 

• 	) 	•...':. 
	 . 

U. 	For t.ho erocaid rea*Qn. folloinc Lr(1c'r Is 

• 	 (?) 	O..A0No.124/9 

i) 	'It 	is decared that SDA is payabi 	ftri 

1l2.988. 	. 

• 	, 	ii) (a) The rsponc'entn 4re directod to pay to the. 

applicants Special • (Duty) Pdlowanco (fDI) sd'th d'l(ect 

from the date of actual posting in iagaland on or 	ter 

i • 	• 19RE tc thc C'.i?. , 	hr in rrrprrT of cnrli r f ppl Sr tit 

and continue to pay the same '  so long a!i ttie coitcessiolt is  

• - 	. 	 (b) Areara' frrirn the date of actual postin9 In.  

iaçja1and 
on or after 1.12.1908 upto date to be 

* - 	within thri'e months from the date of receipt of copy of 

	

this order. •' 	 ,. 	. 	 . 

iii), (a) it is dec)arod that SCMRL) ' is payable 	rom - 

I • o. I cJL,, 

(b) The res'por.d,ents are directed to pay to th 

0 	 pp11, CfltSSCA(fl).,%.itJ 	effect from th e ,datp of ar t,  tai 

pot1ng.n4LcJiandon or aftetl.1O.906'as theca s e may,' 

• 	 h e in rospect. of erh app1iant and to continue to 

the same,,so long as' t*e cpncss1on Is 'missihIe. 
c 

1' 	' 	' 	 • 	(c). .rcara 	fr ' m the 	)ate of 	rtual 	pOrtiIiç 

?nIh%nd on or 	after 1!10.12N ipto date t.c bo 

• 	0 	
p.id withn a period .f t%tie .iwjnth3 frou , th 	d.'c- off 

tc'.u'%n I r.r.1 on of th i ti 	st crr • 	/ 

j\ 	
'i' 	••. 	 I, 

k. ' 	. 	 , 	• 	 •,, 	••. 
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• 	lv) 	(o)..1t ,i,i:.,doc3ared that FSC is 	mirssb1e from 
• 	 • 	 . 	.. 	

•:• 	 . 

...,1 	 '.. 

I 

	

•• 	
:re8pOndenta are directed to extend the F'SC 

• to the applicants in the presc.rit)oc3 mannec with e ffect 

frdm 	 or I ro;n te,da,t .eof actual appo.inment as 

•, 	 the case my be it re8pectof each applicant upto date' 

• 

	

	nd.t.continue to give the same so long as admtsible. 

v),Aa)'lt is declared that URA 18 admissible as 

• . indicatedbelow. 	 •;':'. 	 .. 	. 	. 

(b)''The re3pondenta are directed to pay HRJ to the 

applicants at the rate as was applicable to the Central 

Government..employees in B, 	B-i, 11-2 claos cities/towns 

for the period from 1.10.1986 or from the actual date of 

• appointment as the case may be in resepct of each 

app11cantupto :28.2.1991 and at thop, rate as may be 
• 	.. 
applicable Trom timC.tIi time 'am from 3.3.1991 upto date 

• and .to continue. to pay: the same at the rate prescribed 

hereafter. 

'(c) Arrcar8 to bepaid accordingly subject to the 

	

1 	 1 

adjustment of the amount as may, have already been paid to 

the .rospective applicants, during Lite aforesaid poriod 

towards IIJ1A. 
• 	

I 	 I., 	 r.!' 	 . 
• 	 •• 	 . 	•. 	 ••. 

(d). Future payment to be reuiated in accordance 

with ClAUSO (a) abov€.  

Arrears to be paid as early as practicable, but 

notlater, than a period ot three montha from the date of 

• 	• 	corrmini ration of t,hlorder,,.to the rcpcndents. 

he origInaltapplicat ion is aUoed in terms of 

order as toççst5. • 

- 
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••A 	
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J 	
t 	 p 	4 	 . 
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:3,r'; • 

a I. v c 	h a t c •::  , 1) 	i s ,  FIIYr)t ) 0 , 	t I)l1; 

kit 

•- 	 x!cit( 	 I 	 I. 

•' 2 	, ) 	I 	 ' t r 	? 	 I 	 1 

l_ '! 	L 
 •ç' 	4 	y%jcl:' 	

I 	
? 	

i 	

S : , 

Tho ! r?,r1ndentn øro d irerted to 'pay to the 

)1 	[) 1 1Cflt8 ç SC 3a1 ' ( Du j ) A 11 Owb C e ( Ui ) ' w I t h o f C t

1 . 	 AM 
t.rorn 	 )05t%fl9 in N.9,1and on or' Pi1tor 

m a y bein re8pct o f cch appltctnt 
tx,3 

1 i;d cottiUe1 t;u p' the sarnc ao long a 	the 	nc5on is 
c 	k?•:I 	 a  4 	 I 	 0 	a 

-' 	Omtsib1e.  
.... 	.7 ::• 	' •-: 	

•. 	. . •t: 	• 	'•: 	• • 

rom . the dito of nctual poBt i.ny in 
' 	 . 	, • 	. 	j, 	, • ?' 	. 	. 	. 	. 

.).]2,19158 upto d at.o to bo 	uid 

. 	. 	. 	
t ..,.,.• 	. 	— 	 ' •• 	, :: 	:' 	• 	• •. 	 . 	, 

t)e'dbte of receit o copy of 
, . 	? 	 ,•" 	, 	-r; 	 . 	; 	

0 	• 	• 

, hi3  
., 

i i ) 	 is 	ired th t 	ccI( ;,i ) 	p ysi :i . ,frorn 
, t 	aJ 	 i 	

. 

. 	. 	. )••.. 	. 	,... 	.• 	. 	' 	••... 	. 	i,,.. 	. 	. 
. 	1.1O.1986. 	,• . . 	•. 	. 	. 	: 	 .. 	• 

.. 	... 	.;,• 	. 	-. 	 • 	• 	. 

r 	(b) 0 The r'pondents are directed to pay to the 

	

. 	• 	
ppiict.SçMR!'. 	with eUeCt"!LQm the dnt.e of 	c\tu 1  

. 	. ., 	. S 	• 	,.: 	:. 	 I 	• 	• 	 • 	. 	: 	 \ 
. . . ., 	 on or after. 1.10,1986 as the case may 

.. 	', 	. . 	.•', 	 . : 	: 	' 	• .. 	' . 	.. 	• 	. • 	. 	• 
I., 

. ochapp1icanted to conttnue to pay' 

I 	 - 	 •• 	 .. 	 0 	 '7 
" 	

the j35Ot'1Oflg 	the concession i 	dm51b1e. 	I  
0 	4 1' 	 4 

S. 	 ( 
r'(C) 	CaIIIt from the date of actual p "ting 

	

- 	. 	. 	'- 	'•' 	' 	.. 	• ,5••4 	--S . ,-, 	'.1• 	' 	' 	5.' . 	• 5 	;, 	'- S 

n 	agi1arid 	or, 	te 	 1936 UPt Q l.lO,'.C3tC to 

be pdkwt1h1flc4I peLiOd of three vonth' from the date of 

cott1nfl c1- %. ion o' th s • 
• 5. 	, 	 .: 	., 	S 

	

t 	 " 	 I 

c)eclared that FC 	s a(1rn$ble (Qm 

	

';,•• 	' 	 • 	• 	:' 	' 	•.'- 	• 	'.t 	' '•, 	S 	- 

I 4.)993. 	4) 	 5 

	

ea 

I 	 - 	• rI 	.. 	_•5 	
I 

•to'etnd the FSC 

to t.h' 	hc nt 	Sn thepre$Crt. ,ed manner wit.h eftect 

- 	•- 	- 	• 	-: 	 - 	. 	;,f 	..r 	r 	- 	 ' 	• 

(torn 	) S 4.4.19i or Itorn the dAte of act u'l Appoi4t.rICflt eB 

	

- 	
' the ca'eTnaY be in respect of each 'pp1icflt upto datv 

fld 
Af 

c 

	

"C 	 ' 	• 	 • 

	

- 	. 	 S. 
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S. 

and 10 (Iit IWO ti (6 -jv t)I 	!I%(? so linq • 	(iii; ie. 

• v 	 I t 	1r 	drsrjic.j 	t ht 	MIA 	tn 	i,t:jh1 	irj 

indicated below: 

(b) The respondents are directed to pay HRA to the 

applicants at Uiç raLe as was app)icab]e to the Central 

Government employees in B, B-i, B-2 class cities/towns 

for the periocL from. i.lO.19U6 or Xrom the actual date of 

appointment as the case may be in respect of each 

applicant upto 28.2.1991 and at the rate as 'may be 

applicable from time to time as from 1.3.1991 upto date 

and to continue to pay the same at the rate prescribed 

hereafter, 

(c) Arrears to be paid accordingly subject to the 

adjusti:n1 of the rr.cunt. as m a y have already ben pa id to 

the respective applicant8 during the aforeajd period 

tow(ra3 III'h. 

(d). Future payment to be regulated in accordance 

with.clauae(a) above. 

(e) Arrears to paid as early as practicable, b\it 

not later than a period of three inonthn from the date of 

communication ot tfllS order to the -respondenta,' 

The original application is allowed in terms of 

the; foresajcJ -order, No order an to cont. 

• '. 
	 - 	 d/- VICECAl11r'V 
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Sd/.. Crir1 (AOrIN) 
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CCL LCACPE1LTEOI(C) 	 _ 1 I Oj1  
• 	 - 	- 	 1- 7 ..-;•, 

)nthc.
_rnattoror 

(AiSing ouof CA 124 ol 199 

Guwthatj Bench) 

1.Unton or India ropresontod 
- 	. 	. 	. 	•. 	•• 	 . 

.............,by Scrotary 	o 	Dofncc, 	. 
S  

Gornrnent of India, 

Now Dol.hj, 

2 0 Garrjson Engineer, 	
I 

d 	

I 	
60 	13 0/u 99 

Garrton Ennir, 

869,ws 0/0 	9 	)Q ,  

I 	 VX'8U ... .. 	 -' • 	• 	 5. 
I 	 ;. 	 •-., 	, 	 - 	. 	S 

'I 

. 	S 

2F3p6 3hxJ. Kr1sna Sinhti, 

I 	 1eCt.H_II ?Cj 	 11 

" 	20237837 	hxj Dj3Qara 

14-  II 	
a 	 I 

3.238368,Shci. 1I 1 K.Go'oi, 

$ 	 ' 

I) 

I  

r 
I 



, 	•• t 	' 	(• ..... 	: 	 ... 	 . 	 . 	 :.- 	 . 	 : 

	

9 	
" I • 

- 

Ci 

Ali 

- 	. ' . 	, . . 	' 	' 	.. . . 	. 	, . . : 	.t 	;.. 	t: 	' 	' 	. 	• 	•. 	... .. 	I 	 •. 	. 	. 	. 	• 	. 	. 	.. 

¶ 	 ! 

: 	.' 	 • 	,, 	. 	. -' 	• 	. 	. 	 . 	. 

' 	 4 

I 

  

44w, 	

M; a,1jirnapur,Na1aL1 a,  
. 	

.-..,•' 	

•.., 	. . 	 ..'. 	 ' 	 ..-------.- 	. 	

t 	 ••: 	 • 	 • 	 • 	 . 	 . 4 

a 	

II J 6 • 2 + 37 65 Li h ri h yrijal D çb, 
s; 	 . 	 , 	 . 	 . 	 • 	 .: 	 • 	 ' 	 . 	 ,•. 	 •' r 	1,. 	, 	 • 	 , 	 . 	 . 	 , 	

( 	 .. 	 . 	 . 

ML te ,Diiwipur 1 N4u1tM1LL 
 

7 ; 043761 	h i'i ;, ain.r K 	tu :i. , • 	: 

W. 

	

, 	 L 	
Maon(K) ,1tngap&1UX, 	: 

aftL) find, 	 1 	
\ IIA­-.1I 

2i ,3'/32 bit ri obi 65 on 14L1 Vflb 

	

' c 	 I 

	

I 	Carpt(S)  

	

, 	I 	j 

 

Ukhrul-,Mftntpurl 	
( 

I 
9,043763 ShyJA Vevqkham ltuivLth, 

	

; 	
C rp L( 	) 

	

I 1 	 ;, 	

Ukhru1,Mirpir. 	

b 	 I 

	

: 	 1Q? ) i3ôi :l)I1 3rir 1)(y 

(<rpt() ,anrpuhai, 	I  

r 	'i" 	AJl 	l 	 r 	I 

: • 	:. ; : . : 	 . .:'!.3?  60 
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4 	55 	V 	I 
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, 	Jo r1i. t1, .Ab :uii  S 	 • 	 ' 	S 	0 ' S 45 	is 	 I 	 l 	' 	4 1 
I 	

1221,f3O6 Qr 	 T33 	.Is8urt1, F 	 , 
5S5• 	

•,•4 	 is13, 2 3906 	r:: 5  JV 	tu  

	

4 	 is  \1Is 	 ( 	4 

	

is 	SI 	Joha t,Iat am, 

SAY:  
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1 	
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14. 243 1 196 	vj M.M.Morah,M&., 	/ 1 
JOZ'ht,ASS am. 

1, 206219 Shri 3ureh Gowa1a, 
I 	

Maz,Jorhat,As8am. 

16. 23e20 Shri peteruch1um,az 1  

Ukhra1,Manjpur1 	
I 

1 7. 267917 bhri K,Goo.,Mason 
I  

I:x-tx,sam, 

18. 2Lf3+98,Shr1L. K,3anma,Maz, 

I'aga1and, 	- 

19,23763 Shri Naryan Ch.Mazumdar, 

- 20.23768 ShII. Tarun Kr.Borth, 

Maz.Jorhati,Asam. 

/ 21 0 238220 $hrl A,C.Kakati, 

. 	E1oct.HSTI,Go14gtat, 

.hssam 

,221227)F3 	B Ol /  

Mate,Kamrup,Aam, 

23 2 1i3731 hrj 

Dlmapurnaa1rid 

- 	2. 2L13318 	llirmangshu Paul, 

2.223827 Shxl H aoro,1 

41 

Xrnup,ssa, 	 I, 

	

Ik\ 	 It 
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2S. 	236ot4. 	ii j - j,ucjja.jj Tan4,liaz1, 

imapur,NCand 	 I  

, 	 27, 238010Shrj 3.C.ioragohuin, 

230131+Shj 

237668 bhri Ltnariath Ijazarika, . 

Ch/Mech.Coeh,Assam 

- 30. 2 1~3736 6hri A.K.Modo 

/ 	 leO,M,,GaChaX',Assam 

31. 2 1~3036 Shri K.Ka1ita,FGM,arj, 

	

$ 	
S8a 

.1 
32, 21~3737 bhrj ,AU Ahnied, 	I 

FGM,Cachar,Asam 

33 	228628 Sitrj.ft, Choudhry,j ,o<tha', 
ASSam 

31~, 21~ 3510 13Irj Tohj AO,Maz,, 	is 

MOkokohahg,agaaj 
• 	

•,• 	 I., 	

:. 	 s 	 i 	. 	 I,. 
¶ 	 / 
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'GUWMJATI 13LNCt GUWAIIATI 

• .: 	 ORDER SHEET 
• 	

•:.': 	 • 	

JP?LiCATJ.ON NO. 	 199 

Ap1icant(s) 

Ak 	A  
Advocate for-Appkiant(s) 	•4 

~ is .dv(~ C,atc for Rcspondent(? 	(' 	 . C 

• 	
.•- •.<. 	:.. 

Nos of the Registry. 	Date 	 Order of the Tribunal 

28.5.99 

• 

	

S 	 •' 	
0• 

f ? 	 •.• 	 -S 

L ' .5 .  

TRUE COP 
VIC 

- 	 ostlin C,thcft' (J 

	

•4r9'fl1t ithfl 	If). 
Trbun' 

çi4 
• 	wrUU jh. C-,uw*hU4 

Present .- 	 Hon'hle 	Mr. 	Just'i.c 
D . N . I3arucii- , Vico-Ch,i irrrt;ir 

1\pplication 	is 	admitLed. 	ISSUc 

usual notices .' Returnable on 9.7.90. 

Heard. Nr. A.Ahrned learned couns•i 

appearing on behalf of the applicanL 

on the interim prayer. Issue notice s 

to, why the. . interim pzayr shall not., bc 

granted as prayed for. 

Meanwhile, the operaif ion of th 

Annoxure-4 order dated 10.4.1990 is std 

until further orders. 

d/ VI CL- 
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In The Central Ailmin .istrative Tribunal 

GUWMIATL BLNC1L GUWAIçATI 

ORDIR SIIEI3T 
AI'PIJCA [ION NO. 	 Ol 199 

Apilicant(s) 	/t-(. 	 fl i(fi 	'°OJ 

Respondent(s)  

Advocate for Applicant(s) 	A 441CA4 -.e-, 	0 

Advocate for Respondent(s) 	C ., • 	C 

H 
• 	Order of the Trihu nal 

	

on'ble .. Mr 	3ut1ce 	D.N. 
iruah, Vice-.Chnirnian 

• Hear 	Mr A. Ahmed, 	learned 

co?no1 fbr the applicanta. The 

ap1iatioh In admitted. Iauo uou1 

noicu.Reunab.1e on 12.11.99. 

Hoar Mr Ahmod On the interim 

prayer. 11uo notice to chow cau50 why 

interim pryer ahall not be granted. 

I1eurnnb1a1on12.11.99. Meanwhile the 
opra1ion of the Aiii,oxuro 4 .ordur 

daod 10.4,1999 Ia atayed until 

further orcora. 

Llet 1I Ofl 12.11.99 f or ordorti. 

	

• 	. Vice-Chairmen 

n kin 
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1Y(!fl Ruh 42 ) 

h The.,CentaI Athithüstratjve Tribun& 
1 GIJWA[-EATI BENCH i GUWAI-IATI 

• 	ORDER -SUEET 
A1PL1CA'I'1oN NO. 	 OF 199 

Aplitic;uit() 	 )K&. 

Rcspwtdcnt(s) 	 av 	2 

Athocate for APP]ILt 	 4. 

Adocatc for 	 C. 

Order of the Tribuital 

Present: Ho'ble Mr D.C. Verma, Judicial Member 

Hood Mr A. Alimod, burned couiieI 

fr the upplcan and,.Mr. A. learned 

Sr. C.G.SC.L The opplicat10 is admitted. lsuc 

Ju0L not Iá. Counter reply ba flied with Id 

four wek. List the case on 6.7.00 for orders. 

Meanwhile the respondents are directed not 

to make any recovery of any allowance Paid 
earlier under the Head of Field Service Coiice-

ssion allowance. 

5d/111M8Efl () 

C&r(jfjd to be true C.py 

. () 

fJ'cth'n O'ttl4., (J) / 
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In The Central Adrninistratve Tribunal 
GIJWAHATI BENCH GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	/ 	OF 199 

Applicant(s) S/ 	 QI tt 11 3 btni1&te 

Respondent(s)  

Advocate for Applicant(s) 	/. 	. 

Advocate for Respondent(s) 

Notes of the Registry 	Date J 	Order of the Tribuna' 

. 

l6.b.00 

ti't 1*1 

TRUE ccjp1  
i1itkI 

i\ 
Section (!)tfiCt (A) 

	

rwfl 	.( i) 

entri1 Adrnni5tratiVe T.,ibUf%aJ 

	

11 	 t 
3uwahd B.n'•'h. cijwohi 

111) ;:IIII;L i.  

Present: tlon'ble Sri D.C.Verrtia, Mernber(J). 

Mr. A. Ahmed, learned counsel for the 

applicant and Mr. A. Deb Roy, learned 

Sr. C.G.S.C. for the respondents. 

Application is admitted. Issue 

usual notice. Respondents to file 

written statement within three weeks. 

It is provIded that the respondents 

shall not rnake any recovery from the 

applicants so far as the Field Service 
p 

Concessionis concerned. 

List on 5.7.2000 for written 

statement and further orders. 

sd/ME18ER(j) 

) 
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- 	 T-E CENTRALAD1'iINISTRATIYETRIBUNAL 

GUWAHATI BCH : GUWAHATI 
ç,rirJ 

i s 	A NO ~24  J200O 

rt9IñdrwRajkowar 

Thnd 7 others . . . . • . 0  . . Applicants, 

- Versus - 

Union of India and others 

IT  

•........Respondents, 

(Written Statements of the Respondents) 

The Written Statements of the Respondents 
are follow :- 	 - 

That the copy of OA No 224/2000 alongwith a notice 
from this Han' ble Tribunal has been served on the respondents 

with a dirction to file written tatements. The interest of 

all the respondents being common, a common written statements 

are filed in the case, 
41 

That before traversing the various paragraphs of 

the OA No 224/2000 (referred to as application), a brief 
history about the various changes in the mode of payment of 
various allowances to the defence civilian employees from 

time to time is given below :- 

That the Government of India, Ministry.of 

Defence vide its letter No A/02584/AG/PS3(a)/97-S 

D(?ay/Services)dt 25.01.64 made provisions for 
• 

	

	certain concessions to the civilians. These non- 
monetary concessions are detailed in the Annexure- 

• 

	

	 C1 of the said letter dated 25.01.64. According 

to the said letter, these non-monetary concessions 

were subject to review after two years. 

That the Government of India vide its letter 

No A/25761 /AG/PS-3( b)/1 46-S/2/D(Pay/Services) dated 

02.03.66 modified the Field Service Concessions. 
According to the said letter dated 02.03.68, the 

following modifications were effected :- 

The rates of Special Compensatory 
• 	 Allowances were revised with effect from 
• 	

01,03.68, 

Field Service Concessions ceased to be 

admissib1 in the stations of Sririagar, Jammu, 
Udh.ampur, Darjjeling with effect from 01 .03.68 
and Siliguri and Bagdogra with effect from 

• 	 01.03.69. 

Consequent upon the withdrawal of Field 
Service Concession in the above stations, some 

other concessions were sanctioned to the service 



3 	personnel as provided in Apuendix 'A' and 

for defence civilians as in Appendix IBt 

in the said letter dated 02.03.68. 

The non monetary Field Service Concessions 

in other stations were continued as provided in 

Annexure 'C' of the letter dated 25,01.64 for 
the Defence Civilians, 

(C) That as a result of implementation of 4th Pay 
commission recommendations, the Field Areas and 

Modified Field Areas were re-classified for entitle-

ment of Field Service Concessions and other allowances 

to the Army (Service) Personnel. This was issued 

vide letter No 37269/AG/P33(a)/90/D(Pay/servjces) 

dated13.01,94. By the said letter dated 13,01,94 
it was clearly stated that the concessions to be 

admissible to Defence Civilians serving in the 

newly defined Field Areas would be nofified separately, 

That in the meantime, the Army Headquarters, 
New Delhi vide itts letter No 16729/Org-4(Civ)(d) 
dated 25,04.94, communicated to the different 

Command Headquarters that a proposal for concessions/ 

allowances to Defence Civilians has been proposed 
to the Ministry of Defence for consideration, 
This proposal was said to have been made to give 

similar benefit to Defence Civilians in the line 

of 4th Pay Commission recommendation as in the case 
of Army Personnel, 

That while the aforesaid 'Proposal 1  was pending 
the Government of India, vide letter No B/37269/AG/ 
PS3( a)/1 65/D(Pay/services) dated 31 .01 .95 give its 

sanction and thereby modified the non-monetary 

concessions and the said order was 1e effective 

from 01 .04.93. This was doen independent of the 

said proposal.- According to the said order dated 
31 .01 .95 the following concession/allowances were 
extended to the Defence Civilians :- 

• 	 (1) Deferce Civilians employees serving in 

the newly defined Field Areas will continue to 

be extended the concessions enumerated in 
Annexure 'C' to the Govt letter No A/02584/AG/ 
PS3(a)/97-S/(D)/(Poy/services) dated 25.01 .64. 
Defence Civilian Employees serving in the newly 
defined Modified Field Area will continue to be 
extended the concessions enumerated in Appendix 
1 B' to Govt letter No A/25761/AG/F53(b)/146-S/ 
D(Fay/Services)dated 02.03,68. 

Contd . . o P 3/ 
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4 	 (ii) In addition to above, the Defence 
Civilians employees serving in the newly defind 
Field Areas and Modified Field Areas will be 

entitled to payment of Special Compensatory 

(Remote Locallity) Allowance and other allowances 
as admissible to Defence Civilians as per the 
existing instructions issued by this Ministary 
from time to time. 

That the Govt of India vide another letter No 

B/37269/AG/PS3(a)/730/D(Pay/Services) dated 17.04,95 
Modified the Para I (ii) of the letter No B/37269/ 
AG/PS3(a)/165/D(Pay/Services) dated 31 .01 .95 and 
substituted as under :- 

"The Defence civilian employees serving in the 
newly defined Modified Field Areas will continue to 
be entitled to. Special Compensatory (Remote Locality) 
Allowance and other allowances as admissible to 
Defence Civilians, as hithertofore, under existing 
instructions issued by this Hinistry from time to 
time. However, in respect of Defence Civilians employeEs  
in the newly defined Field Areas, Special Compens- 

atory (Remote locality) Allowance and other allowances 

are not concurrently admissible alongwith Field 
Service Concessions ". 

That theGovt of India vide its letter No B/ 
37269/AG/PS3(a)/1 862/D(Pay/Services) dated 12.9.95 
further modified the instructions contained in the 
letter No B/37269/AG/P53( a)/1 65/D( Pay/services) 

dated 31.01.95 and thereby deleted the para 2 and 
substituted the following :- 

"These orders will come into force w.e.f the 

date of issue of this letter namely wef 1 .01 .95. 
In other words no recovery will be made on account 
of Concession like free ration/free single accommo-
dation etc. already availed of by Defence Civilians 

• . 	 - 	as part of Field Service Concessions from 01 .04.93 
to 31.01 .95, Similarly no payment on account of 
SDA/SCA/SCA(RL) will also be made from 01 .04.93 to 
20.01.95", 

• 	 (h) That the 1 Proposal' as referred to the Army 
Headquarters letter dated 25.04.94 was ultimately 
examined at a very high level and decided that no 
monetary concessions/allowances as proDosed can be 
granted to the Defence Civilians. It was also made 
clear that the concessions for the Defence Cilians 

Contd . . . . 
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working in the Field Areas and Modified Field 

Areas shallremajn extended as provided in order. 
letter No B/37269/AG/PS3(a)/165/rj(pay/Servjces) 
dated 31.01.95 and No B/37269/AG/PS3(a)/730/D 
(Pay/Services) dated 1 7,04,95. 

The copies of letter dated 25.01 .64, 02003,68, 
.13.01.94, 25.04.94, 31.01.95, 17.04.95 and 
1 2.09,95 are annexed as R1 , R2 , R3 , R,, R5 , 
R6  and R7  respectively. 

That the statement made in the application which are 
not specifically admitted are hereby denied by the respondents, 

That with regard to the statement made in paragraph I 
of the aplications, the respondents state that the application 

is premature and is.liable to be dismissed. In the impunged 
order dated 10.04,99 1

. it has been clearly stated that the 
authority will give show cause notice before any recovery is 

made and to such show cause notice, the applicants could 

have submit their reply to justify their claim which has not 
been done. 	 . 

5.. . 	That with regard to the statement made in paragraphs 
2, 3, 4.1 9  4.2, 4.3 and 4.4 the respondents have no comments, 

6; 	That with regard to. the statements made in paragraphs 
4,5, the answering respondents state that as per Annexure 'C 1  
to Govt of India letter No A/02584/AG/PS3(a)/97_S/D(?ay/Serv.ices) 
dated 25.01.64, the applicants are already availing Field 
Service Concession (Fsc) vthich is non monetary benefit 
applicable to Field Area, In addition to FSC, the applicants 
were getting Special. Compensatory (Remote Locality) Allowance, 

upo 17,04,95. At present they are getting House Rent 

Allowance (HA) alongwith living in Barracks and Special Duty 

Allowance (SDs) (for those coming from outside the North- 

Easter Region), It is surprised to note that the Annexure-IC 
dated 25.01 .64 as alleged to have been annexed to thet 
application is in fact different one, This is deliberate 

attempt to mislead the Hon' ble Tribunal by furnishing 

different documents. Moreover the letter dated 25.04,94 

as in annexure I is a more proposal and not a sanction order 
for payment of any FSC allowances, 

7. 	That in reply to the statements made in para 4.6 of 
the application, the respondent state that the entitlement of 

FSC to Defence Civilians are clarified hereinable. It is 

pertinent to mention here that the applicants filed the OA 
Nos 124, 125, 217 and 218 of 1995 by suppressing material 
facts and the respondents also could not contest the case in 

Contd , 0 0 0 5/- 
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proper perspective by furnishing the information to the 

Hon'ble Tribunal and consequently the decision went in favour 

of the applicaits. The resondents had also no alternative 

but to comply with the order passed in the said OA Nos 124, 

.125, 217 and 218 of 1995.  The respondents also state that 
there is no such allowance as "Field Service Allowance" as 

stated in the para 4,6 of the application, Most significantly, 
the Govt of India order letter No 37269/AG/P53(a)/90/D(Pay/ 

Services) dated 13.01,94 as stated in the said para and also 
quoted in the judgement dated 24.08.95 passed in OA Nos 

124 and 125 of 1995 releates exclusively to Army personnels 

and not to Defence Civilians. Hence, the applicants in OA 

Nos 1 24,1 25, 217 and 218 of 1995 being Defence Civilians, 

misled the Hon 1  ble T±ibunal and thereby illegally managed 
to get the undue benefit. The respondents further state 

that it is a fit case where this Hon'ble Tribunal would be 

pleased to review its earlier judgements also as in CA Nos 

124 9  125, 217 and 218 of 1995 on the basis of the records 
• 	 submitted herewith this written statements. 

81P 	 •That with.regard to statement made in paragraph 4.6 
of the application, the respondents state that the FSC was-

granted to the applicants was dependingupon the judgement of 
this Tribunal and this Font  ble Tribunal passed the judgement 

depending/relying upon a Govt order which relates to Army 

Personnels only and not to defence civilians. Aparently 

there was alapse on the part of the respondents at the time 

of hearing of he said case and the respQndents perhaps 

could not place their case in the proper way inspite of 

clear documentary proof. 

9. 	That with regard to statement made in paragraph 

4,8 of the applicantion, the respondents state that the 

applicants are again trying to twist the matter on this or 

that ground by mentioning the Appeal No 1572/1997(SLP) and 

the judgement passed by the Hontble Apex Court in the said 

• 

	

	appeal. Moreover, the FSC and payment of any allowance etc 

are not the matter under the purview of any Court or Tribunal, 

it is a matter of Govt Policy and rules which are being changed, 

altered or modified from time to time as per Govt policy/ 

• 	decision and rules made thereunder. Hence, nither the Judgement 
of this Hon'ble Tribunal nor the Ppx Court can put a seal to - 

continue such FSC/Allowances indefinitely in future. The 
present position regarding the Admisibility of FSC and other 
allowance are very clear as detailed in this written statement 

In parapgraph 2 above. 

• 	10. 	That with regard to the statements made in paragraph 
• 	 4,9 othe application the answering respondents state that the 

• 	 applicants are not entitled to any monetary concession known 

• 	as tlFjeld  Service Allowance" as alleged that they are getting 

Contd....6/ 
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it by virtue of judgement passed in OA Nos 124, 125, 217 and 
218 of 1995 • As clarified above, the allowances (Monetary) 
named "Compensatory Field Area Allownnce$t and "Compensatory 
Modified Field Area Allowancet' are admissible to only Army 

Personnel and not to Defence Civilians as detailed in Govt of 
India order No 37269/AG/PS3(a)/90/D(Pay/Serv.ices) dated 13.01 .94, 
The Payment which was made, was the effect of wrong interpretation 

and misreading of ,  the aforesaid order dated 13,01 .94 and the Army 
Headquarters Proposal dated 25.04.94 while the o'der dated 
1 3 • 01 .94 was exciusiVelr made for Army Personnel (excluding the 

Defence Civilians), the 'Proposal dated 25.04.94 is nothing but 

a ttProposalt seeking comments on it by the concerned authority. 
This "Proposal" never got approval/sanction of the Govt of India 
(President) ahd n payment could be made on such "Proposa])' with-
out anyGovt Sanction.- Hence, the impunged order (Annexure-4-in 
application) was rightly isued and it must be given effect to, 

ii • 	That with regard to the statement made in paragraphs 

4,10, 4,11 and 4.12 of the application, the respondents state 
that as explained, hereinabove, it is clear that the applicants 

are not entitled to any monetary concession under any provision 
of law, hence, there Is no violation of any law or judgement of 
any court as alleged Moreover, the Hon'ble Tribunal and Apex 
Court interpreted the provisions of law only and such pronounce-
ment can not take away the law making power of the Government 
unless it is unconstitutional and contrary to any other law. 

That with regard to the statement made in paragraphs 
4,13 and 5.1 to 5.8, the respondents stage that the applicants 

knowing very well that they are not entitled to such monetary 

benefit (other that non-monetary FSC) have filed their application 
for wrongful gain and as such the application is liable to be 
dismissed with cost, 

That with regard to the statement made in paragraphs 
8.1 to 8.5 and 9 to 9,1 of the application, the respondent beg 
to submit that the applicants are not entitled to any relief 
whatsoever as prayed for and the stay order passed in the case 

may kindly be vacated so that the impunged order dated 10.04.99 
could be given effect to. 

The answering respondents further beg to submit that 
in any view of the facts and circumstance of the case, the 

applicats are not entitled to any such monetary concessions 
and the apyment so made may kindly to allowed to be recovered and 
the application may be dismissed with cost. 

In the promises, it is therefore, prayed that 

Your Lordship may be pleased to pursue the records, 
hear the parties and after pursueing the records and 
hearing the parties be further pleased to dismiss 

the application with cost, 

Contd. • 

I 
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VERIFICATION 

I, Shri Ashok Kumar, 5/0 Shri Ramesh Singh, 

Presently working as T1ajor, Garrison Engineer, 868 

Engineer Jorks Section, C/O 99 APO being competent and 

duly authorised to sign this verification do hereby 

solemii1y affirm and state that. the statements made in 
paragraphs / ./ 13 are true to my knowledge and belief, 
those made in paragraphs / iv /3 being matter of 
records are true to my information derived therefrom 
and the rest are my humble submission before this 
Hon Tble Tribunal. 

And I sign this verification on this 	th day of 
July, 2000 at Guwahati. 

Ash Kuma' 
ajo 

Garr Son Enginee 
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provii ed the reui i. tr oortd I I .t u,tl.fl ' 	I(I J 'rrnvo] Regul Ucri' n: 	otIiuiJ 	lul III lid "tid pt 	h 
the trnnspoz'tjon of the smn:' in I Liii Iy 1s 	I )i.. i'1('t't.! 

' Place of r'esiJenc 	hd tM!ii tt t (;CV t vMpenno Ii'Ii.r  jj 

10 	i'i;' I ;:i; 	,NJi 	 i' •;L 	Iii;::;•",1' 
, 

12. 	Tho3C to whom ini rried nomino.th t Aott cnIituo t t, p j;i'ov id e:  

(a) 	Free convynce oI fmiiio,; nnid ht., g :1' ,'oT ufl.I cit" • : from the old duty 	tsi ii( 	to n 	I tttil ICJ '1(i' uJ 	I  • residence in 	iNDIA nnd fiosit thii i'(' to Liit" 	oil sat.lozi Ott rn'otIn 	, 01' stlL'i'sttttivsjy •t'c.t,c'hI,jt)fI nj 
mirr1t.d occn by the r:iiiJ.y i t the' pz'i',tots; dit', I Itl h' • ' t or Self2Cttd p.) iCc? of rib;j(Jr , iic,. ( ri'oiii tit' 	I .1 ;it. tIt' 	I. iii' 
where I)I'OVLZIuti hr; 	I1Itifl (ui' e,e:n f'(u 
rn,niijos) at not'ni 1 cortCeIon,( I  1 ch 1 I1 for''fui't,j t, .u'r , 4 ,  I ' arid wi ter , if pu z'nii ted 	y ti 	3 t:i tIut F Cdii*iit,hsu$'. 	ti 	(Ii'' 'llot tIn  

- 	II' 

'1' •: 



• 1 	 _ 

1 • 	.. 	____(;_ .- 	. 	. 	 • 

The: 1eie 	NjV 121 C(iflC •5iUfl 	tfldCt' Al 	5J61 I 	U V 

as 3m3d by 25'J/I'6 	 . 	 . 

RetvilLj J11 	F 	Ftill ,  I y i1rcil, 1, 	too  

• 	rttictiofl: 	:; 1:111 	(WIi 	tn 	I:I/5I 	F't: 

JCun/ 	or gulf 	flit t, I vt'I y Ih' 	IivtV%flrfl uuL 

the ii 	,rE)hIi_ I L('tl 	:111(1 	liii j' 	LU 	LI 11 I V 	hiuiii,'U 	 .! 
r 

• 	
° 	ee1cctcd p1ti 	of rc ldtrwt' ;ttd nidlill1r .  

return fre' conveyrinen lu join 1III' hI'CI u.0 
family at LhL,  new 1jOit0 	 . 

Free coeynce of utorc/mutUr cy:ies 	V f1rrt 

from old duty stAtion9 to th 	c'1ecteJ plul i' (it 
residetiôe unde& thci pruvitiiuris of Al 22/3/h 

provided the rcquid ts cuitit I tlun nfl(I U 

fulfl1ld. 

13. 	TIiuietu wItuui. III(U 	IcrI :titcujj 	ilujj. LULLJil 
lnitiul.Ly pioidd ox L iubi inth'  

(u) 	Fre conveyance of Cnqiliies und brlepalirof1ifl AtI i:,"t' 

the lnt ditty ttlOn/I3E4ótC 4,t, Place ol rn tdpfl( 

to t h u duty s tn tiøn cvf th o h'id o f tiu • f;ini I l.y 

(b) 	Frre ronvvy , incv ri• uiiotsui ctrr./iiu1u'i rvrI.i' 	ocr t• 

from t-Ilij oLI citity  
i'p. idon c 	to th 	rt; ti t di' ty 	t;it: iur 	i'o v J Icil 

the rn 4uieu te conditions under fl1A 	1'z iv1 
Riiu 	tion 	rre n Lhr I , 	fi1 fill id nooi  rrnv1Je0 
th 	trFlrls[)uL Lii Li Ofl of I 	flh' in it I hl y L tIIf' 
suj1cted pi:r of r'• IIiir 	IF.ufl  
overnmnt expense un'I 'r Al. 	/1,' 	• 
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OTI I!I1 ,CoJCEJi 1 ONJ CUMIIUN Tu A I .1. 1 'II(3 OlIN k 	I • 	 i 	 -- 

Vt. 	ru 	rumiLlozidu Of luuifly u I iuLiIuL3 Lu . 	tin' 	 I - Il  
residing at stations where btIking 
Iaci1jtjesdo bot exist. 

15. 	Free relulittellee of two fmi1y ti1oLtuotito 	• 

or ri 
I6, 	-auaJ. remI LLuticli OLIC(J it ( ttu&ticJr Oi bp4ic1J, 

occasiozis such as marriages, deatils eta. 
179 	Two postage free forces letter Lortn 	er irid3. per week.  Allewikb 

13. 	Iteinittazico wiL1i1j -INDIAN linilLs of iiiuny 	U 
ordora and liiditri Poj Ltd. Urdu in £pllo c$t 
ComitWisi(jn Upto a Iuaxlmuiii Of L )U/-. per 
month 	 0 

19. The modo of Lrnvcl of all future movi.,sof . 
officers to und from the (lboVe stntjonj will 
be as for a flO C 0 00cju1 itron. • • 

0 • 	 • 	 • 	
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. E1 ISTAV 	 iFF.Ir..'UIII 	 11.I .J4 	 - 

IN.I. b QLdJ. 	
I 
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I 	 - 	 . 	 . 5.1. •. 1 	 . 	 ., . . 

• •) Irse 	tsoe o tøi4.ky 3.1QjEJti.. 	.. .. 	 . 	

. 	 I 

• -. (b3 a otae Zro £oroa1ett.xjr L*401iu4 p* vsk, 
I 	 •. 	 . 	 . 	 I 	 . 	 S 

ttbin 4 1iLti óÉ ost' o6sn ei 

	

. '.Qst4 ex11.,tZ. G4O 	It0 ,.UD *0 	M*1UI YiILUM Ø 
• 	 rti' pr 1L*L4.J.. 	.1. 

S i .  

oX £aai1.y toos 4.atLóQ Uo*tsd by Oovt sit tb1 
:!:614 dit7 statn on pnt oX. nrsaL rent. X tkII 	oødutU 

M. .t iL.et to be 11otted to tdt1ui enUtied praanre. Xc' 
exises oI aLg. 	M*7 	be hLt.d 

	

a1tsxnLve .asooso44on etbar 	rQprLate 0* Lw.Lo to th 
•t.tua Of 	s4Ifl4w cooiiI. 
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I&.fl.I. 1. D$arfles• 4ownoi 'dill1  oontir@s t be tdd.api.1s 
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'H - .. 	2. X 	oonoUtCQ3 in C;) I)A in èLLaub43P jfl 
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U 	I flu C. I I I) 

NO3i)1lA(ll'5 
eOV i III IIU'II t 	III 	liii III 	 . 	. 

¶vI istry of l)rf 
New t)plhi .1 10 Ut 1 . 0 • 

hati'tI th 	11th jtit•y pit)II 

To. 	 . 	 . 

the ChI( of thi Arffly  

SUL.) 	Field 	.Sirv let' 	Colle p S 111114 	 Aruly 	$ 1 i'rcoiiflt'l 	- 

I nip I tint u tilt ion of 	titti i t.coiimwnd at I till of Alto 41th (eti I r ii 

- 	Pay Contntlssioit. 

Sir, 

I ant directed to sy that thi lith Central Pay Cuf&fllSSoh iô Pnr 

28.98 of thel r Report, had recotnn,rndt'tl titht tI1c cxl ,th;4i rInsll left 
bit 

of areas for the grant of 11d'I Survle', CunctSlnnS anti tli COIICesSIOIl% 

admisIbie In Field Areas In Armed Forces personnel hoid be rev towed 

by the Coveimment, The structure of Finht Service CoflCCSiOfl5 has inci 

been rev ieweci . 	I ant directed to cony cy the 	nnct Ion of, Ih 	I'rttsl(IelIt (U 

imoh'mentatlOfl of the tolinwlnq derIclotic token in this ron,IdcI in 
	n for 

as the or I icers and n ci rsonn ti I .  below M (1 cer inn It iii ArinyY t mci ud liicj Army 

Postal Selce) are concerned. 	
0 

2.1 	CInssIIIcntiQfl 	of 	Are;is 	t' At 	$itItIt(, 	Ihtitl 	A.'t 	COit 	IIMiI lt( 

into 	tTFee 	tyr)tis, 	tialtiely, 	itiit 	illd., 	MOd I(HVI 	IiU 	fInd 	liI1pi)v Ol 

Mod if led rieki Are1 • 	1 he ot ens III wlih h I InI 	Sr Ice t,uiIc t'lct';s are 

admissible 	havC 	beet' 	e del itioci 	lItlI till te. 	I lt'lcI 	'ArefS 	will 	I'p 

classified as Field Arcs and Modif led Ululd Arcs onIy 

2.2 	Pre-requkltes for clslfylitti on tirea as ritild ,rea hod MwJf led 

Field Area will be p$ (ofluwS t- 

rield At en 	I loW Ac t'n As alt nt e 	*hOtcy It 001)5 fIu1t thtOyC(I (ttflt 

tile borFS for oi,ett lOon 	IO(1II I 10111en t$ 01K1 where Iuipiuiette 	Of 

hostIIltie 	and 	OsRoclilteul 	rink 	W 	lIlt' 	cxI,t.criin)i 	ill 	cit II 

areas are located tot 	t 	of upet eIlhai tobslderht$1H15 ainlie 

and are not living In Cnntontfleflt$. 

Modified Field Area 	Modilied I leid A,eh Is nn area wherç trOflns 

are 	deployed 	In 	supncirt 	of 	Cnti,Iu%t' 	e%ht'h)nc/ c,i'ic• 	Iii 	nit 

ooe ational 	Supl)Ort 	role 	t)eyt n 	of 	oferatktflI 	eodinec 	Is 
i  

sllqhtly 	lower 	tlinu 	thnt 	In 	I bid 	As en 	tht1t1ii! 	siicthbnt'il 

survllIiO 	t,itItttii' 	. 

2 • 3 	The dtail 	of newly dot lited l Se_lu Aren' nIal 	W'ir led F $id Areas 

	

are contained in Append k.e 	A & U 'e!tIC$Y 	. 	. 

(t$n (ii . . • I 



kr 	 .. 

• 	 .•. 

I 

flfl) 	 4 

2.4 	Al terat loss, 	If 	any, 	lii 	th. 	II 	I I Md It I td 	II Id 	Ar'aq 	JI I l 	he 
notified by the (ovriiiiiciit of 	linII.i I row time lit thop.  

2.5 	Areas classified its Field Ahu;s ansi Moih ftii I held Aiean will lie 
reviewed 	every 	three years 	the tt'v lc'w irnc; 	lit vrau,iuft,$t:e "iUt 
year In advance of the cuiissIio,i oh three years. 

Co,,t: 	hiss 	- 	Missi '•t ii sy 	Al hsiwassi e 	I'eisuusss t' I 	i; v lot; 	lit 	I letti 
Arc;ig 	nod 	Modified 	CI1.11 	As5.,1. 	will 	ho 	eHsihlsii• 	dsthi' 	JI;tist, iii 
Cosispen n(or.y 	I I old 	As is, 	All , 	e 	mu I 	I 	 %;Ilsi 	Msul.hI IJ I 	As Oil 
Aliuwsss,t:erv,,o,t lvi•I y 

3.2 	lhe 	s:sites 	sit 	thi 	iI Is'w;ii,s,. M1,  s;hvesi 	hsls.i'w 

SI No . 	Rank 	 Ra U. of Cumo Cli sat ory 	16 t e ,  ui 
I: icid Area Allowance 	Comneisntory 

Moci U $nci l 
Aren /\ilw wee 

..................................-... 	•..-...-.....'... 	..- .••....•,, 

 

lit 	jttij 	,itt 	. . 

Lt Col & aboVe 	, 	¶1 Is 	 •. 	,I/ 
Lt Col (TS) & Mnor  
CaptaIn  

ti. 	2 Lt/Lt 	 iio 	 3tt. 
iCOs iriclud irtq hussy 	 t.!iO 
Comrnisslosicxj Officers 	 . 
UaviIdr 	 1SO 
Sco It'Ik iricisici !'"' 375 1 
erstwhile NC() 

- 

3.3.1 The 	conditions 	qoversilni; 	the 	tirnist 	of 	Cos$ninsltttrV 	Iield 	Arn 
Allowance 6nc1UtcJ Held Area Allowance Ibi tht 	nse ol ifti4org wIll 
bn as follows 

Admissibility 	of 	I:nsil;?ssIisnto,.y 	IieiU . 	•Ar 
C 

till 
ompensatory 11.iocJif led FIeld Arn AIlwantø willisuIstepe train kls 

on which an oil Icer arrives iii tild Arua/Md It lffl hi 	Ar;$ tat 
posted to a tJ,ilt/horn,atjnjs 	iehI Area sut,jct to the I 	wiiicj ItMesInlis 

• 	Exceotions 	: An officer who Is ahstst (rUts' is FiItl. 
Field Area In any oii 	or snore cit the (oh low 11111 	irrtsnc 	ShIII Ito 
eliqible 	for. Cointetsntory 	Field 	Area 	Al lnwflit!Coistim,ry Mtdl(It'sI 
Field Area allowance 

Cuss Id • • 

ri 

 

a 

.. 	 I 
- 	 -, 	• 	 .. 	... 	--,.. i 
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Iu •s I iit: 	iu 	 . . 	. 
.• 	 • 	 . 	

• r. 
. • 

: 	: 	• 	• 	, 	 3 	
j 	

•: 	• 	 . 	. 

FOtfl tt!;IxIlnhiItt 	 IS da ys. 	. . 	: 

(a) 	When ilacej wi the sick list nruv Itied that liinii4iInteiy 
on the exp try ol (he t)irlo(i on th 	slc:k Iki, he: reIurn% In 
an area at whicli the n1lownfice Is odunIsshI)I; 

fbi 	When on Casual 1.0ave; 

(c) 	WhIIt 	on 	transit 1 rmill one Field Ara/MQdI(Ccl rttu 

	

• 	•: 	 Area to another; 

For a inn x I in 11111 	cr1 od t ) 	3 mont I S ary 	 rniicrtii l; 	iiTh(li  
• • 	

(a) 	the oflicer continue, 	to htt bonn 	i tli 	trftih of. tha uIiIt/rO,-Iflh(,,, in (lie Iloltj A , ea/Motlifjij&i Fiditi Areh; 

	

• 	 (b) 	The pr I Icer in the orti Innry course rett,r st 	tInt y t • 	• 	Field Aren/fvSoci II led iliI 	Arl!n 	(Plot sietesntliy the ( lia,  trosii • • 	 which he •  Went) on terminatioti 01 the temorbry duty •j 

	

• 	 (c) 	The ferIo(l of, abscn 	is %uerij wholly on duty 

NOTE 	Compensnt o p y 	ricki 	Aren 	Al low 
Modffjpd field Aten Ailnwa,ire will not hic neJmltIie It) ØfFlcr 	holdinq 	rostg 	olsewhore. 	who 	prttfte4J 	on • 	• 	.temoo•rnry duty to a Plelct Aren/MocI if i4l FiCid 0n1 

3.3.2 Compensatory 	Field 	Aren 	A I I n 	 eo 	Mi$Il(bpf 	•lleIil Area Allowance will Out he 10 I111 ll)i(, In the loiiewInpi {:lt.$iipiiflpijp* 

(I) 	When an off Ice, 	Is all , Ct(t (rein (he I iit1, A, tn/MotJfImi I bid Area on Annual Leave or Sick Lenve or any other •knv 	except Casual Leave; 

: 	 ;.• 	 Whn. an o(1 ie 	from n Iatn Area Is iuoeaily 
n 	 'Inted t officiate 	i 	Vanny 	ci 	less •thaii 	3 	montli 	titirntnnç 	If • 	POl'IiInnetIt 	
! 1 !t:t , 1i1l.lePIt 	(t)IItIlIlIf'q 	In 	 l. 	(:tIis,sIIt,iy 	Held, Area • 	• Aflowance/Conipensatory Modified Field 

Area Alowance exceptiong mentioned above. • 	 • • 	• 	 uhder the•••• 

	

• • : 	NOTE : Comcnsatory Field Area Al It anceicnmp,ig04 MocJJfjj 

	

Field Area Allowance wIi I hut be 	cl,1IiSS lhi 	in uidcl it ion to • 	• 	 Exoatrintjo,i 	Aliownc;, 	FtreIqn 	AIiownne in(oryI • 	 Daily Allowance for servInq ex -Indin 	
Inm 

. 	• 	• 

3.4 	The condItlo, 	
for (hic cirawat of Con ensi(ory II$'ld Ar; Ahlowan 

ancT  M1iTfl 	Ar 	Allowance In the Cnce of it 0/OR iut iuclint1 

	

• 	
NC(E) will be the nme n qivcm In Pnra1 or AwF , xjr 	A to' (uk MinIstry' c letter No 	A/Oflhjil/AC/p5 	(i) /9/-Slut l'iiy/Ser$ i'd 	tinted 25-t _6ti as mnencjcd • 	• 	 • 

• 	
•' 	4 •  

• 	"•, 

	

(on ii 	•.s 

	

• 	 o 	• 

- 	

n'••  , 
• 	•: 
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\ 
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ISI R I C. I F)) 

' 	Ac!1i11uI1ity 	IIice rat 	t 	al I1lw;mvvqwill hp ;niiiiIihIt' 

(n) 	I'iri,,i,,i'I 	' i,v 11111 	Ill 	Ui.) ;ii I iIwo)'; , 	Iii.) ' 	. 1110 	1 iiIU;it mu 

fl reuiM 	iisiii ti i'ii i.'t I 	Iii 	Ai i i•,o ii' I't 	t\ 	It 	I) • 

(I)) 	I'i.,,si,us,it.I 	iii 	i)ili•flt I. 	u.i ii, ity 	 Ivills 	tIuulI' 
'IiIJt 	I)IIIOIIII(I 	sit I' 	I1 liili' 	liii 	Iii,. 	iji.iit%. 4ij , ( lIu'!'fsriitii i.iiitusn 

14.2 	Lists of Foruiiit Ion I tin I K vih hi 	;i,' Iii Held Area rn' 	tR II eii Iii!Ill 
Area nncJ are i'I Iq IhiP to I Ii'hI Si•rv hi' (,;re'';iou1.4 vu I u liol li ledl hy 
the Corps Counwnder to FAUs i:oncernud . tuarterly I.e. IOr the qI)fltIIIS 

ending May, Auqust j  November and Fobriunry evvl'y S'Cfl' bY (he irel 
the month sutisecneuit to the close of ti$ tjtuirtet'. 

4 • 3 	Other Concpslons 	other 	''qjjj 	In ichJ ;it 	reseilt alluIiISldh n 
In 	Ful t 	FTid 	ureas 	as 	o er (Ietails •q iven 	h, 	Auinexoire 	A 	to 	th s 
Ministry's 	letter 	No. 	n/025u 1 11A(;Ii'5 	3( 	/97-SiI'yISrv h:'c ) 	tiftIøtl 
25.1 • 61$ , as 	nunetu I e I , 	ill 	ciii I lii ii.' 	I o 	I o. 	ii iii j '; cliii u 	Ii) 	1114. 	i 	v I y 	ill 	Iii 

F$J 	Areas 	its 	iveui 	Ii, 	 A 	to 	this 	ietti'r. 	SitnIiariy 	(lu' 
concessions £)dnlISSiI)ie lii Motillied HL'Id Areas as pet 	iet;iils ojiveui in 
Appendix 	A 	to 	this 	Minktry's 	Ietti 	No. 	P 11 	,I(Ii)/IIi$ 
5/2/D(Pny/Serv i(:es) 	dated 	•3 .6)) 	ic fflsimuult'i.l, will 	lie fflt)k6lIIie lit 	tile 
Modified Field Arons as per Apipeihi,x II of this . letter, • 

	

• 	. 	 a 

5. 	These aiiowancs will 	hioevr 	out 4,  ho rithillssible • tti 

(a) 	static 	rmintlons /Uti Its 	a  cl, 	MlHtir' r'nrui 	MIS, 	lecrtdthsuj 
Off ce 	Trniuiinuj Cu.'iitri's 6 Ftnii$IsIuit'uitç, 

(b ) 	NCC Di ru'ctrntr. 	01 I 	. 	• 	. 

(c) 	TA (hilts tiuuiess pnhi,.uipI . 

(d ) 	lecortI Oil ices nod simhlnr I UiI,IIshfflut • 

5 1 	High 	AitItude/UncjetuIJt 	C hnntp 	All ,W1!!t I' 	h 1 cYt s*jiei 	Set v$u 	lii 
Field 	Areas 	which 	a, e 	ltuioitcd 	a 	iuiiijh 	of 	'R)OI) it • 	hnI 	thieve 
including uncongenial cli mate at c 	below Iuchjht of 	OQOO  I t , wif I be 
entitled to High Altitude/Uuic oiicjetdihl Climate MInwtnce1 	A lower rite 
vouId 	be 	fli))) I 1 fll)ie 	lot 	ft I'd'i 	t\ I Iii 	,uui 	ii Ii huh' 	til 	glib))) 	I 	III 	uoit • It 
and a higher 	ute to,' 	rnis nt,ove I,huo 	, tPu..ttitthc 	$ladien ) 	Ihe 
details of 	these arezs are given 	In 	Api'iiohIx 	( 	1 in 	i nhc's ç1 	1114111 
AItitude/Unóngiiiinl Climate Allowmice ;ut't gIitt II 	410 

	

Rk C1r (chI 	1w ' 	n'(jhi 	ijh 
• 	 9000 It to 15000 1 	. i 	ft exehuid leg 

• 	
luicltiti huiij 	 q'ii In I 	 chc'ho) 
r.I hrnt t, 	ort-114 	itIo'u 	. 

• 	 iiohtjhi I 	of 	giii0 	I t • ) 

• 	 Cutd . . 

• 	.. 	
•• 	H 



L 

	

1. 	Lt Col & above 

• 	2. 	Major & Lt Col (1S) 

Captaln 
° 	 . 

• 	 2° LI/LI 
JCOs lttcIu(J Inq lIoy 
CoiiimissionetJ O1ricc,'s 

•_ 

!IS ruir. I 

Iii 	•I , ; 

'100 

:' so 

250 

1(111 

lou 

hi is . i 

S .  

315 

Jilt)' 

S t 

6 	iio'lider 	 tab 

7•'° Sepoy/Nnli hIud q 	 IOU 	 ° erstwhile NC(ii) 

	

' S  ____________________ ------.--•.. 
-. - ...................... 	 -- 

5.2 	HIgh Aitituck/Unco,,q,t,t 	CIIuI:IIO AIIuWaIIC:O will he 	1d 	ll?lt' iii add it Ion to : th 	Cotal,, Cli Sotoay 1 Ic Ill Aren Al I avaliCe 	n(I 	t Itor Ctfii:CS S 1011% In kind, 	 . 

5.3 	The 	other 	t un 	 t' d it Iiiq 	ipi,v,,ui,,,; 	t)t' 	i, mit 	ul 	Iliqit AltItucJo/Unco,i(Je,llflI 	CIl,n,,t1 AIIuvtuII(:C ni ( liVen 	In tI,l 	MinIty'5 iftttur No 	F 69 / 3 1 7 51 1J(Pny/Serv)ces) dntecl 2ti.2./, as;tended 	will t.fl'tiUue to be aopljcnblo.  

6.1 	Slnc$,i__AhIownnç 	Iors,,uei 	('IV li 	Itt Slacli, 	 flr's) wil F be ci IgThT& to° •  the q rant of SI nchen Al iowsus:e iii the 	mw Ili° ilIi IaIIed rates :- 

• 	 (a) 	O(1Icer Its .1200 Dill 
(b) 	JCOs/Ol5 	Rs. 800 nm 	° 

6.2 	
Siachen Allowances will be n(IIIIIssible In ncJditIo, 10 :FIë$d 	Ared. AiIovaucs 	but 	nut 	with 	IlitI, 	Aitltnd/I,,,, 	(liiute Allowance. 	

Other conditIo,is gove'nIng qrnmmt of 	lachan AiIownt,c0 as contained ° In°..thls Ministry's letter Nø, 
01 May 91 wIll continue to be pplIc.IiIc. 

• Consequential Effect's : ofrIcrsIJcos/oRs who have' been allowed to retain IamlIy accomniiatf11 at the Iøst duty station as on the date of Issue of these orders and who on Issue of these orders will ccnsP to be 
entitled • to retain such accommodatio way contInue t'o etnIn the 
accommodation till such time as innrriecj flCcomninocJfltjo • at the 'present 
duty, station Is made available. AIterna(lvy, their Iaiisihjg may 

be allowed to move 'to a 	 ,, lnc 	of rs Id(!nr.(,/homct nt Covc'rna,ieni oponse; II tI 	
so choose, in nccorcjanit, with CxIstIng Istrudtiop,4, 

7.2 Personnel° of Forfllatjo,,s/U,1I(5 who 
will not be eliqibie to tile iin,t of, Field Serv tce 

'Concessions , conscque,it upor, 
the foritnt Ion /IIiait beimuj outside the newly defined coucessIo,iil areas wIll be (iDv 

Conditions nopilcahie In r ncc 	 erfied by formal am'i'a 	fur all lbrpo%, 	• 

• 	 • 	° 	
C 4 iIIt4I. 	. 

0 

• 	 : 

• 	- 	.: 

	

• 	 . 

	

• 	 .ft. 

5° 
S 	 • 	 • 	

.5 . 	. 	S 



r 

'I 

8. 	Coricesj05 on 

id lv ldtgul s/ Dototltitsv,it S 	I rust, 	ohufl Iit / ,, l 	ftot 	:nv('r,d 	Ity these trders but who nrc a(1achJ 	or 	oerarn,ni PurposeS to iorii,at Icn 	or (i It 	d rawlp,1 (ho 1 Istitl 	Svlr 	Cot 	 wi 	'II the attachiticot 	Is 	for 	tess 	tl)1II 	two 	 'flt I tlpd 	to 	Ih COOCCSS IOfl 	fit 	) re,;on ( ml so Is s Ill ç' nod or l'o ro & of 	A',re A to this Ministry's Joth, 	No 	A/U)t's/A(;ips 
dated 25.1 .63 as atnenjcj 

If 	tile 	iii 	n:I stiis,, (. 	,; 	o 	t wo 	Ws•s'I t 	' or 	 ii' 	nil o .e. Cowpcstsa(øry i:jj Area Allow ce/Cu 
	tsssnIfty MdI iid Inlsl Area 	AliOwat,c0 usidr 	Ilp ors$t,r 	oko 	tho cociilo 	n' apI)licaL,ie 	US 	Per, 	°'dI'IS 	ToI 	to 	l 	i'nfl 	fl() 	abyvo 	Is UdmIgslble. ol 

No Cash TA/I)A wilt ho 	t1111I65jlljc,  in tsltlifu' CSu 0  
9.1 	ntc nf Elf ect 	1 ltou 	ustlo r .;hito tir,' wIW 	flect fti'sii 	. 
1st AoFffi 

9.2 	C0flSec10(fl1( (Iporj tIi, 
CIwIosj In to 1orcs 	of tht 	rv lci orders, 	ti, following fllotietary nhlow;,0c 	will stot 	wlth,W•;,,. frm 1 .Sf )993 uc;t( in cns 	referred 	In itt h'nr 	Ii 	ht"low 	- 

(a) 	Spec il 	ad hi (IC 	a 110 wHit ci 	
a cii 	U 	• 	(J / - 	iii 	d 'ii is q 11.110 	(It,. Officers. s 

(1)) 	Se,nraj01, Al lnwnIc 	of 	,l'l0/ 	g,sO ;",IssIld(I for (HI leers. 
(c) 	

SpiI Coinpcii sitory (Hhd; Al iow j 	ran.qi,ig: f r•, 
	to 

Rs ..3 	m adInjssj[)pe for' JCO5fORs lochuci inq NC( E) • 9 ,  
10; 	Special Compen satory (UIno0 Lol ift) Aliown00 	This 8liowa,ice 
which 	

A?jr5 	 nce Areas on 
the civIIim potter 	

will also stand. wj(I,d,•,, hfi% w.jf 	1st l; I99g, 
11 • 1 	AdjuStfl,etltS 	the filloWiri1ç iitoiit l°t'ed 	ii, i';rfi 	fll,cvti clry,u t, 
the 	

after1st April, ')93 	llI be i,cs 	qIng the Compensatory Field Area At 
lowahirt? and Cosniiisntory Mod If ted Itjr 

	

If 	;sciiiikil,i,1 	under 	hhii 	'rcItrs 
11 e2 	Wheru, 	hoWeVer 	an 	i'idIvichi,t 	hc:1 hing 	i,,p 	t! I 	sst 	J 	o Iti 	t monetary allowance COI)SC(jtI(( 01)00 chnsn;p in thc? c:Insl(kn(b01, ot 	roi,, no recbv0,. will be 'twjie l thc s;ssItss'ti,sy iii ht'wittics HIrndy (iiib led isf 
by an lndIvjdul under 46xistioq 

orders 
upto (Ito date of IsuQ of thIs letter 4 ' 

1Ox I S Iorders 	on 	Ilic, 	Stitijt,t:t 	of 	1:10kg 	Sstrvj(:e 	( onic:eqh,,,5 	whl i 
starici moUlt led to th 	cxt(n,t IoU 	;'l)ov('. 

	

(;,td. 	.J 



v 

li : rItl(:Tri) 

13, 	The 	COIICCSSIOSIS 	to 	be 	nciiiilsc 1111(1 	tn 	If illsi' 	v I nn; 	?U'lv Iiiip 	lii 
the newly 'krI,ieci 	•A,•1• 	will is 	

(I 
is 	lint II i...l 

14. 	Su I tnt,l e 	nd lit Ii, I I r (iv C in ci rue finn c 	I ir 	I sup, I ..ii,.., ni isn  
ordrq will Im 	 l.y tip,. 	iiu 	., 	lu 	 with 	C(aUA, ;is. 	Thf 	isSues 	with 	the 	coflct,r,• 	( 	

l ) IvISI i 	01 	this 
Ministry vido their U., No. 	

)/II-A(;IIIIIA, dn(i(i I , 	l99i 

Yours Ifli Liii iii I y 

(U.A, KIan) 
(J'ickr Si'cy 

 

d/Cf 

- 	-s 	- 



- 	
. 	 _a •  

Tcs' 

. 	. 

1. • CGI.)A1 Nuw Lki I 11.. 
.2. DQAbs; New poihi. 
3. D\DS,. Sc, Pnc. 

	

. 	4 •: -.. 1).AD8 	AV , Dil i U LItIUI I 

5. 	DAbS, IC, P1tnt 

6. 	DAfl3WC,. c:htui1ti.irIi. 
7 • 	D,'D(i 	, 	I . 

• 0. 	DAbS, Navy , II)Inby,  
CDA(Otficcrn) , Pnnr'. 
,CDA(4\F), Lhrtun. 

1 	CD) ( N v y )  
.CDA(1'cii1uni ) 	Al I_ 	I 

1.:cL)Ij(iy:i),.. c:iuLt.1. 
t1 4CDA 	fl.n) , 	uuth , 	IIt iuu ,  
is. dbA dlt:i) 	NUtl.It, Howti 

• 	- 	• 16Cb Cc),  

	

• •. 	t.1.1;fCDA('iC)., 	Pu,i. '' 	.. 	,•.. 
li 

	

• 	10. tbA(W ) , C1nU Lti It 
JIN%%U :'uhd  tiulJ ticIh..ii, 	•. 

	

• 	• 	 &ii/(1c) , 	i.' 	 • 

	

• ,.:' 	,2•1e-Dy,..CDMiii), Nuw Lk3iILL. 
22 D11?etor .of Audi t 	itd  

j\PJ 	)L)(I.J.tIIi • NIt4U.uI 	4 

Dirctor o13 Audit, k'&'L', Njpui, ••- 
Cb,•Luc)nqw •rId Mth:. 	. 	• 
;to/&—:I ( ) 	- 	• Ut) 	iisI iw 
DC0M/D-1 	•- 	t ,i c o I'1W 	I 	 • 

28. QMG u 1ir.ituh/U-1 A- 	1 
29 	M(,O 13 DL al it, h/c,—fl 	i 	 I• 	

0 

Copy .S.Ltcd - In iitk lu: - 	• • 

1 • .. CbMO) 	 c v% 
3, • C..)A(Penions), 	4. ctm(oiu), LntIth 

,• 	.A3.j)hiibi)d. 	. 	 flirtci ore • 
• 5. 	-CDA(oI(n 	. Nurt•h, 	• . 

	. 
1  C!A( 	) , . 	 . 	' . 	•- - 1 

• 	. 	- 	M(I.ZUt. . 	:- 	 •• 	. •'. * 
7 . cDA(Cc ) . Meerut . 
9. 	CDJ\( NC ) , J cunntu n I 1. (1 • 	CL)A ( I y it ) , Co i ut L,t: 

• 	
•Ju11tin(Ihtr:..  
(.DA( Lc' ) , 	Jq?1I_tkI 	11. 	I)y • I. U.( .I ) • N' w l)ul hi 

• 1.3. DiriLur u1 :udit 	 . 
I 	I and /tccounLs(PostiJ), 

tk 
. 	 t , ii , 	tt.1$ 	 ..• 	+ 	 0 

14. 	N .tvy ) , :juiiil,. y 	I 5 . 	 ( UR ) 	i '•' 	• I , WISIOU 

- 	. 	 0 

U 



- 1 2•( 

ApptitIiW A 10 00vt t 
	 ilq  Nlnttry of bpf9 

lG1p o 37259/ Ad/ps 3( )/rn/b( 
l"/r1ve,) dtd 1•3 j 

(Reter to  

2 . 

3 . 

1. 

Arulla 

• 	(1) 	'j'> 	
,ftI (hiii 	Hit, 	()J iii, J4 

e 	
or l 	tflj mJ 	ti Z I I 9 

Nuk111 	L)u1 	Ms
Mt' Mo 92j 	

J ,  t4U SHI I NL  273_,Itjij 	NM 	3l96_'i.lij.,, 	
'Tuwj 

	

6 	

01 
NM 	fli 4 n [1 1 ltd J 	. 

(),) 	
pt,• 	

I •iid 	H I i i ::: Cc) 'Sikkill,All aro 
	

Norilt and NE of ll.he 

	

joij 	
Ph lu LV 47 50-(; Im, IN 

7o 
OG;6Hi1y., I 	i, 	

i 	In 

	

LW 2453 	rn(IO_I)hlL111 	 I44H , ,
I'otth.r 

 

• - 	i 	
r 

	

jojnj 	Uni 	
M

1 NV 395jUCIp 	N? JQO 	 - ani

lipo  

	

Kar:j. 	2 	' 	 0663 	M  r h:i I J - iei S .tli.l 

	

 
S 	 1A I 4 9.. TA 231Jarasua_pass Tj UOoj 

	

U1Prd 	
- All area

aj Nt of 

	

jojnj,i 	13Isu 	
PHiR 

GIML 
 

b 	 l362Uov1111 /IIiIIQVji,i 	t 	I 11is 	I,it, J 8902_flejad T01111'  ,,1 2466 	 ? Nt 
all lflcXUslve 

I. 



: 

• A pl 	i a ' I I 	Aci , jil 	I 

.c!Tl IIUNCtt.IA, 

(LI) 	Ladakh 	Svctor. Aro,- 	tor1h 	cuI 	Fst 	of 
line 'juiniiiy 	Zojili • MU 	JOJG 	— 	It'i 1fl01c1 I A 

. 	: 	6(i7 2 	I nng 	t ma 	(rvas t 	II I tn: 	I ;i.y:iii 	Uani 	n 1i 
lIiWjv 

VnlJ Al I 	ar va s 	W:;t 	1 in 
1UJ I%l.fl9 	Iau I ni. 	I Nit 	0 1 , 1 111 	Un Im:s.i 	II' 	110 

NaUslra 	MY 	31o5 	•. MT 	2133 	laifldW(ttl 
MT 	2043 	— rr 	23:39 	—, 	i'i,u 	13405 	in 	tic; 
4565 	— 	Not 	Ii 	of 	.1 i,u 	jul iiny 	point 	'0403 	— 
Bunakut 	MT 	5453 a Ratall 	N4 	 — 	ZojJ1a a 2 9 
I uwj w; I v 

r%uIt(ior[(.actoL. Alt a re ti s 	Wç;t 	of 
ioliiliiy 	TI1 of h.iek, 	Mtk 	It!) 	1013 	Ciitti] 

Junction 	ltD 	6364 tiwi 	 Win 	1W 	61U 1 	— 
Chtukj 	ltD 	6393 I(Od(J 	i 0 LA ol I 	1W 	6499 	— 
I3arciinyal 	MY 	3854 	- l'o.iII,( 	1556 	in 	NIt 	5470 	all 
inclus ive. 

x - 	> 

U 

............. 
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---k  

J i.'i'n I cii:u 

Appeii0j; ,  it to Gcvt.  
-. 	 Mtht ry 	%.0 01foti, I(tt 

(L MG 
M;/1'J 3( )/90/1)(l'ny/erv1c). 
dated 13 Jrtn 94 
(Hnftrn to Pnra 2.3) 

LIST OF MODIFIFD FIEI,j) AFAS 

S SOUTHERN 1ND WESTEUN COfI) 

(a) 	 1 .!t 1 . 1 %tIt. 	At v.iit 	tt  
joining Jessal, 	Barrnet, 	iisa1rner, 	POth€ 
Udasar, 	Mat jan 	1thti9, 	;urnLyA L1,, 	La1yah 
3atta, 	1botiar, Govity, 	Fazi1k, Jandlain 
G.iru,:. •Moga, 	Dholewal, 	Bet; 	I3l r 	Sartinywal, 
HUSsnjwa1a Dera 13a.a Nanaki faljain I3u1je uto 

flordcr1l itijtijv 5 	 , 

• 	 (b).. 	lIaryan. 	Satrc,c$ (III r;nnr) 

(c)'fljmachal Pradest1. 	Ateas 	Notth 	0f. I me joining 	Narkhzlflda, 	Keyloiicj 	tipto 	Field 	Att4t 
line/high Altltude line. 	/ 

EASTERN COMMANI) 

Assam and Arunacha1pj 

• '(i) Cachai and N0i:1j1 Cachar DlSttg Of ASsafl 
includih 8 1lcIiar, 	 , 

	

All areas Of Attiac.h 	t'Ladqt1 i*ii1 
Assam NortJ1 	of 	Uiv 	l3 rahniaputt 	leSji 
Tejpur, Misamrj And Field Areas, 
State o f i, l i z  

oram ançl Trlpura. 
Sikkjm al.1d Wr"t. I;cnjjti 	At t1ac Nw 1Iiw.t clnut 

line  
joillilly Sevoke 'LIV 9.112 - lIut'doiiy LV 	850 

Sherwanj LV 9453 - Bagr'akcit IW 0113 - Damdjm LW 
1109 - New Mal - IIaiiniara 	Qi.i 794 (aicjá Ham Ttth E8tUtC 	

1377 t111() Lhe II.hjh AItl1u(I( ll?/Fje1U 
Area line/.nter,Ljonal l3order all inclusive 

4 	
, 



e 

41 

	

Ai ) 1(I1d I 	ii 

• Areas North of line 	Oininy ULtkash1 	K r 

Prayay, AskoteCL'atJIyad 	act)uj 
iiffl Ntrotcj1 Nay r 	1 Lr 	I 	ui.i 140kr inClusive 

NOft'1'IIfN COMMAND 

(a)YVa 	
fle 	West of line Patt 	UrtiI , , 	

i 
i 	

ijt:, 
I F, 	

• 	 I Anantny, KhVII(It u 	nc1 • )i ru upt 	t h 	xi nI i hc III A 1 tjIU(I( l 	jj 	
V('. 

(b) 	I 	 1e 	
VIUSL of line JOInIncj - 	19 	Lrnh1gl,. 	I-flaj , 	3ifld 	I)1iunj Katra, 	5njd Cli;iIi, 	I(oI, ip, 	áiiwI)fln and !Janj ha'! upe un' 	x I ; ti n 	II i.tgh A 0 tildoI J all iI1CjW;ji 

- - 	 - - 	 - 



• 	 4 

I ..  

fl111 c'ncl I x ( 	ic, th vt 	or 	1 cull a 
I it  I 	ry 	nr 	I'c.f nrr  

M)/I1 	( u )/ (lo/I)( Ivf:1nz.v it) c) t U J n* 
( 	in 	Ppire 5 • 1) 

	94 

1.1ST OL 	1I1c1 Ai.TJr(u,i; (tt4ctIfl;l:Nj, 	l,ilAi'I:) AUt:A 

1. 

 

JAMMU . AND) KASIMT11• Arc 	•1 Innq tlu. fci tuwj iscj. t I iu 
and beyond - 

Cease Ffre Line nu11 	rtIny UN 	180 • OUTI 
along fluilah to NAI.A Junc NN 1.99 IJOUTII 	iøiuj 
nullah to NICiiflJM hAR NN 20413 - UU'i 4 ii UAS'l' Alohy 

• nala 
to SOW)\It1flG MN 3443 7.OJXLA UN 5141 801)11-11  

EAST. alony AASIIMiI(/LADAKII boundiity pans h iij  
th k..6: .Ugll heyhts  17573 (NM 73) 1950 (Nf1 72) 19830 
(N1) 17672 

(MM 00) FARIM) (Nø. 10) SoUTH 
• AS along boundary to CR NT 2490 SOUTH along 

• 	 baUhdary to POill'C 2170 (NT 2666) aj1n 
boundary to CU NT 27 'rall 1:A$T AND NOR , I'i I 	A;T 	I I  it u 
boundary to CR NT 4269 SOUTH EST alolig boundary 
to IJAGSHULA (N ,r 5662 ) 	oUTii EA'r i 1 nij ltn)1, r y 
to UMASILA (MT 685u) 	UU'III iinci SOUTH i:AST alo)y 
boundary to KANGLA JOT (Nit 9420) KAZM,WAN GIJJu:z 
REGION, RING PAIN AND UXNo I3ALA REGiON, 

TIThWAi; 
REGION AND 000A, 

2. 	HIlACjAL PRAbEsIl -  Ar 	along the fo11owinj 11n and beyond :- 

S 	 S  

Along foot path and ihQn 11111Jii to Po1L 12380(Mz 
0891) 'alon9 MIYAR nullab to its jwict1on with 
O1iw at (Ny 8663) r1I I .-AgI , iiIcny N Ull llre  4) 

I 

U 



/5 

 

5 5  

S S• 

1C1'E) 

AIIIIt 	t 	( 	 t'Ut. I titd 

Sy<  

t4rit Lli and Nw:Lh 	l:t 
t.ij I 

Point 12785 	1t4 	96) Point 104() 
 

10405 (L' 36) 	Point 9011) (Lii 	40) 	-a1 	JnU 01, 

(LT 	5373) pr,NoTII (liT 7) 	Pont 	030- 

•_5•S SSSS 	
5, 	

5 	
. 	 ; 

5•55 	 - 	
.SS. 
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• 	¶. 

16729/try 4 '.'40tj) (d)' 

fI adqu 1ir,0 3  

!LrQ rr1 AN 

A1p;i I.. M;,l,tti, .1 '1t?i.I,gtj 	t)1t IJ . Ou 'I (U,jv) (d) 
All. )tr t,i,,l: 	((1)() 	I 	Sl,s,k I:i 

• 	Ad .1 	 or  
1\ 	 /e t 	(c; I v) (i) tl )i I. :1111. 	( 	i 1 1 l;sii 	:I, 

( 
1)1k 	t ( 1 1,1.1 CO 	t1ICiW 	lIlj.j.flffl J 

3 oU fl,oj 	(T*fl:)d, 
taster11 Coijnn,,d 
Woster,., Coti,,,,a,.,d 
Ceitra.j Cofllflar3d 	 . 
Nortie 	CoHzud . 

i. 	 .. 	

. 

FIL 	StflVXC 	,1.oN; l 	J. VI 	'. 	l 	ill lI t 	j 

	

:rr1 fl ri ' 	ftJtJDmjr-pjlTI  
tk .j 

. 
On the 	s of the L'OUril,. 	

,ii[  the exi €inq cE ;iss ft 	t O'l •c' f nr 
	l• 

rce Corn j5r 	

x'n(i,,L I.y, 	Miii l,$;I, 
e en ce letter No 	

( ) / 4t P y/$ r I 	 Ni J, Ji 94 
0mb of th0 Cl)ncejç1.(,j(. 	

• Al, i.,•,,•.,, ; 1: 
VjSed 	re#r1. of 	 i': 	rmrl 	A': 

rder, 	fie!d 	WI. I. I 	•, 	
5 	I 1jiI 	t1 ItIC.dIIJ :1 

I ld areas om, I Y. 	•fh 	(Je nJ. .ts of h1y (k9 
hued  j:j J.tJ 

11 
)dlfied field areas are 

 
spective1y to this 1ett, 

It is Poosed to ext@nd 
ti 	

SU Ct1C 5Joc iti 
vj1j 	

ti 	f1elJ r5 s 	
sorvp s Ld( 'bV S IdO 

h service perso 	I und 	s Jj,,L I ;Lr couch II om, ; :1 	th)l 	J 	(,,$ flIi flS •  

ey a 	'1 So requj(j i(S IlOV 
	iii 	it, 	

'1a[ them.
dense Jungles ris king 

tI,ejj,' LLVUS br
'Ii.Lc s i?; I (Jlt(?d f

, . 	. 	. 	 . 	

.5 The 101 lowing P
1 'posn 1. s 	

COt)Qpccjci /n 1. 1 (Vatt:n 	(i) ft', 

	

posj J. thes 	nr s ha VU hoQ 	1.uposcI o MJ.j; 
once for COtIS.jd 	l:lori 

	

.- 	 ... 	. 	
,..,, 	 'S ..  

...Ii U 

EM 	 . 	 • 
/ 

,• 	ij 	 0' 

- 	 . 	 I 

( 



I  

a) . 1)0 f e i Co .  C[vjjj.;1 	
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